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LEGISLATIYE-ASSEMBLY
Monday, 10th March, 1947

The Assembly met in the Asseinbly Chaaber of the Council House at Eleven
of the Clock, Mr. President (The Honourable Mr. G. V. Mavalankar) in the Chaim

MEMBER SWORN:
ir. Krishna Prasada, C.I.LE., M.L.A. (Government of India: Nominated
Official). _

' STARBED QUESTIONS AND ANSWERS
- (@) ORAL ANSWERS
REVIVAL oF PLANNING AND DEVELOPMENT DEPARTMENT

1771. *Maharajkumar Dr. Sir Vijaya Acanda: Will the Honourable Member
for Industries and Supplies be pleased to state whether Government propose to
coisider the advisability of reviving the Planning and Development Department
which was abolished by the Caretaker Government?

The Honourable Sri C. Rajagopalacharl: The question of the future machinery
of Planning was referred to the Advisory Planning Board recently appointed by
Government. The Board has presented its report which is being examined.

Lack oF COMMUNICATION AND TRANSPORT IN NORTH KaNARA DisTRIOT

772. *Mr. Ahmed E. H. Jafter: (a) Will the Honourable Member fer Trans-
port please state if it is a fact that the North Kanara District is lacking in
sufficient means of communication and transport and if so, what steps Govern-
ment propose to take to provide the necessary facilities?

(b) Do Government propose to introduce railway communication in the
district as a measure of post-war re-construction and, if so, when and to what
extent ?

(c; Will Bhatkal an important centre in the district be linked up with the
proposed railway line? If not, why not?

(d) Have the Government of India received any proposals in this respect from
the Government of Bombay, if so, what are they?

The Honourable Dr. John Matthai: The Honourable Member’s attentiou is
invited to the answer given to question No. 98 on the 8th February 1948, repro-
duced in Vol. I, No. 13 of the printed Debates. In giving more uptodate informa-
tion now, I shall also repeat the gist ot that answer,

(a) It is difficult to determine without a full survey the means of commuuics-
tion that would be sufficient for any given area. As regards roads, the require-
ments will be covered by the five-year road development plan of the Govgrnment
of Bombay when that is finalised.

(b) The survey investigations of the proposed railway from Alnar to Karwar
have been postponed for the present as the preliminary investigations reveal thaé
(i) the potential passenger traffic is expected to be negligible; and (ii) the
prospects of gl)od‘gl traffic, which depend entirelv on traffic from fofest
indust¥ies, are not expected to be bright since the provincial Forest Department'
scheme is not llfiely to develop for another five or ten years.

" (¢) There is no proposal at present under consideration to construct. a.railway
line to Bhatkal. It is considered premature to order a survey in this area withoud
some consideration of the future of Bhatkal port.

(d) The Government of Bombay have probably studied this matter Yo th

: ecourse of the preparation of their road plans. Their original road plan,- which
is under revision, included the development of a Provincial Highway gomg north
from Bhatkal to link up with the Natiqpnal Highway system.

tAmkwer to this queotlon Isid on the table, & qnuhonet being absent.
(1879 %
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Srl M. Ananthasayanam Ayyangar: May I know whether there is a proposal
%o connect the last point on the railway line in South Kanara to the nearest poind
of the Bombay Presidency?

The Honourable Dr. John Matthai: Not to my knowledge.

Sri M. Ananthasayanam Ayyangar: Has there been repeated representations
fo the effect that this short distance should be covered by rail, so that passengers
from Mangalore to {3ombay might not have to travel the distance via Madras
"eircuitously ?

The Honourable Dr. John Matthai: I am not aware whether any representa-
tions have been received. ‘

Shri Mohan Lal Saksena: Is it not a fact that this question was raised during
the budget discussion?

The Honourable Dr. John Matthai: You mean the linking up of S8outh Ksnars
with the rest of the Bombay Presidency? .

Shri Mohan Lal Saksena: Yes.
The Honourable Dr. John Matthai: I cannot remember the details.

Sri M, Ananthasayanam Ayyangar: Will the Honourable Member please state
what ‘might be the distance from the last point in the railway line in South
Kanara and the nearest point in Bombay?

The Honourable Dr. John Matthai: I cannot answer the question offhand.
FACTORY FOR THR MANUFAOTURE OF SPINDLES IX Inpia .

T778. *Mr. Ahmed E. H. Jafter: (a) Will the Honourable Member for
Industries and Supplies please state if it is a fact that an agreement bas bees
reached by the Textile Delegation to the United Kingdom to tho effect thal
Textile machinery manufacturers in England and India are to establish a factory
for the manufacture of spindles in India? .

(b) If so, what are the details of the agreement and the number of spindles
sxpected to be manufsctured every month? . ‘

(c) What will be the capital of this concern and what will be the extent of
oapital to be subscribed in Britain and India? .

(d) What help have Government offered for the establishmen$ of this factory
in money and materials?

The Hounourable Sri . Rajagopalacharl: (a) Yes, Bir, the Government are
informed to this effect. ) Co. .

(b) The Government have seen a record of decisions reached at a8 meeting
between the members of the Indian Textile Delegation and the Textile Machinery *
Makers, Ltd. The decigions provide that, while 74 per cent. of the shares and
*he controlling interest will be held by Indians, tho English manufacturers wilk
Rave a 26 per cent. financial interest in the company and will be repregented ou
its Board up to a fourth of the total strength. The company is expecied o
manufacture 40,000 spindles per month. . )

«(¢) It is stated that the company will be formed with a capital of Rs. 1j
erores. Of this the English company Messrs. Textile Machinery Makers 14d.,
wil' have shares uf Rs. 39 lakhs. which will consist of Rs. 18 lakhs worth of
shares to be subscribed for in cash and fully paid-up shares of Rs. 28 lakhs free
of payment in return for goodwill, patent rights, technical assistance, enl
derefits of all past and future research.

(4) The Governmens of India Mave only helped by arranging passages,
sxchange facilities, eto. No help las been given in money or materialy.

Mr. Manu Subedae: Will the Honourable Member please state bow the pro-
duction ot spindles by this company will be co-related %o Governmesnt's policy of
restricting the amoupt of machinery imported and geperaily of Mmiting fosnses
with regard to textil> mills? . ‘
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The Honourable Sri 0. Rajdgopalachari: The supply of machinery for repiace-
ment and such other services will not in any manner interfere with the Govere
ment’s plan but if there is any difficulty the matter will be examined then and
decided and it is premature to discuss it just now.

Sri M. Ananthasayanam Ayyangar: Will the Honourable Member please
state what is the expected production of spindles per annum by this company and
whether that will be sufficient to replace all the spindles that will require to be
_ replaced during the year? . .

The Honourable Sri C. Rajagopalachari: This is only one compapy and it-is
not intended or expected that it should supply all the requirements. Other
companies also are likely to_come up. ,

Sri M. Ananthasayanam Ayyangar: Has the Honourable Member considered
the desirability of taking up this matter as a State enterprise instead of leaving it
to private enterprise? ‘ '

The Honourable Sri O. Rajagopalachari: The suggestion will be considered

along with many other suggestions that have been made for state enterprise in
industry.

Prot. N. G. Ranga: In view of the fact that till now there has been no private
enterprise in this direction, will Government consider the advisability ef giving
priority to this particular matter?

THS Honourable Sri O. Rajagopalachal: There is & concern already at work in
this direction but every assistance is given to this company also.

. Causzs or AR Mam DErays
T74. *Mr. Ahmed E. H. Jafter: (a) Will the Secretary of the Communica-
Kons Department please state whether he has seen letters in the Times of
India, dated the 16th January, 1947 from various correspondents under the
heading ‘‘Air mail delays’’ complaining against the delay in the delivery of air
mail letters? -

(b) If so, what are the causes of the delay and what steps do Governmen$
propose to take to see that air mail letters sre delivered without delay?

_ Mr. Masarrat Husain Zuberi: (a) Yes, but onlj two letters appeared in the
Times of [ndia, dated 16th January, 1947, of which one was from the Honourable
Member himself. '

fb) Air mail letters are occasionally delayed for the following reasons;—

(1) misdirection of air mails by inexperienced staff on some occasiors,
(2) air mail articles sometimes get mixed up with surface mail articles,
(3) air mail labels are not sometimes affixed to the articles,
(4) late arrival of planes,
. (56) breakdown of transport.
The following steps have been taken to prevent delay fo air mails:—e

(1) staff has been sanctioned for the office of each Postmaster-Genera] for the
preparation o air mail dorting liste for the guidance of the sorters,

_ (2) instructions have also been issued for the proper sypervision of air mail
sorting work by the Inspectors, -

« (8) it is under consideration to introduce sp®¥ial air mail covers and envelopes
»o that the sorters are able to distinguish them easily from the surface mail labels,
(4) it has also been decided to provide special letter boxes for important towns

for the.pc.seting of air mail articles.
. Mr. Manu Subedar: Will the Honourable Member explain how an air maif
letter sent fyom here to Bombay with the, object of reaching there quickly reaches

there after #ur duys and how this qpuld have possibly apeurred in the, series of
eauses which he gives? ‘
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Mr. Masarrat Hpsain Zuberi: This can be found out only if the Honourable
Member supplies me with the cover of the letter.

Hr. Ahmed E. H. Jafler: With regard to the reply to part (a) of ihe question
where the Honourable Member states thav only two letters appeared in the
Times of Indie, may 1 ask whether his Devartmeat is subscribing to the Times
of India or the Timgs, London—because I xnow that twelve letters have appear-
ed in the Times cf India on this subject.

Mr. Masarrat Hussain Zuberi: I was confining myself to the Times of India
p(f the 16th January 1947.

. 1\ Shri Sri Prakasa: Is it possible that many other letters addressdd to she
tmes of India have been delayed?

Mr. Masarrat Hussain Zuberi: I have no information, Sir.

REeDpUCTION OF AIR MATL PostaGE FROM INDIA TO LoNDON, CEYLON, ETO.

775. *Mr. Ahmed E. H. Jaffer: (a) Will the Secretary of the Communica-
tions Department please state if it is a fact that air mail postage rates from
Britain to India, Ceylon, Malaya, Hongkong, Egypt, Palestine and Iraq have
been reduced from 1 sh. 3d. to 1 sh. for a half-ounce letter and from 7d. to Gd.
for a post card?

(b) What is the present rate of postage by air mail for letters of half-ounce
and postcards from India to London, Ceylon, Malaya, Hongkong, Egypt, Pales-
tine and Iraq? -

(¢) Do Government propose to consider the advisability of reducing the post-
age rates for letters and postcards by air mail from India to London, Ceylon,
Malaya, Hongkong, Egypt, Palestine and Iraq? ; g

Mr. Masarrat Husain Zuberi: (a) Yes. The rates for air mails to Egypt,
Palestine and Iraq have been reduced by the British Post Office to 6d. for half
ounce for letter and 8d. for posteards

(b) A statement i placed on the table of the House.

(¢) The air mail surcharge for Ceylon is the same as the surcharge for inland
air mails. The question of the reduction of the surcharge for other places is
under examination of tle Government.

STATEMENT SHOWING AIR MAIL RATES FRoM INDIA To LoNDON, CEYLON, ETO.

‘ Rate per half
. ounce for Rate per postoard
‘gerial Destination letters excluding | including postage
No. postage .
- —
Rs. a. p. Rs. a. p.
°
1 | England . . . 014 o* 0 40
8° | Ceylon . . .. . 010 010
(per tola)
$ (Malaya . .. . . . . . 014 o0° 040
4 |Hongkong. . . @ . . . 120 08 o
. Ll
5 | Egypt . . . . . . . 014 O* H 4 0
9 c B
6 | Palestine 0 2. 014 o* 0 40
. 70 Irad . ., - e . .. 100 ‘o080
. . *Inclusive of postage. \' - .
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8hri Sri Prakasa: How is it that the postage from India to other countries is
higher than the postage from those countries to India? .

Mr. Masarrat Hpyusain Zuberi: It is so in some cases. The rates were fixed
under the old Empire Air Mail gcheme which is now being wound up.  The
entire rates for the countries outside India are under exammatlon by the Govern-
ment and we hope to announce the reduced rates soon.

; Shri Sri Prakasa: Is there not a convention that postage should be uniforu
for all countries?

Mr. Masarrat Husain Zuberl: It has been so far under the Empire Air Mail
Bcheme. The rates were reduced by Britain only on 17th January 1947.

DisposaLs ENQUIRY COMMITTEE

776. *Mr. Ahmed E. H. Jalter: (a) Will the Honourable Member for Indus-_
tnes and Supplies please state the reasons for appointing & Committet known
e ‘‘Disposals Enquiry Commit#e’’?

(b) What was the composition of this Committee and did all the members
attend the sittings of the Committee and go on tour to different provinces ?

{c) What are the findings of the Committee ?

(d) What is the total expense incurred up-to-date by Government on account
of this Committee ?

The Honourable Sri 0. Rajagopalacharl: (a) On a consideration of the pro-
blems arising in disposals, and of complaints about disposals practice, Govern-
ment decided that it would be in the interests both of the public and of the De-
partment to appoint a Committee of persons outside the Department and com-
mandirg undoubted public confidence to make a study of the Disposals Organiza-
tion a2nd its working, and to furnish Government with their conclusions and
-recoinmendations. (Government therefore constituted in October, 1946, the Dis-
posals Edquiry Committee.

(b) The mpmbers of the Committee were Sir Maurice Gwyer and Dewan
Bahadur Sir T. Vl]ayaraghav,acharya K.B.E., Mr. S. Bhoothalingam, 0.B.E.,
1.C.8., was appointed Secretary to the Committee. In the initial stages Sir
Maurice Gwyer was unable, owing to illness, to take active part in the proceed-
ings. From the beginning of December 1946 however he was able to associate
himself fully with the work of the Committee in Delhi, although it was not possi-
ble for him to join in the tours.

(¢) The Committee’s Report was recexved on 1st March 1947 and is receiving
immediate attention. The Report will be considered by the Disposals Board at
s meeting on 14th March in which the Defence Department is also represented.
On receiving the recommendations of the Disposals Board, Government hope to
publish the Report and the decisions on the Report before the end of the month

(d) Rs. 24,748 up to the end of January, 1947.

Mr. Ahmed E. H. Jaffer: May I know why no younger officers were appoins-
ed to the Committee and whether it is the policy of the Government to appoin
old men over 63 yedrs of age on these Committees 'who cannot attend to the wowk
and attend the meetings?

Mr. Pregident: Order, order.

Mr. Manu Subedar: What is the Disposals Board which the [Honotiable
Member spoke of? Is it the Central Advisory Committee for advising the *Dis-
- posals Department, or is it a Committee of the Cabinet? What is this Board
whlch is going to consider this Report?

° The Honourable Sri 0. Rajagopalachari: It is not a Committee of the Cabinet.
It is the existing Board going by the name Dlsposals Board’. Tt consistg of
officials of various Departments who are ifterested in this, and it is a Boarl that
sits periedjcally over all the disposals.
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- Mr, la.nu Subedar: Does the Honourable Member propose to put this Repors

‘before the Standing Committee of the Industries and Supplies Department? If
not, why not?

The Honourable Sri O. R&j&gopﬂachm It has first to be placed before the
Disposais Board in any caese, and if the Standing Committee so desire they will
also have it before them when they meet. But I do not think that we should
delay disposing of the recommendations till the Standing Committee meets. Bus
if that is the desire of the Standing Committee, it will be so done.

Mr. Manu Subedar: In what form will this' House see this Report and
Members be able to contribute their judgment and their considerations on this
Report, so that Government may also take those into account?

The Honourable Sri O, Rajagopalachari: If, Sir, it is the desire of the Mem-
bers of the House that their Standing Committee of the Department of Industries

and Supplies should have an opportunity of seeing this, it will certainly be placed
before them.

Mr, Ahmeéd E. H. Jaffer: May I ask the Hono@rable Member why one of the
Members of this House was not associated with this Enquiry Committee?

The Honourable Sri C. Rajagopalachari: The entire object and the reasons for
. the appointment of this Committee have already been explained. It is a matter

of experience and sound judgment, and youth is not necessarily a qualification,
or old age a disqualification in this respect.

-Mr. Ahkmed E. H. Jaffer: Is it not a fact that these two Members have no

experience of business? Why were people with business experience not appoint-
ed to the Committee?

The Honourable Sri C. Rajagopalachari: Business is always inter-related with
jealousies and therefore in this matter I avoided businessimen.

Shri Sri Prakasa: Pending the arrival of the Report of this Committee, will

the Honourable Member order the stoppage of the destruction of matenals that
is taking place on a large scale?

The Honcurable Sri C. Rajagopalachari: If the destruction of any material 18
recommended, it has to receive attention. Of course it is wrong to destroy any-
thing prematurely.

Shri Sri Prakasa: The Honourable Member may perhaps recollect that I pub
a question about the destruction of masses of aeroplanes at the Bamrauli aero-
drome, Allahabad, to his predecessor in office who is sitting rext to him. May I
know whether be has stopped the destruction of such valuable material that
could be uscd for civil purposes in peace time, pending the report »f this
Committee? .Masses of bicycles are simply, being mowed down by tanks at the
various plact.s Should not that be stopped?

The Honourablo Sri C. Ramgopala.chari‘ If the matter had already been put
in a‘question and the Member in charge had then answered it, I do not venture to
answer it at this stage.

- Shri Sri Prakasa: The Honourable Member had promised to enquire. May
I kaow whether the enquiry has been completed and whether the present Mein-

ber is in a positicn to answer the question? - °

The Honourable Sri C. Rajagopalachari: I would like a notice of the question
put down, Sir.

Shri Mohan Lal Saksena: Is it not a fact that the meeting of the Standing
Commfttee can be convened at short notice, because all the Membhers are here,
and even earlier than a meeting of the Disposals Board? Will not the Honour-
¢ able Member therefore consider it proper to place the report of the Comm:tte.
before i} is placed before the Disposals Bpard?
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‘Honoufabie Sri 0. Rajagopalachari: I have said that the Disposals Board .

a Board that deals with such matters frem’ time to time and it is right and *

per that I should place the recommendations before them. But ifi prior-o
rl::t, the Standing Committee of the Legislature would like to see it, i.e., even
before the Disposals Board sees it, I have no objection. But as I have said, it is’
on the 14th of March-that the Disposals Board will consider it and it is now really
an academic question. .

Mr. Ahmed E. H, Jafler: May I ask the Honourable Member whether it is
pot fair that importance shéuld be attached more to the Standing Committee of
this House than to the Disposals Board; and may I ask whether he would con-
sider the desirability of placing the matter first before the Standing: Committee
and then before the Disposals Board?

Mr, President: The question of importance is a matter of opinion.

The Honourable Sri 0. Rajagopalachari: I can put a thought to the Honqur-
able Member. If the Standing Committee sits after the Disposals Board, the ,
Standing Committee would be in & position to advise Goverrment even fipon the
recommendations of the Disposals Board, whereas in the cther case the Disposals

Board would be sitting in a sort of quasi appeal over the recommendations of the
Btanding Committee.

v. Ahmed E. H. Jafler: May 1 take it that the recommendations of the
Disposals Board will not be final and binding?

The Honourable Sri C. Rajagopalachari: Certainly, Sir. The recommenda-
tions will be only in the nature of advice to Government.

8ir Cowasjee Jehangir: Does the Honourable Member admit that bicycles
bave been destroyed?

The Honourable Sri C. Rajagopalachari: 1 have not admitted it.

Babu Ram Narayan Singh: Is the Honourable Member prepared to do a#.
least one thing—I mean prevention of destruction till the disposal is sanctioned
by the Disposals Board? ' -

.The Honourable Sri C. Rajagopalachari: Possibly useful articles are not des~
froyed.  Explosives and things like that may be destroyed.  Broken down
¥Fighter plane wil! have to be made into scrap. Really useful articles, as far as
I am aware, cannot be destroyed and are not being destroyed.

Sie Se1 RaM's STATEMENT RE IMPENDING CLoTH FamMiNm 1N INDIA

t777. *Seth Govind Das: Will the Honourable Member for Industries and
Supplies be pleased to state:

(a) whether be is aware of Sir Sri Ram's statement about the impending cloth
famine in India; end .

(b) if so. whether Government propose to take steps to stop the productioh‘
* of greater quantities of fine cloth? '

~ _ ‘The Honourable Sri C. Rajagopalachari: (a) and (b). Government agres
with Sir Sri Ramn that there is a tendency on the part of mills to produce
relatively finer varigfies of cloth at the expense of relatively coarser varieties,
though they do not agree with his reported opinion that this is the main
reason for the present cloth shortage. Government are investigating the possi-
bilities of further rationalisation of production so as to concentrate it on varieties
most in demand, and also of a rationalisation of prices which would remove
any inducement to switch from one type of production to another to the detri-
ment of overall output, -

 $Answer to this question laid on the table, the questioner being absent.
-
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PBODUO’.[‘ION or CHEAP MOTOR CagS IN INDIA.

(§778. *Seth Govmd Das: Will the Honourable Member ior Industries and
8upplies be pleased to state:

(a) whetkier it is a'fact that & deiegation of lgading Indian motor car distri-
butors signed an agreement with the Austin Motor Export Corporation for cars
& be manufactured and -assembled in India;

(b) whether Government are aware of the negotmtxons between Mr. Al
Ahmed of Bombay and Grautteun Productions Limited, to produce a cheap
‘Peoples car’; and .

(¢) if so, whether Government propose to declare its intentions regarding the
production of cheap cars in India with Indian capital and personnel?

The Honourable Sri C. Rajagopalachari: (a) The report cf the Autoinobiles
/qd Tractors Panel contains the following:
| © '“It-has ‘been reported to us that the Austin Motor Car Co., has entered into’
an agreement with their Indian diswibutors for crecting a plant ay one of India’s
main ports for the output of 4 minimum of 3,000 vehicles & vear. It is reported
that the proposed Indian cowmpany wili be financed and controlled by Indians,
. but Austins will send out technical experts and adequate jigs and machinery to
* facilitate an early start. It is reported thot every model in the Auatm range will
be assembled and progressively manufactured in the Indian plant.”

(b) and (c). I have no information about any such negotiation but last year
an application was received from~Mr. Ali Ahmed, Bombay, for a licence to
import & complete plant for setting up a factory for the manufacture of ‘Kendall
Cers’ and Tractors in India. The exporters are Messrs. Grantham (nob
Grautteum) Products, Limited, England. A decision on the application of Mr.
Ali Ahmed has been held up pending consideration of the report of the Automo-
biles and Tractors Panel. The general policy of Government in regard to the
development of this industry wi'l also be considered in the light of thls report.

QuoTA OF STEEL FOR NEW INDUSTRIES
1779. *Seth Govind Das: Will the Honourable Member for Industries and
8Bupplies please state:

(a) the quota of steel allotted for the year 1947 for industries that are being
expanded or newly installed under various development schemes of the Govern-
ment of India;

(b) how much of this quota has a.lready been reserved by industrialists and
for which industries: and

(¢) whether Government have taken steps to see that this steel is utilized
only for the purpose of constructing buildings for these industries and is not held
up iu store for a long period ?

The Honourable Sri C. Rajagopalachari: (a) 50,000 fons.

(b) Due to the late introduction of the new scheme for distribution of steel
for 1947, the whole allotment of 12,500 tons of steel for ind.'strial development
was not allocated for deliverv in Period . The distribution ot this allotmen$

' was:
N Tons
-
Cement . . . . . . 2,966
. [ b

Textiles . . . . . . . 1,240

. Paper . . . . . . . . 324

. Rubker . . . . . . . . 400

RE Boots 4 . . . . . . . 360

cr Electric: 1. . . . . . . . 1,612
Miscellanecus . . . . . . . 3,898 .

Total . 10,800

< ¢ & —

¥Answer to this question laid on the t€hle, the questioner being abasent. ¢ ¢
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The balauce is being added to the quota for Period II, making 14,200 tons
in all. o )
(c) All demands for steel for industrial development are gerutinised by sponsor-
ing authorities, such as,” Textsle Commissioner, Electrical Commissioner, Coal
Cormmissioner, D. G. 1. & S., Sugar Controller and Iron and Steel Controller,
and these authorities ensure thajgthe minimum quantity of steel is allocated fob
immediate use. The sponsoring authorities see that the work for which steel
has been allotted is carried out.

INOREASE OF FaciLiTies FoR THIRD CLass TRAVEL IN INDIA
+780. *Seth Govind Das: Will the Honourable Member for Railways be
pleased to state: .
(8) Whether he is aware of the past promises made by Government to increase
the facilities of third class travel on Indian Railways;

(b) whether the Standing Finance Committee for Railways which met recent-
ly, made any recommendations regarding this matter; and

(¢) if not, what steps Government of India propose to take to better the
eonditions of third class travel and when they will be taken?

The Honourable Dr. John Matthai: (a) Yes.
(b) No.

(¢) Government are doing everything possible to make more passenger
accommodation avaiiable in order to reduce the overcrowding which at present
exists. 1,075 trains have so far been restored or extended providing an addi-
tional daily mileage of 68258 and more will be added as soon as more roling
stock can be made available. Provision was made originally in the budget for
the expenditure of approximately rupees one crore on amenities for passengers
during the financial year 1947-48; put as Honourable Members will recollect, I
gave an undertaking that we will endeavour to spend twice this sum, provided
the required materials are available.

Government’s post-war plans are directed towards improving the conditious.
of III class passenger travel. More seating space per passenger, more comfort-
able seats, more and better lavatorv accommodation, wider doors, improved
lighting and water in compartments for washing purposes are to be provided.
This will be facilitated by an inerease in the width of rtock on the Broad Gauge
%0 11’ 8” overall, and on the Metre Gauge to 9’ overall. Details of the design of
such coaches are now being worked out and it is hoped that new coaches of
this improved design will begin to make their appearance sometime next year.
Government have also under consideration certain long term proposals, which
include the provision of sleeping accommodation for a considerable number oi
lower class passengers, fans in lower class compartments and more commodious
waiting halls with better facilities. :

ADVANCED STUDIES IN AGRICULTURE IN U. S. A. Yor INDIAN STUDENTS

1781. *Seth Govind Das: Will the Secretary of the Agriculture Departnient
buv pleased to state: c

(a)®whether he is aware of the statement given by Mr. Sundaram, Govern-
went of India’s Educational Officer on special duty, in England, about the
advanced studies in agriculture of Indian students in U. 8. A.; and .

(b) if so, whether Government consider the advisability of sending students
for specialised studies in Agricutture to U. 8. A. a8 other departments of Gov-
ernment of India are doing?

*  Sir Pheroze Kharegat: (a) Yes, Sir.

(b) Government have a'readv sent some 80 studente to the U. §. A, for
training in Agriculture (including Anim&® {{usbandry). .

+Answer to this question laid on the table, the guestioner bo‘inz ahsent, «
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' IncemasED QUOTA OF LOTH ¥OB RURAL AREAS

782, *Pandit Sri Krishna Dutt Paliwal: Will the Honourable Member for
lndusttriea and Supplies please state: .

(a) whether Government propose to increase the quote of cloth for‘the rure
areas; if 5o when and how much; and )

(b) whether Government propose to arrange for sufficient supply of ghotiea,
-saries and other requisite cloth to the village people in the near future?
The Honourable Sri C, Rajagopalachari: (a) The Government of India allo$
-¢loth to provinces and States in accordance with a quota system worked out for
the total population, both rura! and urban. It is for the provincial or State
' Government concerned to decide how this quota should bé distributed within
the azas administered by them. The Government of India have pointed out to
ghem!| on yarious occasions the importance of taking steps to see that rural areas
get their adequate share.

(b) There have been complaints recently that the supplies of Dhoties and
c Barees are inadequate. The Chairman of the Textile Control Board has now
dssued instructions to all mills to increase their production of Dhoties and
Sarees so that at least 75 per cent. of the looms capable of producing Dhoties
and Sarees produce these against the present percentage of 60 per cenk
Provincial and State allocations of cloth will therefore in future contain a higher
percentage of Dkoties and Sarees than at present and this should kelp them to
see that larger supplies of these are made available to rural areas.

Mr. Vadilal Lallubhai: Is it a fact that some mi'ls were pulled up for
producing more dhoties and sarees?

The Honourable Sri C. Rajagopalachari: Does ‘pulled up’ mean reprimanded?

Mr. Vadilal Lallubhai: They were asked to produce less than they were
producing.,

The Honourable Sri C. Rajagopalachari: If it was so done, I amn sorry.

Mr, Vadilal Lallubhai: Will the Honourab'e Member make ifiquiries?

The Honourable Sri C. Rajagopalachari: Yes.

Dr. Zia Uddin Ahmad: Ma/y I know whether the quota for each province is
fixed by the consideration of the requirements of the prowinces and not simply

by counting heads, because the requirements of the N.-W. F. P. are differen}
from those of South India? }

The Honourable Sri O. Rajagopalachari: The requirerments oi a whole pro-
vince can be most equitably determined by counting heads but it the Honourable
Member will give me any other ioethod of finding out the requirements of a
province more correctly, I shall have it duly considered.

Shri Srl Frakasa: In view of the fact that the Members of the Council of
Btate have t8 go to the black market in Delbi in order to meet the requirements
of dhogies *and surees in their own houses, will the Honourable Member kindly
consider the desirability of lifting all control and stopping this nonsense.

. * The Honourable Sri O. Rajagopalachari: Probably the members referred to
by the Honourable Member require very special fine cloth. The production that

s is required and which the Government wants to encourage is coarser cloth.
Shri Sri Prakasa: Member referred to, required only coarse cloth for®his

servants. Will the Honourable Member now kindly consider the desirability of
lifting all controls? '

The Honourabls Sri 0. Rajagopalachari: If Honourab'e Members as a whole
-are fairly unanimous add want the control to be lifted, the matter will be given
very sympathetic consideration.

¢ Mr. Manu Subedar: Will the Honourable Member tell us, apart from merely
. -aeking Prpvincial Governments to be morg careful in distributing to the rurel
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.uens,

whether the Government of India %are considering any other measures by
order that cloth of suitable quality may reach the vilages and whether theix
attention has been drawn to the cofamittce which has recenly reported in
Bombay and*which has made recommendations on some of these other measures
and whether the Government of India will examine them? .

The Honourable Sri 0. Rafigopalachari: 1f the Committee has suggested »
definite p'an by which the' rural areas could be given their adequate share,
effectively, it will be duly considered. But I may point out that there is very,
great danger in making such arrangements, because it is well known that there
are people who will specially exploit the rural area and mgke it a black-market-
comrmodity tapping area.

Prof. N. @. Ranga: In view of the fact that the dealers in towns wl;o are
expected to supply the stuff to the rural areas are playing so much misghl.ef by
not supplying them, will Government consider the advisability of seeing iha_t.
dealers in villages are given the necessary permits and the cloth is supplied to
them directly, so that thcre may be some better chanee of this cloth being
distributed among the rural! people? - ° '

The Honourable Sri C. Rajagopalachari: It ic the province of the Provincial
" Governments to arrange for the distribution of the quotas that are supplied to
the provinces. If the suggestion of the Honourable Member to give the permits
direct to the rural dealers is a sound one, it is open to the provinces to take it up
as we are not dealing directly with the retai! end of the transaction from the
Centre. B

Prof. N. G. Ranga: Is the Honourashle Member aware of the fact that in
Madras Food Councils are appointed in every village and these councils are
entrusted with the task of distributing this cloth among the vil'agers with the
help of the local rural dealers and the distribution as between the towns and
villages is decided upon by the Ristrict Food Counci'?,

The Honourable Sri C. Raiagopalachari: I should like to have definite infor-

mation as to what the puhlic of that area feel about the agency just now des-
cribed by my Honourgble friend.

Mr. Manu Subedar: In view of the fact that yarn is now reaching on'y a very
small fraction of the handloom weavers and that a great majcritv of them are
idle because yarn is not reaching them and in view of the fact that handloom
cloth, not being controlled, is more like'y to be available to rural areas, will the
Honourable Member tell this House what steps Government are taking in

order to see that yarn reaches right to the fullest requirement of every hand-
loom weaver in this country? "

The Homnourable Sri C. Rajagopalachari: I am very well aware that handloom
weavers are not now having enough yarn for the full capacity they.can put
forth. Every effort is being made to get as much yarn as possible outof the
mills for distribution tc the handloom weavers but the matter is Leset with radny

+ difficulties, of production especially; and every.effort is now being made to tind
- out all possible ways and means by which we could increase the umount of yarn:
available for handloom weavers. 1 am particularly examining the question frg

this point of view and I wish to assure Honourable Members that it will have
my mest earnest consideration. '

Pandit Lakshmi Kanta Maitra: May I inquire if his department cgl's for
periodical reports from the Provincial Government as to the method of distribu-~
tion followed? , ,

The Honourable Sri 0. Rajagopalachari: They do get reports. ?

* Pandit Lakshmi Kants Maitra: When was the last report received ?

The Honourable Sri 0. hjagopﬂnghgr}: T am not able to say offhand> °

~ D
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Pandit Lakshmi Kanta Maitra: Does she “Honourable Member’s department
also bring to the notice of the Provincial Governments that complaints®are made

to his department about maldistribution or inequitable distributfon in the Pro-
vinces ? .

«he Honourable ‘Sri O. Rajagopalachari: Complaints sre there in quite
large number. Honourable Members need not imagine that it is necessary for
the Central Government to write to the Provincial Governments about it. The
complaints are there iV.very great number and abundant enough to bring the
matter to the poignant notice of the Provincial Governments.

Pandit Lakshmi Kanta Maitra: I am referring to the complaints of chambers
of sommerce and industrial concerns and not of ordinary citizens. When such
complaints are forwarded to the Honourable Member’s department, what is the
procedure adopted with regard to investigation and redress?

The Honourable Sri 0. Rajagopalachari: The complaints are generally about
shortuge and want of adequate distribution. The whole matter is at presens
under active consideration apart from shortage there is no other special com-
plaint for investigation that is involved. The whole question turns on the ques-
tion of production and every effort is made to increase that production and the

several ways in which that can be done is now under very active consideration
by al! the people concerned.

Mr. Manu Subedar: Will Government examine also the proposal which has
been made in Bombay to requisition yarn from the mills as an absolute priority

so that no handloom will be idle and the mill people may be left to adjust to
their own purposes?

The Honourable Sri 0. Rajagopalachari: If the suggestion is that the mills
should be compulsorily ordered to surrender the yarn and keep their, own
looms idle, it will have to be worked up with a little more care. It is better to

!lave it as a voluntary arrangement. Effortr are being made to procure free yarn
in the largest measure possible.

Sri M. Ananthasayanam Ayyangar: May 1 know if any effort has been made
to reduce the- number of various varieties of cloth which are about 500 so that
larger quantities of yarn may be released for handloorns?

The Honourable Sri 0. Raiagonalachari: That is one of the first things tha
have been taken up for consideration.

8ri M. Ananthasayanam Ayyangar: May I know for how long this has been
under consideration and when are the hand'ooms likely to be benefited by it?

The Honourable Sri 0. Rajagopalachari: The number of varieties produced
by the milis has no connection with the amount of yarn available for the hand-
looms, but the number of varieties has something very closelv to do with the
‘total vardage produced by the mills. In that way, it is connected perbaps in a
distant manner with the amount of free yarn available for handlooms. The
whole matter is being actively examined from this very point of view, namely,
the rcduction of the number of varieties that should Be produced in the mills,

and going from fine to coarse as far as possible and thus releasing as much yarn
as possible.

Mr. Manu Subedax: Has the Honourable Mcmber examined that when mills
go on 60°s, thay produce only 1} to 1§ ounces per day but when they get on to
20’s and 14’s, they produce eight ounces and more per day? Therefore, those
“looms of mills who fear on account of the requisition for handloom, will not be
idle, but this step will compel the mi'ls_to go on coarse count. Will Govern-

ament therefore give the scheme whiehjfey are now formulating close 2xamina-
$ion Irory this point of view?
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The Bonourable Sri C. Rajagopalachari: Yes, Sir, close «xamination is being
made of the problem of stepping down in the counts.. It will perhaps uot be
possible to step down, frone 60 to 20, but a certain amount of stepping dowa

is possible. .

Fair PRICE FOR AGRICULTURAL PRODUCE

783. *Pandit Sri Krishna Dutt Paliwal: Will the Secretary of the Depar¥
ment of Agriculture please state the steps Government have taken or propose .
to talie to determine and enforce fair prices for agricultural produce?

Sir Pheroze Kharegat: The steps in question are mentioned in the reply given
to question No. 457 of Mr. Sanyal on the 21st February, 1947. .

Pandit Sri Krishna Dutt Paliwal: Tow long will it take for thg Governmen$
to reach a final decision in this matter?

Sir Pheroze Kharegat: I hope that a decision will be arrived at not very long
after the report of the Krishnamachari Committee is received. .

Sri M. Ananthasayanam Ayyangar: Why the Central Government is taking
into its own hand the fixation of prices instead of leaving it to the Provincial
Governments to fix the prices of paddy and rice produced in their own provinces?

Sir Pheroze Kharegat: The matter was discussed at an All-India Food Con-
ference some time ago, and the general feeling was that it would be better for
the Centril Government to take up the matter so as to secure a certaino amoun$
-of uniformity in prices in the different provinces. »

Prof. N. @. Ranga: If it is a uniformity of prices that is kept as a sort of
desired end, why is it that the Government does not allow the Madras Govern-
ment to raise the prices of paddv and rice to the same level at which the prices
of these commodities are prevailing in most. of the provinces except Orissa?

Sir Pheroze Kharegat: It is the po'icv of the Government at present fo
prevent a rise in prices in order to prevent inflation.

~ Prof. N. G. Ranga: Are we to understand that their policy of preventing the
rise in prices of foodgrains is not to maintain a fair price to the agriculturist bu#
a fair price which may be suitable in order to prevent inflation? ,
Sir Pheroze Kharegat: That, Sir, is a matter of opinion. In the opinion of

the Government the present prices sre considered to be fairly reasonable for the
agriculturist.

Prof, N. G. Ranga: Is it not a fact that the Madras Government and the
‘Government of India have not agreed as to what is to be treated as a fair price for
paddy as well as rice?

Sir Pheroze Kharegat: The matter has now been referred, or at, least will
shortly be referred, to the Commodities Prices Board which has been recently
set up and they will go into the whole matter and determine what should be the
Pprice. :

Mr. Vadilal Lallubhai: Will the Honourable Member inform us whether

agricultural indebtedness has increased or decreased among the paddy growers of
Madras?

Sir Pheroze Kharegat: I believe an inquiry was made about 18 months ago
when the Gadgil Committee looked into the matter. and the opinion they came
1o then was that the indebtedness had decreased to a considerable extent in the
first few years of the war, i.¢., till 1944, but thereafter tht decrease had ceased.

8ri V. Gangaraju: What is the percentage of rise on the previous prices that
‘Government think will be reasonable in order to make the prices remunerstivk
to the agriculturist? _

[} L]
Sir Pheroze Kharegat: That maff®y will be gone into by the Commodities
Pricese Board. .

8ri M. Ananthasayanam Ayyangar: Do:as not the ‘Honoumble,Membéi- know ®

that tﬁggreat difference of prices ofs paddy that is ‘prevsiling in the Unised,~-
A .
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Provinoes and Madras leads to a lot of difficulties to the producers and i
prevenis them from growing more paddy in the southern part of the Presidenay
which is famine-stricken?

Sir Pheroze Kharegat: Government are aware of the fact that there are wide

differences in prices and they hope that it wiil be possible to bring down the
prices in the areas where the prices are too high.

/ _ SueeLy oF CaTTLE FooD 1N INDIA

784. *Pandit Sri Krishna Dutt Paliwal: Will the Secretary of the Depart-
nmhent of Agriculture be pleased to state:

(a) the steps Government have taken or propose to take to ensure sufficient
supply of cattle food in the country; and

(b) the resulls achieved so far in this direction?

. 8ir Pheroze Kharegat: (a) 11,613 tons of wheat have been imported from the
Argentine and a further 4,462 tons are expected. The Interational Emergency
Food Council has also been asked for an allocation of another 40,000 tons. 7,361
tons of oats have been imported from Canada. 5,000 tons of cottonseed are
being imported from Portuguese East Africa. The I.E.F.C. have been moved
o allot another 125.00C tons of cottonseed for 1947-48. 100 tons of corngluten
feed are beiny imported from U 8.A. for experimental use as cattlefeed.

The export of cattlefeeds is prohibited except under licence. The export of
oilseeds is also restricted and it is proposed to allow the export of only about
110,000 tons of groundnut apart from 76,000 tons of groundnut oil.

. A Basic plan for the distribution of cottonseed and oilcakes from surplus to
deficit areas is in operation since November last. 1,60,701 tons of cottonseed
and 1,61,401 tons of oilcakes have been allotted to various deficit provinces and
staies, for the year ending 31st October, 1947.

Other cattlefeeds such as gowara, chunis, brans, husks etc., are being
allotted from surplus tc deficit areas on an ad hoc basis. Since August last
97,383 tons have been allotted to deficit areas.

The increased production of cerealz and pulces under the Grow More Food
Campaign is expected to result in increased supply of fodder and concentrates.

Schemes for rotational grazing have been <anctioned for certain areas with
the object of making more fodder available.

(b) It.is not feasible at the present stage to estimate the results achieved.

Mr.© Vadilal Lallubhai: What use is being made of deteriorated foodgraine®
Are they destroyed or are they made use of in some way?

Mr. K. L. Panjabl: The best possible use is made of all foodgrains.

. Mr. Vadilal Lallubhal: Is nothing destroyed ?

' Mr. K. L. Panjabi: Only if it cannot be made use of.

Prot. N. G. Ranga: Do you get some fodder value out of it?

Mr. K. L. Panjabi: Wherever fodder value is possible, it is being utilised ?

MY. Vadilal Lallubhai: What kind of foodgrains and in what stage of deteriora-
sion are they destroyed?

Mr, K. L. Panjabi: I will lay a statement on this subject on the fable of tbe

d

L s

Mr, Tamizuddin Khan: In view of -hortage of fodder in this country, will the

Q‘:emmont consider the advisabili y %1 stopping export of cottonsesds .oltoge-

&t Pheroze Kharegat I believe cottonseeds are not allowed fo bg exported.

. Sri M. Ananthasayaham Ayyangar::Are Government aware that lu Quan-
! Wu of (maize xmported from Argentino are not being used in \bdm:rg:'ing 0

C
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recent crops of bajra and other food crops and as such maize is being allowed
to rot, there is no demand for it even from northern India, nor are they taken
back from Madras?

Mr. K. L. Panjabi: The Government are not aware of this fact. I will make
enquiries. .

8hri Sri Prakasa: May I know if imported wheat is meant for cattle? The
quesion dea!s with cattle fodder.

Sir Pheroze Kharegat: There is no wheat which is being imported fér cattle.
The article which I referred to is wheat bran. ~ . :

Prof. N. G. Ranga: Are Government aware that there is regular fodder
famine in certain parts of Madras presidency owing to failure of scveral food
erops? Are Government aware that ryots feel great difficulty in taking steps
to get fodder from cther places on account of railway wagon shortage?

Sir Pheroze Kharegat: Government are aware that there is shortage of fodder,
but I have no information about shortage of wagons for the transport of fodder
from other parts. But so far as actual a'locations are concerncd, we try our
best to arrange for transport of fodder from surplus areas to deticit areas, and
if any particular shortage or lack of wagons is brought to our notice, we shall take
steps to-enquire into them.

Sri R. Venkatasubba Reddiar: In view of shortage of oil cakes, will the
Government consider the advirability of preventing export of oil seeds from India.
to other countries?

Sir Pheroze Kharegat: The export of oil seeds has been restricted very consi-
derably and the figure which had at one time gone up to a million tons has been
reduced to just over 100,000 tons.

Dr. Zia Uddin Ahmad: May I know if Government are charging any export
Hcensing fees and if these licenses are transferable, may I know at what price
they are sold to other persons?

8ir Pheroze Kharegat: I have got no information on that point.

Pandit Sri Krishna Dutt Paliwal: Have the steps taken by Government
resulted in any appreciable reduction in the price of cattle fodder in this country?

8ir Pheroze Kharegat: I do not think that the steps taken will immediately
result in a reduction of price. That is bound to take some little time.

IMPROVEMENT IN MILK SUPPLY AND TRANSPORT FAcILITIES YOoR MILX AND

CaTTLR. * .
785. *Pandit Sri Krishna Dutt Paliwal: (a) Wil the Becretary of the
Department of Agriculture be pleased to state: .-

(a) the steps Governrent have taken or propose to take for utilising the ~ ,
present Goushalas in order to increase and improve the milk supply and tattle -
wealth of the country; and

(b) the railway transport facilities available for the transport of milch cattle,
milk and milk products and cattle food? .

8ir Pheroze Kharegat: (a) The Honoursble Member may kindly *see the
leplyhgiven to part (a) of starred question No. 649 asked by him on the 8rd
March 1047,

(b) For movement by rail cattle-food and fodder are allowed Class T priority
when sponsored by Government and Class IT priority in other cases. Livestook,

milk and milk products are given Claeg II priority. . .
Erof. N. G. Ranga: Is any financial\assistance given to gaushalss in view of
@e fact that they serve a very useful puspose?- . . St e

Sir Pheroze Kharegat: I gave an agoount of the steps taken to help gaushalas ° .
& reply to a question the other day. If I remember &righp, the amount
fnanvial assistance is abous Rs. 120,000 per annum. . ()

O.. \ ‘
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Sbri 8Sri Prakasa: With reference to the earlier reply to whigh my Honourable
friend referred, will he encourage these gaushalgs to use these dry cattle for
agricultural purposes? Is it not s iuct thut eaperiment has shown that dry
%attlg when used for agricultural purposes bgcome mileh cattle?

8ir Pheroze Kharegal: 1 do not quite understand how dry cattle can become
milch cattle.

Shri Sri Prakasa: By physical exercise, dry cattle become mi'ch cattle. In
goushalas therc is no physical exercise for the cows. This experiment has heen
,rriled in the Punjab and found successful. '

‘;\ NEWSPRINT QUOTA TO NEWSPAPERS AND REFUSAL OF ADDITIONAL QUOTA Tu
* . EXISTING PAPERS.

786. *Sri R. Venkatasubba Reddiar: Will the Honouruble Member for
Industries and Supplies be pleased to state:

(aj the number of daily newspapers which were newly started in 1946-47
with the permission of the Government of India, their names, names of the
proprietors and the Provinces to which they belong;

(b) the quantity of news-print alloited to each;

(c) the number of applications received from each Province for starting
.dailies which were rejected; and '

(d) the reasons for granting permission to new papers while refusing addi-
tional quota to existing dailies and periodicals? .

The Honourable Sri C. Rajagopalachari: (a) A statement giving the required
information is placed on the table of the House.

(b) The monthly ration of any newspaper is treated as confidential and it is
regretted it is not possible to divulge the information asked for.

(c)" The collection of the information regarding the number of applications
rejected would involve an outlay of time and labour which Government do ngs
consider justified in present circumstances. ]

(d) Permission to new newspapers has been given very sparingly and on the
grounds that they would propagate the viewpoint of an important political party
or group whose views were not being adequately represented in the existing
press or that they would serve some definitelv uséful purpose. The rations of
the newspapers other than those which were permitted to start publication as &
special case were fixed in accordance with a general scheme on the basis of their
actual consumption during the basic period. In view of the difficult supply
position of newsprint. their applications for increase in the quota were generally
refused. Additional quotas were, however. allotted in certain cases where it was
felt that a real hardship was involved. It has since been decided to relax the
existing control on the procurement and use of newsprint with effect from the
1st April 1947. Newspapers and magazines wi'l then be free to build up any
‘paid circulation. An announcement to this effect has already been made by
means of a Press Note. -

¢

——— ’
Slatement “showing the names of daily mewspapers which have newly started
publiction on newsprint during 1946-47 after securing the permissiop of the

Central Government.
~Berinl Name of the p.roprietor Monthly Remarks.
No. { Name of the Newspaper or party, ration
« allotted.
AJMER-MERWARA R
1 } Navajyoti, Ajmer + | Mr.D.P, Choudhry . 0-6-1-0 | Conversion
& from week-
P, . "I lvinto daily
v *2 PNaya Rajasthan . . | Mr Remnarain Choudhry . | 0-5-0-0, [New*news-
. N Paper
M e . -

v
. .
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Serial R “Name of the proprietor Montbly 4
No. | Name of the Newspeper | - or party ration Remark
allotted.
L 4 -
) BENGAL
1 | Ittihad, Caloutta . Ittihad Printing and Publish- | 3.0-0-0 | New “nowss
ing Co. . paper.
2 | Swaraj, Caloutta . Mr, Humayun Kabir . 2-0-0-0 Do.
3 | Usha, Caloutta Mr. A. C. Mookerjea 1-0-0-0 . Do,
BIHAR
-
1 | Navarashtra, Patna Mr. Devabarta Shashtri 1-0-0-0 Do.
BOMBAY
1 | Navayug, Hubli Mr. T. R. Neswi, M. L. A, . 1-10-0-0 | Rev ival,
2 | Free India, Bombay M/s Akil Bharat Ltd. . 4.16-0-0° [ New news:
paper.
DELHI
1 | Millat, Delhi Mr. Mohd. Jaffri 0-10-0-0
2 | Al-balal, Delhi Mr. Mahjabin Hussain - 1-10-0-0 | New news-
. paper.
3 | Azad.i-Hind, Delhi . | All India Muslim Mujlis 1-10-0-0 Do.
4 | Aljamait, Delhi All India Jamiat-ul-Ulema . 1-0-0-0 Do.
MADRAS ’
1 |.A new Tamil daily, Mr. K. T. M. Ahmad 3-0-0-0
Madras
. . Conversion
2 | Deshabhimani, Calicut . | Communist Party 2.0-0-0 | from w
! : ly into
. - daily,
N.W. F. PROVINCE
1 | Abul Kalam, Peshawar | Mr. Mobd. Yunus . 3-0-0-0 | New newss
. paper.
PUNJAB °
1 | Azad, Lahore Abrar Party (Mr. . Mrzbar 4.0-0-0 Do
Ali Azhur)
2 | Ranjit, Lahore Northern Indis Newspapers . 3-0-00 Do. »
. Ltd.
Pukistan Times, Lahore | Provincil Muslim League 8-0.0-0 Do.
4| Bande Matram, Lahore | Mr. Mohan Singh Sahini 3-10-0-0 Conve.reion
' from weekl,
. into dgly
« 5 | Urdu daily log, Lahore | All Indir Ahrar Party 1-10-0-0
(Mr. Aziz-ur-Rehmanj: -
6! An Urdu daily from | Mr. Virendrn‘;.{. L A, 4.0-0-0 | New ®ndws:
: pi-per.

“Lahore (Jai Hind)
®
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e eriall Nwuhe of the proprietor Monthly
No.| Name of the Newspaper. or party. ration Remarks.
allotted
‘ SIND
1 | Hil:l-i-Pakistan, Hyder- | Provincial Muslim League 1-10-0-0 | New news-
abad paper.
UNITED PROVINCES
1} Quumi Aw.iz, Lucknow . | U. P. Congress 6-0-0-0 - Do.
2| Blaratvarsh, C.wnpore | Mr, H. S. Vidyarthi 1-0-0-0 Do.
3| Prakasb, Agra’ Mr. M. L. Kela . 0-2-0-0 Do.
INDIAN STATES
1. Pasban, Bangalore M/s Hassen Mussana Nadvi
and Ismail Tablish. 0-8-0-0 Do.
26

Sri M. Ananthasayanam Ayyangar: What is the position of newsprint today?
The Honourable Sri C. Rajagopalachari: It is better today.

Sri M. Ananthasayanam Ayyangar: What percentage of previous quota\is
available?

The Honourable Sri C. Rajagopalachari: 1 cannot give the percentage. It is

very much better.

though at a slightly higher cost.

Shri D. P. Karmarkar: Why is the monthly ration of any newspaper consi--*
dered confidential?

The Honourable Sri C. Rajagopalachari: It is a question of a particular news-

paper’s circulation capacity being told to other people.

Some dealers are actually getting newsprint from Russia

I think it is generally

msonsidered wrong that circulation figures which are given for a particular purpose

should be given greater publicity the

given !

Mr. Manu Subedar: Will the Honourable Member tell us wh.‘y permission
is given for newspapers to use ordinary printing paper while removing control

from newsprint generally?
publkishers?

m for the purpose for which it was originally

This seriously affects the quantity available for book

The Homourable Sri C. Rajagopalachari: Newspapers have been specifically

told not to use other than newsprint.

papers on ordinary printing paper.

Permission is not given for printing news-

Mr. Manu Subedar: T am glad to hear that; but is the Honourable Member
aware that Capital, Indian Finance, and a couple of dozen other ntwspapers
and high class weeklies are all printed in printing paper and not newsprint and
thatr this is a depredation on ordinary printing paper the production of which has
fallen last year? And why is the community being thus deprived of the very
res'tricted supply of printing paper in favour of newspapers?

The Honourable Sri C. Rajagopalachari: Tho word ‘newspaper’ was used, in
this connection by me and in the communiques with reference to daily news-
papgrs. 1f the Honourable Member is referring to weekly or monthly periodi-

«als, it would be a hardship to copPel them to use newsprint.

But no orders

can_be pa..ssed with reference to" particular newspapers. If we do *not allow
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printing paper to be used by weeklies and monthlies and compel all:- of them to
use newsprint, only it would create a great deal of hardship.

Mr. Tamizuddin Khan: Will the restrictions on the starting of fresh news-
papers be removed or relaxed frgm April next? A

The Honourable Sri C. Rajagopalachari: Any person may start a daily news-
paper from the Ist April 1947 if he is able to get newsprint and subscribers.

Sri M. Ananthasayanam Ayyangar: Are Government satisfied that by such
relaxation there will not be a scramble in the market for newspapers and some
of the poorer newspapers will not be starved while the richer ones may be
able to get much more than the quota?

The Honourable Sri C. Rajagopalachari: That was one of the considerations
to be weighed in the balance; but on the whole all the people concerned were in
favour of relaxation.

Sri M. Ananthasayanam Ayyangar: Was not there any dissentient voice
from the smaller newspapers and the more recent newspapers?

The Honourable Sri C. Rajagopalachari: When I last met them the smaller
newspapers were well represented and they did not raise any dissentient voice.
Of course there might have been doubts in their minds but they did not press
them.

Shri Sri Prakasa: Will the Honourable Member lift control from other things
also in the same way? :

The Honourable Sri C. Rajagopalachari: A question or a Resolution may be
put down on that point.

Dr. Zia Uddin Ahmad: TIs it not a fact that Government have complete
control .over the issue of newspapers because they have control over the distribu-
tion of newsprint, and without newsprint they cannot start a paper?

The Honourable Sri C. Rajagopalachari: The control over the newsprint is
retained to some extent but not with reference to particular newspapers.

OVER-STAFFED SUPPLY DEPARTMENT,

787. *Sri R. Venkatasubba Reddiar: Will the Honourable the ~Member for
.Industries and Supplies be pleased to state whether Government are aware that
the Supplies Department is over staffed ?

The Honourable Sri C. Rajagopalachari: No, Sir. All posts have up to now
been on a temporary basis and are extended from time to time ouly after their
necessity has been established. The strength on 1st September 1945 was
Ixecutive 2,313, clerical 41,725. On st January 1947, Executive 1,071, clerical
24,718. All existing sanctions expired on the 28th February. 1947. and the staff
to be retained after that date is heing examined in detail to‘ensure that only
those posts which are reallv necessary shall be retained. .

Sri M. Ananthasayanam Ayyangar: When does the Honourable Member
propose to close this department?

The Honourable Sri C. Rajagopalachari: If it is the general desire that the
department should be closed it will be closed provided it is consistent with
efficien® of administration.

Mr. Manu Subedar: How does the Honourable Member explain the fact that
for next year the budget grant in his department is higher than for the pteyious
vear, and how does he propose to reconcile that with his statement that he is
veducing both executive and clerical staff?

The Honourable Sri C. Rajagopalachari: I said that on 1st September 1945
the strength was respectively 2,313 and 41,725 and that on 1st J anuary 1947 it
was 1,071 and 24,718. I am not quite able to see the connection betwegn ,this
and the budget provision; but if the Fiagourable Member will put down a
question § will be able to look into the m3tter.
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Shri Sri Prakasa: What is the available number of hours that each member
of the staff is expected to work per day?

The Honourable Sri C. Rajagopalachari: The working hours ﬁxed for offices
are being followed; and the working period may be easily calculated.

¢ IMPROVEMENT OF OLD BENARES ROAD BETWEEN CHANDITALA AND SHEAKHALA.

788. *Mr. Nagendranath Mukhopadhyay: (a) With reference to the reply
given on the 11th November. 1846 to unstarred question No. 44 regarding im-
provement of old Benares Road between Chanditala and Sheakhala will the
Honourable Member for Transport be pleased to state whether he has received
any reply to the Government of India letters No. R-5 (46) dated the 2nd end 9th
Janugry, 1947, from the Bengal Government in connection with the petitions,
dated \the .lath and 26th November and 30th December, 1946 addressed to the
Honourable Member by the persons living in the Hooghly District? If not, do
Government propose to call for a reply in the matter?

., (b) Has the attention of Government of India been drawn to the Nationalist
Calcutta, dated the 27th December, 1946 and the Hindustan Standard, Calcufta
. dated the 20th December, 1946 publishing communications from the persons
living in the Hooghly District?

(c) Are Government aware that the Chanditala-Sheakhala portion of the Old
Benares Road is an important one, both for industrial and agricultural purposes,
ae is admitted by the Europeans and the Indians as well as Government officials,
and as such, the scheme was approved and sanctioned by the Government of
India in 1939 and the work of construction was taken up in 1940 and the amount
of Rs. 1,78,000 was spent from the Central Road Fund by the Bengal Govern-
ment? '

(d) If the answers to (b) and (c) are in the affirmative, do Government pro-
pose to inform the Housé when the work will be re-started by the‘Benga Govern-

ment for the improvement of the Old Benares Road between ~Chandifala and
Sheakhala ?

The Honourable Dr. John Matthai: (a) No. The two letters referred to did
not call for a reply.

(b) Yes. .

(c) and (d). The importance of this road has been urged in the press reports
mentioned in part (b) of this question and also in representations received from
the inhabitants of the locality. I would refer the Honourable Member to the
replies given in this House to his questions Nos. 48 and 44 on 27th February and
11th November 1946. I have nothing further to add.

Shri Sri Prakasa: May I know how this road is called the Old Benares Road
and what has Benares to do with Chanditala-Sheakhala?

The Honourable Dr. John Matthai: I imsagine it is part of the Grand Trunk
Road that passes through or near Benares. That is my impression.

SurpLy oF UN1roRMS'TO Poor PAmd STa¥F oF THE ENGINEERING DEPOT ON THE
. Howrar DivisioNn oF E. I. Ramway.

789. *Mr, Nagendranath Mukhopadhyay: (a) Will the Honourable Member
for Railways be pleased to state whether Government are aware of the fact that
the Et}at Indian Railway have sanctioned uniforms to be supplied to poor paid

the Engineering Department?

(b) If so, are Government aware that the Howrah Divisional ‘Authorities are
not giving effect to those orders?

(¢) Do Government propose to supply the said staff with the uniforms?

The Honourable Dr. John Matthai: (a) On the presumption that the aueshon
_refews ffio the supply of uniforms to suckh lower paid Permanent Way staff of the
Engineering Department as are not ﬂﬁtled to them under existing orders, the

 replv isin the negative. o
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(b) The xa.llegatjon is not correct.

(¢) The question of supplying certain items of clothing as uniform to Perman-
ent Way Mates, Keymen and Gangmen is now under consideration by the E. I,
Railway Administration. ' ’ A

Shri Sri Prakasa: Will the Honourable Member kindly see that the amount
of cloth consumed in these uniforms is not more than the amount granted to the
civilian population on an average? ’
_ ‘The Honourable Dr. John Matthai: T should think it extremely unlikely that
it would exceed that.

Shri Sri Prakasa: Are we to take it seriously that in 11 yards of cloth a full
uniform can be made? : _ . '

The Honourable Dr. John Matthai: As a matter of fact the uniforms in ques-
tion are-woollen clothing and supplied only once in four years.

-

ASSISTANCE TO THE BIO-CHEMIOAL AND SYNTHETICAL Propucrs LTp., HYDERABAD
(DECOAN). R

-790. *Mr, Manu Subedar: (a) Will the Secretary of the Food Department

be pleased to state the nature of the assistance, which Government have agreed

to give to the Bio-chemical and Synthetical Products Ltd., Hyderabad (Decoan)?

(b) Is this company registered in British India or in Hyderabad (Deccan)?

(¢) Is the dominant interest in this companv Indian or non.Indian?

(d) What is the progress of this company in the matter of produciion?

(e) When is the supply expected to be available?

(f) At what price will this supply be made available to Provincial Govern-
ments, who wish to use it to improve the diet of the people? .

Mr, K. L. Panjabi: (1) The Food Department have assured the Biochemical
and Synthetic Products Ltd. that they would support their legitimate requests
to other Departments and the province concerned for expediting the construction
and maintaining the production of the proposed factory.

(b) The Company is registered under the Indian Companies Act (1913), with
its registered Head Office at Secunderabad.

(c) Government have been informed that it is exclusively Indian.

(d) The Company has sent one of its Directors abroad for purchasing
machinery and is negotiating with the U, P. (fovernment for a suitable site and
for reservation of the requisite quantitv of molasses.

(e) It cannot be said when the factorv will he in production, but the Com-
pany is proceeding with all possible speed.

(f) There is no commitment that the Provincial Governments will buyv the
_product, but the Company has given an aksurance that they will trv to make
supplies available at -/6/- per lb., which is the rate suggested by the Special
Officer appointed by Government to inquire into this industry.

Mr. Manu Subedar: Mayv I know what steps Government are taking to ensure
purity of the articles produced and also to ensure that unreasonable prices would
not be ‘sharged, since this is not a competitive production in India?

Mr. K, L. Panjabi: The company has not been given any guaranteed offtake
by Government. It will therefore be in its own interest to prepare a groduch
which conforms to the specifications of food-veast and to prepare it at a fair price.

Mr. Manu Subedar: What sort of standard or inspection will Government
impose on this company, as these articles will go into the dietary of people, to -

gee that the yeast and various other things produced will be of suitable quality

and suitable standard and not deleterious to the people?

Mr. K. L. Panjabi: The same check cythe products will be applied as%n’the
case of gt-lwr products manufactured in thi® country. ’ _
M. Manu Subedar: Has this company aska8d for any financial help from the *
Governmenteof India? R . .

. ° L]

|
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Mr. K. L. Panjabi: No, Sir. .
Mr. Manu Subedar: Are they getting any fingpcial help from the Government

of Hyderabad where it has been put up; It so, what is the amount of Hyderabad
*State interest in ‘this company ? .

Mr. K. L. Panjabi: I have said that the company is registered in Secundera-
bad. We have no information whether it has received any financial assistance
from any other source. '

Sri M. Ananthasayanam Ayyangar: What are the peculiar natural facilities
in Secu}nderabad by way of raw produce, in order to start such an industry there?

Mr. K. L. Panjabi: The company actually proposes to start a factory in the
U. P. \The only facility at Secunderabad for registration is that the promoters
happen to be there.

FxarioNn oF FopDER PRICES.

791. *Sri V. O. Vellingiri Gounder: Will the Secretary of the Department of
Agriculture be pleased to refer to his answer to starred question No. 119 asked
on 7th February 1947, regarding the fixation of fodder prices and state:

(a) what are the schemes for importing fodder;

(b) the kind of fodder proposed to be imported ;

(c) the source from which it will be imported;

(d) how its cost will compare with the rates prevailing in different parts of
the country for different kinds of fodder; and

(e) the places to which Government propose to supply the imported fodder?

Sir Pheroze Kharegat: (a), (b) and (c). Information on the three points
raised is given in my reply to part (a) of Question No. 784 asked by Mr. Paliwal
tod

ay.
(d) and (e). A statement is placed on the table.

Statement
Impoft price per Internal price per | Allocations in tons from
maund mound. what has been recei ved,
C.I. ¥. Bombay.
Wheat bran . Rs. 8/2/- . | Rs. 4/4/- to 10/-/- Sind : . . 6287
Bombay . . 3151
N.W.F.P. . 1000
Delni . . 500
] States . . 75
‘ . Total. 11,613
Oats . . .| Re.11/1- . .| Rs. 6/10/-to 16/-- | Bengsl . . B0oo
Bihar . . 1150
Sind . . 500
« Baluchistan . 40
States . . 871
-—
. Total 7,361
Cotton Seed. .| Rs.9/13/- . . |Rs. 4/12/- to 16/-/- |Bombay . 5,000
Cornlzluten . . t« Rs. 7/13/- plus e Bombay . 100
€ freight and insur-
ance. . ’

L3

pay-

8ri V. ©. Vellingiri Gounder: May I know what subsidy Government are
ing to equalise prices as between iWorted and indigenous products?

- Sir Pheroze Kharegat: I belipve a certain amount of subsidy is givén to pro-
vincial Governments for such distribution. I have not got the ﬁgu;es with me
now. ) e « e

L3

.
.
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(b) WRITTEN ANSWERS —
Foop FACTORIES STARTED DURING THE WAR.

792. *Sri V. C. Vellingiri Gounder: Will the Secretary of thé Food Depart-
ment be pleased to state:

(a) the number and varieties of food factories started during the war;

(b) how many have stopped working now;

(c) what are the factories the Provincial Governments intend acquiring;

(d) where these factories are situated;

(e) what help Government are giving to factories which are catering to the
needs of the civil market;

(f) to what extent the food requirements of the Army are met bv these
factories as compared with the imported food stuffs; and

(g) how Government propose to dispose of the rest of the factories which are
not working now ?

Mr. K. L. Panjabi: (a) During the War, Government maintained 21 installa-
tions and obtained supplies from 515 private factories, the majority of which were
started during the War. Details of these factories are given in the statement laid
on the table of the House.

{b) Only two installations are now maintained by Government and supplies
are obtained from 46 private factories. The number of private factories which
have stopped working is not known.

(c) and (d). Provincial Governments have already taken over the Cheese
Factory at Anand and the Fruit Processing Factory at Peshawar. The N.-W.F.P.
Government have offered to take over the Fruit Canning Factory at Nasarpur.

(e) Government have made available to the extent possible controlled materials
required by these factories and have appointed five plannm panels to recom-
mend plans for development of food products manufactured in these factories.

(f) Lists of itenss supplied by Indian factories and those imported from abroad
are placed on the table of the House. It has now been decided that imported
items should in future be procured in India to the extent these items satisfy the
prescribed specifications.

() Surplus factories have been reported to the Director General, Disposals,
who is responsible for the disposal of surplus Government installations.

STATEMENT I
Section ¢ A >—List of Government Factories.

Government
installations | In production Stopped
_— utilised during | at present produgtion
war
(03] 2) (3)
* [
Meat Delgydration Factories . 9 Nil 9
Dehydrated Onions & Potatoes . . 3 Nil 3
L]
‘Fruits Dried . . 1 : Nil - le
Fruits Tinned . . . 1 N lg
Cheese Factory . . . 1 Nil 1
Ghee (Milk)
. o °
" (Blending Factory) . ] N s 3 1
[ ] B >
Total . 2? . 2 19
e O
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Total number of | Number of factories
factories utilised , supplying
Foodstuffs during war Government at
present
1. Amls Bweet . . : 1 Nil
2. x}s{ﬁorbio Acid Tablets = ”
.3 Bi\!ting Powder . . 4 »
4. Barley Paul 3 »
5. Beer and Rum . 9 ”
6. Biscuits Shakapsr. 12 »
7. Butter Tinned 2 »
8. Chutney and Pickles . . 26 »
9. Tigars . . . . . 3 »
10. Cigarettes and Tobacco . 17 1
11. Cinnaman Powder 1 Nil
32. Coffee Ground . 10 »
13. Condinient Powder, Curry Powder, Mustard and 72 *3
Pepper Ground Refined. -~
i¢. Corn Flour [ 3
15. tust:rd Powder 1 Nil
16, Bgg Powder . . . .. . 2 »
17. Exsenve of Chicken, Lemon, Vanils, etc. . 5 1
18. Fish Dried and Smoked . 3 ”
19. Fruits Tinned . . . 2 »
20. Gelatine 1 »
21. G(;ldﬁn Syrup . . . 4 »
22. Honey . . . . . 1 » )
23. Joms and Marmalade 12 .
24. Jellies Assorted . . 1 s
25. L'ir'ne, Lemon Juice and Cordials . 10 ’
26, Wiargarine T . 1 1
27. hhrma:i,.-.de 6 Nil
28. Malt 3 . Nil .
29. Oqtmeal . . . . 1 Nil
30. Oil erke . [ ~ 49 o 3
31.. dil.Cookix:g Refined (Groundnut nr:d Salad Oils) 13 . Nil
. . ‘e
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) Total number of | Number of factories

¢ factories utilised supplying
Foodstuffs during war Government it
- present @
Sy
32. Onions, Potatoes and Vegetables Dehydrated . 83 - Nil
33. Rennet Powder/Tublets . 2 1
34. Sago . : 1 Nil
-35. Salt Refined . . 16 . 5
36 Sauces T.ble. . 7 Nil
37. Sugar . . 04 14
38. Tomato Tinned 7 Nil
39, Vonasp.ti . . T2 .16
40. Vinegar . 1 Nil
41. Yeast Extract 3 Nil
Total 515 46
. Statement 11

Items required jor the Army whick are obtained from Indian Factories.—Cigarettes,
Vanaspati, Refined salt, Margarine, Renret' Tabletx, (‘urry Powder, Pepper Ground Refined,
Mustard, Sugar. . ;

Htems required for the Army which are imported from ubroad. —Bacon Tinned, Baking
Powder, Beans Canned, Beef Pres, Mutton Pres, M. & V., Variety Meats, Luncheon Meat,
Biscuits fancy, Biscuits Service, (‘heese Tinned, (hocolate Vit., Cocoa Powder, Cornflour,
Hersings Tinned, Salmon Tinned, Fruit dried, Fruit I'inndd, Jam,
Marmalade, Golden  Syrup, Honey, Margarine, Milk Powder Skim,
Mustard, Oatmeul, Onions Dehyd. Pickles, Potatves Tinned, Potatoes Dehydrated, Sausages
Tinned, Veg. Tinned, Veg. Dehydrated Yeast Dessicated, Arrowroot, Bengers Food, (elatine
-ar Jelly Crystals, Malted Milk, Meat Extract, Ovaltine, Vinegar, Lime Juice Cordial,
Campagne, Compound Vit. Tabs.

Scarcrty oF IroN Pipes, SHEETS, FENcING WIRE, ETC., YOR FARMeUSE.

793. *Sri V. C. Vellingiri Gounder: (a) Will the Secretary of the Depart-
ment of Agriculture be pelased to state whether Government are aware of the.
difficulty experienced by the agriculturists on account of the scarcity of iron
pipes, sheets, fencing wires, ete., for farm use? .-

(b) Do Government propose to allot more of such things to the Provinces?

_(e) Do Government propose to consider the adrisability of ear marking such
-allotments separately for Agricultural purposes and supplying them thfough the
Provincial-Agricultural Departments ? ’ *

Sir Pheroze Kharegat: (a) Yex.

(b) and (¢). Government have allotted 200,000 tons of steel to Provineial
‘Governments to meet the requirements of small consumers and for private build-
ing. Provincial Governments are being asked to make suitable allotmemtt from
this amount for agricultural purposes. is steel is made over by the Controller
to licerbed dealers in such categories as mgy be desired by Prowinciak Goverg-
ments and. the latter will then arrange for the further distribution of this steel for
agricultiral. purposes either through vetail dealers or’ thoygh théir Agricultuge
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Departments. In addition quotas have been given for steel processing industries
which manufacture implements and machinery, inclpding those required for agri-
cultural purposes. It is not considered feasible at the present stage to increase
the Provincial allotments as other essential requirements have also to be met.

Dgray 1IN PAYMENTS oF DUES TO DISCHARGED STAFF OF THE CALCUTTA BRANCGH
OF TTMBER DIRECTORATE.
794. *Sri R. Venkatasubba Reddiar: Will the Honourable - Member for
Industries and Supplies be pleased to state:

" (a) whether the attention of Government has been drawn to an article under
the heading ‘‘Round the Metropolis'’ and sub heading ‘‘Efficiency’’ in the Even-
ing, News of the Hindustan Times, dated 4th February, 1947, relating to the
delay in ‘the payment of dues of many of the staff who were discharged from ser-
vice as a result of the abolition of the Calcutta branch of the Timber Directorate
at the end of 1945;

(b) if the facts stated therein are true, the reasons for the delay in payment
and the persons who sre responsible for such®delay; and

(c) whether any steps are being taken to expedite payment and whether any
action is being taken against those responsible for the delay?

The Honourable Sri C. Rajagopalachari: (a) and (b). Government’s atten-
tion has been drawn to the article in question. The fact is that while claims
relating to pay, bonus and gratuity of the retrenched employees in question were
settled claims relating to the payment of increased Dearness Allowance sanction-
ed at a later date with retrospective effect were not settled. The delay is un-
fortunate, and is regretted. Dearness Allowance with retrospective effect from
the 1st July 1944 was sanctioned by the Government of India on the 22nd March
1946 only. The preparation of bills for this claim could not be taken upe before
August 1946 due to abnormal rush of work owing to amalgamation of the various
regional wings (D.G.M.P., C.C.P.M., etc.) with the D.G.I. & S. This bill was
unfortunately returned by the C.S.A. Calcutta, on the 22nd Noverber 1946 with
some audit objections, and for recasting. It has subsequently been resubmitted
to the C.S.A., Calcutta, early in February 1947.

(c) Yes, Sir. Steps have been taken to expedite payments. The officers who
were looking after this work have already left our Department or are dead and at

" this stage, it is not considered worth while to pursue this matter further.

QUALIFICATION FOR THE PosT oF CHIEF MEDICAL AND HEALTH OFFICERS ON
© RAmways

795, *Seth Sukhdev: With reference to the reply to parts (a) and (b) of
- starred question No. 113 asked on 31st October, 1946, regarding the qualifications

for the post of Chief Medical and Health Officer on Railways, will the Honour-
able Member for Railways be pleased to state:

(a) whether it is a general rule on the Railways that new conditions be relax-
ed in favour of employees who joined service prior to the date of the orders

prederibing such conditions; if not, why a special exemption was made in favour
of Medical Officers; .

(b) if the reply to the first portion of part (a) be in the affirmative whether
Governntent propose to apply such exemption in the case of employees of the
North Western Railway, who under a recent order are required to pass the First
Aid exgmination as a scondition for getting increments and promotion;

(¢) the budgetted amount of expenses during the year 1946-47, for (i) sanita-

etion, and (ii) medical relief on the North Western Railway; .

(d) whether it is a fact that sanitation has recently been transferred to the

medical department on the North Weggern Railway; and

(e) whether Government proposg to create a post of Deputy Chief *Medical

« Officer, for Sanitation ard Public Health work on the North Western Railvay;
~ U not, what dther stgps dre proposed to be taken to ensure proper sarfitdtion?,
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The Hotourable Dr. John Matthai: (a) It is the general practice when new
conditions are introduced not to apply them in such a way as to cause hardship
to persons already in’service.® Each case is, however, dealt with on its merits.

(b) No. It has been made obligatory for staff of certain categories to paws
in first aid in the interests of the welfare of the travelling public. It has, there-
fore, been found necessary to make the grant of increments and promotion to
all such staff irrespective of the date of appointment, dependent on the passing
of an examination in first aid.

(¢) The budgetted amount of expenditure during the year 1946-47 is as-
under:—

} Rs. |
(i) Sanitation . . .. . 15,835,000
(ii) Medical relief . . . 12,51,000

(d) The control of sanitation of the larger colonies and larger stations has been
transferred to the Medical Branch.

e) No. The Chief Medical Officer has sufficient theoretical and practical {
training and experience to look after the sanitation of the railway. The latter
portion of the question does not arise.

ABOLITION OF THE METHOD OF SELECTION IN N. W. RAILWAY FOR POSTS IN A SALARY
oF Rs. 400 OR -MORE

796. *Seth Sukhdev: Will the Honourable Member for Railways be pleased
to state: -

(a) whether the attention of Government has been drawn to an article under:
the heading ‘‘Competitive Examination only Test for merit”’ appearing in the
Railway Herald, Karachi, dated the 6th January 1947 regarding the method of
selections to higher grades based on confidential reports on the North Western
Railway; .

(b) whether Government propose to dispense with the system of maintaining
confidential reports for staff; if not, why not: and

(c) whether Government propose to abolish selections for posts carrying a
salary of Rs. 400 or over, if not, what improvements are proposed to be made
in the matter of selections?

The Honourable Dr. John Matthai: (1) Government have seen the article
referred to.

(b) No. Very definite instructions regarding the preparation of confidential
reports have been prescribed by Government and these emphasise the responsi-
bility of reporting officers in exercising care and judgment when reporting on
persons under them. In this connection, attention is invited to rules 1615 and
1619 of the State Railway Establishment Code, Volume I. As confidential
reports form the basis of assessing the work, ability, conduct and fitness for °
advancement of both gazetted and non-gazetted railway servants, Government
do not propose to do away with them. :

[ 23 . .
(¢)*No. Government have no reason to helieve that there is anyv lack of con-
fidence among staff regarding selections for promoticn and accordingly do not
e

consider that any change in the present system is called for. .

RECRUITMENT AND PROMOTION OF STAFF ON N..W. RatLwaAYy

797. *Seth Sukhdev: (a) Will the Honouraple Member for Railwa‘ys be

« pleased to state whether the attention of Government has been drawn to thes
proceedings of the Hindu and Sikh Railwaymen’s Federation meefing held at
Lahore on 25th December 1946 ? e

(by What policy do Government .prop‘c’se to pursue in view of the complaints
in Resolution Nos. 1 and 2 regarding the methods of recruitmént aind promotior® - .

of staff ip the North Western Railway on a communal hasis? . -
. . . . ° v
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The Honourable Dr. John Matthai: (a) Yes. . *

(b) As regards the first Resolution, I would refer the Honourable Member to
paras. 5(b) and 6 of the Memoranduin of Suplelnentary Instructious issued in
ionnection with the Government of India, Home Department Resolution No.
" 14/17-13/53-Ests., dated the 4th July 1984, a copy 6f which is in the Library
of the House. Para. 5(b) referred to prescribes the minimumn percentage fixed
for the recruitment of Muslims on the N. W. Railway. In regard to the second
. Besolqtion, the rules for the constitution of Selection Boards are designed with
the object of giving persons of all communities a fair deal and Government do not
-consider;/ that Selection Boards on the N. W. Railway act contrary to this policy.
Government do not consider the complaints made in the latter part of each of the
Resolutions mentioned justified and do not, therefore, feel that a change in the
existing rules and procedure is called {or.

Late RUNNING OF TrAINs oN E. I. AND O. T. RAILWAYS

798. *Mr. Madandhari Singh: (a) Will the Honourable Member for Rail-
« ways be pleased to state whether Government are aware that the traing on fhe
< East Indian and the Oudh and Tirhut Railways run late?
(b) If so, what are the reasons therefor? )
(c) Do Government propose to take steps to see that these trains run in time?
The Honourable Dr. John Matthai: (a) Some of the trains on the East Indian
Railway and Q. T. Railway have been running late.

(b) The chief causes of unpunctuality are, heavy loads of trains, poor quality
‘of coal, engineering restrictions, frequent misuse of alarm chains, delays at
-stations to accommodate heavy passenger traffic and occasional civil disturbances.
(¢) The running of passenger trains is closely and regularly scrutipised by

officers of the Transportation Departments and disciplinary action is taken against
-staff responsible for avoidable delays. .

Railway Administrations are doing everything in their power to ensure pune-
tual running of trains and the Jatest reports from the E. I. and O. T. Railways
‘show that some improvement in punctuality has been made.

PRO¥FIT 10 DELRI RATIONING DEPARTMBRNT IN HANDLING WHEAT AND RicE

799. *Mr. Madandhari Singh: (a) Will the Secretary of the Food Depart-
ment be pleased to state whether it is a fact that the Delhi Rationing Depart-
anent have made a profit in handling wheat and rice for consumption in the city?

(b) If so, what is the amount of profit? ,

(e) Why was this profit made?

(d) How do Government propose to utilize the amount?

Mr. K. L. Panjabi: The attention of the Honourable Member is invited to

* the reply given by me te starred question No. 557 by Shri D. P. Karmarkar on

the 25th Tebruary, 1947,

LIFTNG OF CONTROLS ON GROUNDNUT OIL AND CAKE, SUNHEMP SEEDS, CQEONUT,
- ETC.
800..*Prof. N. @G. Ranga: Will the Secretary of the Food Department be
pleaséd to state: L

(a), whether it is*a fact that the controls over the supplies, movements and
prices of groundnut, groundnyt-oil and cake, sunhemp seeds, coconut, coconut-
e -0il and cake have been instituted in Madras on the advice of the Government ofe

India; i
(t:) Shether (Government are awareethat the. prices Qf a%l these articles have
gone up by nearly 25 per cent. after the controls were instituted and thad most
of the semi-manufactured items of these controlled goods have gone out of the

“msrket ;. . KR

L]
[ L]

-
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(c) whether Government are aware that while the price of groundnus is fixdd
at Rs. 11 per bag, that of groundnut cake is fixed at Rs. 7-8-0 per bag; and

(d) whether Government propose to consider the advisability of lifting these
controls in view of their defectis?

Mr. K. L. Panjabi: (a) Control over the movement and prices of groundnus;
groundnut oil and coconut oil was introduced by the Government of Madras on
the advice of the Central Government, followingsthe resolutions pass:d at the
Conferences of representatives of the Provincial Governments and the States
concerned. Control over groundnut cake, coconut and coconut cake and sun-

hemp was instituted by the Government of Madras without reference to the
Central Government. '

(b) Complaints of rising prices were received in regard to edible oils and
groundnut kernel. Only coconut oil was reported to be not available in the free
market.

(¢) Ex-mill prices of groundnut cake ranged between Rs. 6-1-0 to Rs. 7-7-0
per bag of 160 lbs. as against Rs. 16-8-0 per bag of unshelled groundnut.

(d) The Government of India have re-examined the whole question and have {
announced their decision to decontrol entirely all edible oil-seeds and oils except

copra and coconut oil. Oil cakes are being controlled by the Provincial Govern-
ments. :

CONSTRUCTION OF RAILWAY LINE BETWEEN ONGOLE AND CUMBHUM viz ADDANKIX
' AND Dagist.

801. *Prof. N. G. Ranga: Will the Honourable Member for Railways be
pleased to state: )

(a) whether Government are aware that there was a scheme for constructing
a Railway line between Ongole (in Guntur District) and Cumbhum (in Kurnool
District)  via Addanki and Darisi;

(b) whether Government are aware that this hinter-land, which produces
tobacco, groundnut and paddy crops and which is also liable to famines at fre-
quent intervalg is badly in need of such a railway both for developing its
resources and also as a famine-insurance measure; and’

(c) whether Government propose to investigate this scheme again?

The Honourable Dr. John Matthai: (a) No, Sir. There has been no proposal
for constructing a railway line from Ongole (in Guntur District) to Cumbhum (in
Kurnool District) via Addanki and Darisi, nor is such a project in view at the
present, time. ‘ )

(b) Government have no information in this regard but the area mentioned by
the Honourable Member is served by a Broad Gauge line on the east and a
Metre Gauge line on the west separated by about 60 miles and prima *facie it
seems that the area could be developed adequately by road transport.

(c) Construction of this line was not mooted by the Provincial Government at .
the general meeting. with the Railway Board in November 1944 when considering
the question of post-war railway development in the province of Madras. As
there has been a change in Government since then, the Madras Government were
addressed recently -asking whether they would like to add to or amend in any
way the list of approved projects framed as a resuly of the previous meeting in
November 1944. A reply to this communication is still awaited and if as & gesult
of this reference, the Provincial Government recommended the. investigation. of
this project, Government would no doubt consider the questibn favourably.s -

/

NoN-IssUE oF Ra.waY TICKETS FROM RATPUR STATIGN

802. *Mr. G. B. Dani: (a) Will the Honourable Member for Railwgvs be
pleased to state whether Government are aware that railway tickets were not
issued for mapy stations from Raipur Rallway Station during the mopth  of
Decembet, 19%6? ° ' ’
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_ A(b) Are Government aware that one receipt for four or more passengers was
issued instead of one ticket or one receipt for each_passenger? .

(c) Are Government aware that passengers had to search'for companions
bound for the same destinations and at times hadeto suffer loss when they could
not find such companions, and obtain receipts or, tickets for their destinations?

(d) What is the reason for the shortage of tickets and receipts? '

The Honourable Dr. John Matthai: (a) No. Government are informed that
‘passengers from Raipur statiof have not been refused railway tickets, although
on occasions, printed card tickets have not been available for certain destinations
-and paper tickets have been issued instead.

(b) Yes. In some instances, paper tickets have been issued to groups of
‘passengers.

" {c) Paper tickets have been issued to individual passengers as well as to
‘groups; but it is possible that the issue of tickets to groups caused inconvenience
to certain members of the travelling public.

(d) The shortage of printed tickets on the B. N. Railway has been due to
(i) enhanced demand in consequence of the heavy increase in passenger traffic,
and (ii) dislocation in the B. N. Railway Printing Press following communal dis-
turbances in Calcutta. Happily the position has now improved and sufficient
-stocks of printed tickets are available at all stations on the B. N. Rasilway,
including Raipur.

GRANT FOR IMPROVEMENT AND PRODUCTION OF BETEL-NUTS

803. *Sri A. K. Menon: With reference to the reply to part (a) of my
-starred question No. 405, asked on 11th November, 1946, regarding the granf for
improvement and production of betel-nuts, will the Secretary of the Department
of Agriculture be pleased to state: :

(a) whether the grant of 5 lakhs referred to therein as being proposed to be
‘made for the purpose of financing measures designed to improve the production
and marketing of betel-nuts has been made for the year 1946-47; if not, when it
iis going to be made; and ‘ o

(b) whether the scheme for the improvement of production and the organisa-
tion of betel-nut marketing has been drawn up by Government; if so, whether
‘Government propose to place it on the table of the House and if it is not yet
ready, when it is likely to be ready?

Sir Pheroze Kharegat: (a) A grant to the .C.A.R. of Rs. 5 lakhs for 1046-47
has been sanctioned from which it will finance the necessary measures.

(b) Government have received varions proposals which are being examined in
detail. Tt is hopped that a suitable final scheme will be evolved in u month
or two.

. MALABAR ARECANUT GROWER'S ASSOCIATION.

804. *Sri A. K, Menon: (a) With reference to the reply given to part (c)
of my Starred Question No. 405 asked on 11th November, 1946, regard-
‘ing the grant for improvement and production of betel-nuts, will the Secretary of

.-tke Department of Agriculture be pleased to state whether Government have
‘made enquiries of the Madras Government regarding the working of the Malabar
Arecanut Grower’s Association? .

(b)_If the result of the enquiry is satisfactory, have Government rendered the
Assogiation any aid? - . . '

(c) If the report is not satisfactory, in what respect is its working unsatis-
factory ? ' :

(d)y Have Government received representations for help from the above
Association and did Government promise help to them? If help was promised,
-why was it not given? o

(e Are Government aware that the scope of the Association was developed
in anticipation of the aid promised byfthe Government of India?

¢ '()'Do Government, propose te help them now?
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Sir Pheroze Kharegat: (a), (b) and (¢). A reference wus made:to the. Madqras
Government in November last. Their reply is awaited.

*

(d), (e) and (f). A representation has been received. There is no record of
any promise but the questiongof giving a grant will be examined on receipt of the
reply of the Madras Govenment. .
GOVERNMENT PoLicy re PosTaL EMPLOYEES SENT TO MALAYA AS COMBATANTS IN

N 1941

805. *Mr. Sasanka Sekhar Sanyal: Will the Secretary of the Communica-
tions Department be pleased to state:

(a) whether Government are aware that postal and Railway Mail Service
employees of different grades such as, Inspectors, Clerks, Postmen.got enrolled
as combatants during the last war, that they were sent to Malaya in June 1941,
and that when the British forces surrendered to the Japanese in February 1942,
the entire postal unit became prisoners of war;

(b) whether Government are aware that when Burma and Malaya were
recovered abdut one hundred persons of the said postal unit who had joined the{
Indian National Army in the meantime were also recovered;

(c) whether Government are aware that these men after discharge from the
Army service were directed to report themselves to their respective departmental
superintendents, and were furnished with travelling facilities for proceeding to

_ their original civil appointment stations;

(d) whether Government are aware that after these men reported themselves
as directed, they have been kept on leave on half pay when leave on half pay is
due, or on a subsistence allowance, when no such lcave is due, and that they are

neither being asked to join, nor are they receiving their dues or any amenities;
andg  * :

(e) if so, what Government propose to do in the case of these men and what
is their poliey in the matter?

Mr. Masarrat Husain Zuberi: (a) Yes.

(b) and (e). The facts as stated by the Honourable Member are substantially
correct.

(d) The employees in question have been kept on leave due, or, when no leave

avas due to them, under suspension pendipg enquiry and the issue of final orders
as a result of the review of the whole position.

(e) The policy of Government in regard to the employees of the Civil Govern- ,
ment who collaborated with the enemy during the war and were subscquentiy
recovered was recently reviewed and it has been decided that there shall be no
ban on the re-employment of such persons except such of them as were guilty of |
acts of brutality, and this applies to the persons about whom the ITonourable
Member is enquiring.

QGRADUATES AS ‘ B’ GRADE GUARDS OXN E. I. RAILWAYS, DURING WaR PERIOD

806. *Sjt. Seth Damodar Swroop: (a) Will the Honourable Member for
Railways be pleased to state how many young graduates were appoiated as
*B’ grade Guards on the East Indian Railway during the period of War?

2

(b) Are Government aware that their salaries range from Rs. 40 to Rs. 50
.pm.? . v
(c) Are Government aware that recently the East Indian Railwa} ’A&mi-
nistration advertised vacancies in the posts of ‘A’ grade Guards and Trans-
portation Apprentices calling for applications from graduates only And' that
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theél ‘B’ gradé graduate-Guards who have been working for the last 5 to 7
years are shown no consideration? ) .

(d) If so, do Government propose to consider the desirability of promoting
as_many ‘B’ grade Graduate-Guards to the posts of ‘A’ grade Guards and
Teansportation Apprentices as aré duly qualified instead of appointing new
men?

The Honourable Dr. John Matthai: (a} The information is being collected and
will be laid on the table of the House in due course.

(b) The employees concerned draw pay in the scale of Rs. 40—42—3—45—5—
60 plu{ mileage and dearness allowances and interim relief.

(c) \As regards the first portion, Government are informed that the E. I
Railway Administration advertised a certain number of posts of Grade ‘“A”
Guards, to be filled by persons holdmg 8 degree, under the general scheme of
reserving 20 per cent. of the vacancies in each year for direct recruitment to the
intermediate grades. A degree has also been sepcified im the case of recruits for
the posts of Transportation Apprentices. In regard to the latter portion, Gov-

} ernment understand that Graduate grade ‘B’ guards working against temporary
vacancies and other temporary graduate employees are allowed to compete with
outsiders for posts of ‘‘A’’ grade guards provided they possess the necessary
qualifications and are below the age of 28 years. Grade ‘‘B’’ guards are also eli-
gible for promotion as Grade ‘*‘A’’ Guards in their turn against 60 per cent. of
the vacancies occurring in the year. For posts of Transportation Apprentices
all graduate "‘B’’ grade Guards and other Graduate employees are allowed to
compete if they are between the ages of 18 and 25 and are recommended by
the Divisional Superintendents or Heads of Departments.

(d) Government consider that the existing provision for. the absorptlon of
Graduate Guards, in *‘B’’ grade, in higher posts is adequate and do not propose
‘either to make any change in the system of recruiting persons direct to inter-
mediate grades, or to give graduate grade ‘‘B’’ guards preference in the matter
of apponitment as Transportation Apprentices.

ExPORT T0O ENGLAND OF INDIAN IBON AND STEEL AND MATERIALS

, 807. *Prof. N. G. Ranga: Will the Honourable Member for Industries
and Supplies be pleased to state:

(a) whether it is a fact that Indian Iron and Steel or materials made out
of them, are being exported to England; and

(b) if ‘so, why and in what quantities?

The Honou.rable Sri C. Rajagopalachari: With. your pqsmlssxon Sir, 1 ehal.l
reply to both parts of the question together.

No export of Indian Iron and Steel to U. K. is being licensed. -

‘As regards manufactured articles of ironygnd steel, there was no contrel on

their export up to the 8th February, 1947 No mformatlon is, therefore,. avail-

“ able of any such exports before that da.te There have been no exports since the
date rt‘eferret_i to above. -

# :
RESERFATION OF UPPER Crass BERTEs ol -F~RAILWAY FOR MEMBERS OF THR
ASSEWFBLY

808. *Sjt. Seth Damodar Swroop: (a) Will the Honourable Member for*
Railways be pleased to state whether Government are aware that black-
marketing is prevalent in reservation é#f upper class berths in the East Indian
Railway and .that even the Honqurable Members of this House are fefused
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reservation orl ground of ‘no vacancy’ while berths are reserved for those who
pay extra money for reservation?
P Y

(b) What steps, if any, Government propose to take to provide necessary s
facilities for travelling to the Members of this House and the public in general?

The Honourable Dr. John Matthai: (a) No, Sir. If the Honourable Member
will assist by quoting specific cases, I will certainly have the matter investigated
mn detail. )

(b) Principal Railway Administrations have been instructed to extend so far
as Honourable Members of the Central Legislature are concerned, the period in
advance of the actual date of travel within which tickets thay be purchased, and
also afford to Honourable Members all reasonable assistance in securing reserva-
tions for journeys to and from Delhi in connection with the sessions of the Legis-
lature. I would invite the Honourable Member's attention to Railway Board's
circular letter No. 3058-TT of the 21st December 1945 addressed to all Members
of the Council of Siate and of the House. The public in general can make
reservations by purchasing tickets ten days in advance. Station masters ars
required on request io intimate by telegram to junctions and stations en routs
particulars of onward accommodation required by passengers in connecting trains.

REVENUE FROM SALE OF POSTCARDS SINCE REDUCTION IN POSTCARD RATES

809. *Shri Mohan Lal Saksena: Will the Secretary of the Communica-
tions Department be pleased to state: '

(a) the total number of post-cards sold since the reduction in post-card
rates and the number of cards sold during the corresponding period in the
preceding .year; and

(b) the effect on the revenues on account of the reduction in the post-
card rates?

Mr. Masarrat Husain Zuberi: (a) Statistics of postcards actually sold are not
maintained.

(b) The loss on account of the reduction of the postcard rate during nine
wmonths of the current year is estimated at Rs. 94 lakhs. '

RESTORATION OF THROUGH TRAINS BETWEEN PATNA AND RANCHI .

810. *Mr. Habibur Rahman: Will the Honourable Member for Railways
please state: '

2

(a) whether Government are aware that there used to be a through train
between Patng and Ranchi.in the pre-war days and that this train was later
on withdrawn because of the wartime difficulties; and

(b) if so, whether Government now propose to consider the desirability o%
restoring the above-mentioned train?

The Honourable Dr. John Matthsi: (a) Yes, Sir.

(b) The restoration of the Patna-Ranchi through train has been accorded a
high priority by the Railway Administration and this train will be reintroduced as

soon- as the necessary coaching stock becomes available. 5

REFUSAL OF PERMISSION TO THE SENTINEL OF RANCHI FOR CONVERSION INTO
“ DAILY” OR  BI-WEEKLY ” OR * Tri-WEEKLY

811, *Mr. Habibur Rahman: (a) Will the Honourable Member for Industries
and Supplies be pleased to state whether it 1s a fact that the weekly newspaper
the Sentinél, published from Ranchi, applied for permissipn for conversion into
a daily or tri-weekly or bi-weekly, if so, when and how many times did.it apply?
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(b) Is it a fact that Government have been declining to gradt permission on
the ground that they had no newsprint to spare?

(c) Have Government granted permission Yor ‘the publication of new dailies
and periodicals in -Bihar and other Provinces during the last two years; if so,
what are those papers?

~ (d) I the answers to questions (b) and (c) be in the affirmative, on what
grounds have Government been refusing permission to the Sentinel?

(e) What reply was giverf by Government to the last representation from
the/ Sentinel for permission to convert the paper into 'a bi-weekly and for the
allotment of the necessary newsprint quota? '

The’ Honourable Sri O. Rajagopalachari: (a) The first request of the
Sentinel for conversion into a daily or bi-weekly or tri-weekly was received
through the Provincial Government in January 1946 and was followed by two -
similar requests in March 1946 and January 1947 respectively.

(b) Answer is in the affirmative.
(¢) Yes. A list is placed on the table of the House.

(d) Permission to new newspapers has been given very sparingly and on the
grounds that they would propagate the viewpoint of an important political party
whose views were unrepresented in the -existing press or that they would serve-
some definite usef1]l purpose. The case of the Sentinel was different frem such
newspapers.

~ (e) The reply given to the last representation of the newspaper on the 5th
February 1947 was to the effect that the supply position of newsprint continued
to be difficult and the Government of India regretted their inability {o accede to
the request. The journal can convert itself to a bi-weekly from the 1st April
1947 without any permission from Government.

Statement showing Province-wise the names of the. newspapers permitted to
start publication during 1945-46

Ajmer-Merwa-e ‘ )
1046.—(1) Navajyoti, Ajmer. (2) Naya Rajasthan, Ajmer.

Assam.
1945.—1. Shillong Times, weekly, Shillong.

Bengal.

1945.—(1) Dacca Mail, daily (English), Dacca. (2) Millat, weekly, Calcutta. (3) Chinese
Government Gazette, and Chun Wah VYough, Calcutta. (4) Swadhinata, Calcutta, (5)
Calcutta Edition of the Globe. (6) A newspaper to be published by India China Division
-Ajr Transport Command, Calcutta. . .

1946.—(1) Ittihad, Calcutta. (2) Swaraj, Calcutta. (3) Usha, Calcutta.

Bihar.
1945.— (1) New Life, weekly, Patna. (2) Parijat, Bankipore.
1846.—(1) Navarashtra, Patna.

-

Bombay.
1845.—(1) A mgnthly Bulletin started by the Marathi Chamber of Commerce and Indus-
trine, Poona. (2) Indians Women’s Magazine, monthly, Bombay. (3) Hindu Sanghthan,
weekly, Bombay. (4) A weekly, the Bharati in Gujarati to be started by M/s. Anand
Mudralaya, Ahmedabad. (5) A weekly in Concanim, Bombay. (6) Dalit Bharat, fort-
nightly. Asoda. (7) Bombay Labour Balletin, Bombay. (8) Al Hafz, monthiy, DHalia,
{9) Challenge, Bombay. (10) One Nation, weekly and the Indian Market, Bombay. (11)
Akash Vani, Bombay. (12) Bombay Egition of the' Globe.  (13) Belaka, Dharwai {(Bombay).
(14) Tgrch, Bombay.
. (S

‘ . o °
1046.—1. Ambassader, Bombay.* (2) Navayug, Hebli. (3) Free India, Bombay.

¢ L]
¢ . .
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Centrdl Provipces. . c .
1945.—(1) Wikas, weekly, Nagpur. (2) Jai Hind, daily, Jubbulpore.

P I 2) Indi o Delhi. (3) Beng-i-Dara (Urdu)’
(1) Aditi, quarterly, Delhi. (2) Indians Overseas, Delhi. ang-i-

and1 ggarign) (Engi’is}?), Dellfi’. (4) Registered ‘.&ccountami, .monthly, Delhi.  (5) Rurgl

People’s weekly, Delhi. (6) Daur-e-Jadid, fortnightly, Delhi. (7) Bharat, weekly, Delhi.

(8) Anwar-i-Sahar, Delhi. . Lpaal. Delbi, (4 Asad
—(1) Millat, Delhi. (2) News Chronicle, New Delhi. (3) Al-Balal, Delh1 zad-

i-Hlig“d; D(ell)xi. '5) " Aljamat, B "6] An English daily fron, Delhi by Dr. Syed Hussaio-

(7) Dastur, Delhi. (8) Greater India, New Delhi.

Madras.

1945.—(1) Janmabhoome, daily, Bezwada. (2) Morning Star, daily, Madras. (3) English
daily to Dbe started by Mr. Thirimala Row from Bezwada. . (4) Registered® Ac‘:connta.nt,‘
monthly, Madras. (5) Bala, monthly, Madras. () South Indian Jcurnal of Economics,
Géntur.  (7) Jai Bheem, Ramchandrapura. (8) Church Messeuger, Cudalore. (9) A weekly
journal in Telugu and English from Madras to be started by the Rayalaseema Mahasabha.
(10) A Telugu weekly, to he started by N. V. gSeshaish, Madras. (11) Pudo Oolagam,- .
Kumbakonam.

1946.—(1) Viduthalai, Eroda. (2) A new English. daily, Madras.  (3) Vinochanum;
Madras. (4) Deshabhimani, Calicut. -

North-Western Frontier Province.

1945.—(1) Dusra Sarhad, wetkly, Peshawar. (2) Nation English daily, Dera ‘Ismail
Khan. (3) Kurram Magazine of S. D. College, Bannu. (4) National Industry and Finpoce,
Peshawar. . :

1946.—(1) Abul Kalam, Peshawar. . - .

Punjab. - o

" 1945.—(1) Monthly News, Simla. (2) Tijarati Mukhbar, quarterly, Qadizn. (3) Sant*
Sepahi, monthly, Amritsar.

1946.—(1) Azad, Lahore. (2) New India, Lahora.  (3) Pakistan Times, Lahore. 4y
Ranjit, Lahore.  (5) Bande Matram, Lahore. (6) Siyasat, Lahore. (7) Urdu daily log,-
Lahore. (8) Shamsheri Hind, Lahore.  (9) A daily in Enghsh from Lahore and an Urdw.
daily from' Lahore. . ’

Orissa. . 47
1945.—(1) Nation English daily, Cuttack. "y
Sind. . £

1945.—(1) Sind Times, Karachi.
1946.—(1) Hilale Pakistan, Hyderabad.

United Provinces.

1945.—(1) An Urdu monthly journal to be started by the Hind : «Boci
Allahabad. (2) Lehar monthly in Hindi from A]l»lmlml.y (3; Sa;:n:;u:h:g:] tuBr:m ’g;
Tanvir daily, Lucknow. (5) Yug Vani, Etah. (6) Garhwal Samachar, Garhwsl

1946.—(1) Telegraph, Cawnpore. (2 aumi A wa: ’
Cawnpore. (4) Congress Patra, Meerut. (g) PQfakash, A;r:.‘.’ Luciaow. () Blumtvand,
. L]

Indian States.

1045.-2(1) English and Hindi monthly pro psed ¢ ;
Bangalure, Mynce State. y proposed to be started irom Belaspur. (2) 'Puhzr,

1946.—(1) Pasban, Bangalore, '

. ‘ - [7])
DIRECT ALLOTMENT OF QUOTA TO AsSAM GOVERNMENT OF CORRUGATED JRON SHEETS>.
Brass SHEETS, CycLES, TooLs, ETo.

812. *Sreejut Rohini Kumar Chaudhuri: (a) Will the Honourable M
for Industries and Supplies be pleased to state whether any quota of :ormcgmr
1ron'shegts brass sheets, cycles, accessories and tools, umbrellas and materiale-
for the manufacture of umbrellas, have been allotted direet to the Government *

. .
° * o ~ 4
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of Assam, for the year 1947 or do Government propose to make the supplies
through the merchants of Calcutta ? ’

(b) 1f the answer to the latter portion of patt (a) in respect of any of the
.articles be in the affirmative, what are the reasons therefor?

The Honourable Sri C. Rajagopalachari: (a) The position is as follows:—

Galvanised Corrugated Sheets.—Assam has been allotted a quota of 1080 tors
for the first half of 1947. This allotment will be supplied to Registered Stockists
in Assam nominated by the Provincial Government by either Calcutta or
Chittgjong Member of the Bengal Galvanised Sheet Merchants’ Association.

Brrass Sheets.—No quota has been allotted direct to the Government of Assam
{or the year 1947. It is, however, proposed to place the quota intended for the
Provinces at the disposal of the respective Provincial Governments. The actual

quantity of release will depend on the total quantity available from imports and
indigenous preduction. '

Cycles, their accessories and tools and umbrella ribs.—The Honourable Mem-
ber’s attention is invited to the first part of para. (a)(ii) and (iii) of the reply given
to hisestarred question No. 402 answered on the 11th November, 1946.

“Umbrella Cloth.—Arrangements have begn made for the supply of 1,05,000
yards to Assam through that Government’s nominees at Bombay. = 55,610:5
vards have already been supplied. h

. (b) In so far as corrugated iron sheets are concerned, the procedure followed is
the normal channel of distribution and is in accordance with the Producers’

prewar arrangements of distributing all galvanised sheets for Eastern India
exclusively through this Association.

In so far as other articles are concerned, the question does not arise.

EXPORT oF PADDY AND RICE FROM ASSAM

813. *Sreejut Rohini Kumar Chaudhuri: (a) Will the Secretary of the Food
Department be pleased to state how much rice and paddy were exported in the
years 1945 and 1946 from the Province of Assam and to what Provinces?

(b) What. was the price charged per maund ?
(c) What is the control price of rice and paddy in Assam?

(d) Is it a fact that the Government of Assam, recommended, that in the
interests of the peasants of the Province, the control price of paddy shoulq be
raised and that the Government of India did pot accept the recommendation?

Mr. K. L. Panjabi: (a) to (¢). A statement containing the required informa- «
tion is laid on the table of the House.

¢ (b) Yes, Sir.
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(c) Control prices of rice and paddy in Assam. :

S ‘ Rice ' Paddy
/ . ——
Re 2. p Re. 2. p
() For all varieties other than Aus and Boro— ;
For sale by producers . . . . 11 10 0 to 6 0 0 to
: 12°6 0 6 7 @
For sale by wholesalers .. . ‘ i 12 0 0 to 6 5 0 to
13 0 0 6 14 0
(ii) Aus and Boro— »
For sale by producers 8 v s . 9 0 0 4 8 0
For sale by wholesalers . . . . 9 6 0 411 0

CoNsTRUCTION OF RaArL-RoAp BRIDGE OVER THE GANGES NEAR PATNA

814, *Mr. Madandhari Singh: Will the Honourable Membet for lxallwav»
be pleased to state the decision of ‘the Government of India regarding the con-
struction of a rail-road bridge over the Ganges at or near Patna?

The Honourable Dr, John Matthai: I would refer the Honourable Member o
the question put by him in the House on the 6th November 1946 and to the rep]y
given.

The project is still ynder exammamon

TEACHING oF TELUGU N HicmE AND ELEMENTARY ScrooLs I¥ THE BENcan Nigrusg
RALway ZoNE .

81b. *8ri V. Gangaraju: (a) Will the Honourable Member ior Rallways ba
pleased to. state how many High Schools and I‘]emen’oarv Schools there dre in
the Benga] Nagpur Railway Zone %,

(b) In how many schools Telugu language is being“taught ?
(c) What is the total number of students who are learning Telugu?

(d) Are Government aware that Telugu is being taught only up to the third .
standard in the schools in the Bengal Nagpur Railway Zone?

(e) 1f so, do Government propose to instruct the Bengal Nagpur Railway
authorities to intorduce Telugu in the higher classes in all the schools managed
by the Bengal Nagpur Railway authorities?

‘The Honourable Dr, John Matthai: I have called for the mformamon and will
iay a statement on the table of the House in due course. -

GERMAN INDUSTRIALISTS TO HELP FOR TRAINING IN THE MANUFACTURE OF TEXTILE
MACHINERY AND BUILDING FACTORIES IN INDIA

816, *Maharajkumar Dr. Sir Vijayd Ananda: (a) Will the Honourable Mem-
ber for Industries and Supplies be pleased fo state whether Government are
aware that the former German Industrialists are now prepared to help Tundia
with trained men o manufacture textile machinery and build factories in"India,
it the Government of India would interest themselves in the matter?

(b) It so, do Government propose to take steps to secure the help and co-
operation of the German Industrialists?
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The Honourable Sri C. Rajagopalachari: (a) Government have not received

sy any specific offers from German Industrialists but it must be understood that

German Industrialists are not at present free agents. Through the Allied Control

Council, the services of German technicians and scientists are being made avail-

able to the Allied Countries which require such services. The Government of

India ave taking steps to secure the services of certain classes of technicians
including experts in the manufacture of textile machinery.

(b) Governraent are not taking any steps to secure the belp and co- operabion
- of German Indusirialists, but steps are being directed towards securing the
gervices of technical experts.

EsTABLISHMENT OF AIR TrRAINING CENTRE IN INDIA

817. *Maharajkumar Dr. Sir Vijaya Ananda: Will the Secretary of the Com-
wunications Department be pleased to state whether in view of the shortage
of air and ground personnel. Ground Engineers and other crew, and the growing
pumber of air services and the increasing voluime of traffic, Government propose
to take steps (i) to establish full- ﬁedned Alr Training Centres in different parts
of the country for training Indian young men at a reasonable cost in all spheres
of air-line operations; and (i) to attract suitable young men by the introduction
of state scholarships, allowances, for giving training in all branches?

Mr. Masarrat Husain Zuberi: The Honourable Member is referred to the
repli€s given on the 12th February 1947 to parts (b) and (¢) of Pt. Mukut Bihari
Lal Bhargav s starred question No. 242.

The terms and (gvhtlon: of admission of trainees to the different schools are
funder consideration by Government. A system of scholarships will also be
considered.

AIRCRAFT MANUFACTURING INDUSTRY 1N IxDIA

818. *Maharajkumar Dr. Sir Vijaya Ananda: (a) Will the Honourable
Member for Industries and Supplies be pleased to state whether any steps have
‘been {ﬂl\en to establish an Aircraft Manufacturing Industry i India?

(b) If not, why not?

The Honourable Sri C. Rajagopalachari: (2) Yes. On the recommendation of
the U. K. Aireraft Mission an aireraft Manufacturing Tndustry is being establish-
~ed at the Hindustan Aircrast Limited, Bangalore. The company has entered
into an assistance contract with Percival Ammft Limited, U. K. for the pro-
_duetion of Percival ‘‘Prentice’’ Trainer airerafi for the I.T.A.1. This provides
for the supply of all technical data and assistance that may be required by
Hindustan Aireraft Limited and for the training of Hindustan Aireraft Limited
employees at Pereival Aiveraft Timited. In the beginning the first aivcraft will
be manufactured from eomponents supplied by Ter civals but as the production
ot the components is developed at Hindustan Aireraft Limited the supply of
components from Percival Aireraft Timited will' be rapidly eliminated. Tt is
hoped that all the components for about half the aircraft will be made in India
before the contract is half eompleted. ~

{(b) Does not arise.

QTOTA OF SUGAR TO SWEETMAKERS 1N DELHT
i 819, *Babu Ram Narayan Smgh Will the Secretary of the Food Depart-
T rnent be pleased to state:
{7) thé quemtity of sugar allotted for Delhi meludmrr New Delhi;
(b) the amount of sugur allotted to sweetmakers (Halweces);

{c) the basis on which the quota of sugar to each sweetmaker was originally
fixed;

»
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v (d) the circumstances in which the quota fixed has been and may be altered;
d .

(e) any payment the sweetmakers had or have to make in order to gét a
favourable quota?

Mr. K. L. Panjabi: (a) The total nett allotment for the sugar year (December
¢1946 to November 1947) is about 14,900 tons for the rationed area of Delhi Pro-
vince comprising of Old Delhi, New Delhi, Shahadara and Delhi Cantt.

(b) The amount of sugar allotted to sweetmeat-makers (Halwais) of that area
is about 710 maunds per week.’

(c) Original quotas for sweetmeat-makers were fixed by the Director of Civil
Bupplies on the recommendations of representative agencies, cuch as Halwai’s
Union, Ward Committees, Municipalities, etc. Reductions were ‘made in these
quotas where considered necessary on the basis of the actual offtake during the
first few weeks of rationing.

(d) The quotas are subject to revision in the light of available supplies, actual
consumption and the relative need of different classes of sweetmeat-makers; but
owing to continued short-supplies, cuts, uniform in their incidence, have had
to be imposed irom time to time.

(e) No, Sir.

ExPoORT OF GROUNDNUT OIL AND KERNEL TO OTHER COUNTRIES

820. *Babu Ram Narayan Singh: (a) Will the Secretary of the Food Depart-
ment be pleased to state whether it is a fact that Government have decided
to export groundnut oil and groundnut kernel and if so, (1) in what quantity
(ii) for what consideration, and (iii) to which countries?

(b) Are Government aware that in this country groundnut is also used as
food and if so, what are the circumstances which lead or force Government to
export it when the country itself is in need of it?

(¢) What is the purchasing price of groundnut in this country and what is
its celling price in the countries to which it is exported?

Mr. K, L. Panjabi: The question should have been addressed to the Honour-
able the Commerce Member. It has accordingly been transferred to the list of
questions for the 19th March, 1947, when it will be answered by the Honourable
the Commerce Member. '

SALE AT UNAUTHORISED RATES OF VEGETABLE OIL PRODUCTS BY CERTAIN VANASPATI
MANUFACTURING COMPANIES

821. *Babu Ram Narayan Singh: (a) Will the Secretary of the Food Depart-
ment be pleased to state whether Government are aware that the agents and
distributors of Amrit Vanaspati Manufacturing Company Limited, Ghaziabad,
Garesh Flour Mills Company Limited, Delhi, Hindustan Vanaspati Manufac-
turing, Company Ltd., Bombay, Modi Vanaspati Manufacturing Company Ltd.,
Begamabad and alsc cther vegetable oil producing factories ave selling vegetabla
oil products at unauthorised rates and also granting receipts for their sales and
if so, do Government propose to enquire into this and take steps to stop this

ractice? . .

g (b) Are Government aware that Messrs Behari Lal Bansi Dhar, Delhi have
twice or thrice submitted a written complaint on the subject referred te in part
(a) to the Vegetable Oil Products Controller for India and that copies of the
same have also been forwarded to the Honourable Dr. Rajendra Prasad, the

Food Minister and if so, what steps have Government taken to enquire into the
allegations ?

Mr. K. L. Panjabl: (a) and (b). Only one instance of unauthorised prices
. being charged by a vanaspati manufacturing concern has come to the notice of
the Government. 'lhe explanation of the Company concerned is that those sales
wete ‘made to retailers and consumers direct and the firm charged the sanctioned
wholesale and retail prices to cover the cost of this service. The case is under

. tonsideration by Government. '

[ ]
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ACQUISITION OF LAND FOR P1pERADIH COLLIERY IN HAZARIBAGH DISTRICT

822. *Bibu Ram Narayan Singh: Will the Honourable Member for Industries
and Supplies be pleased to state:

(a) the extent of lands acqhired for Piperadih Colliery within the Jimits of the -
SGomian Police Station in Hazari Bagh District; *

(b) the date on which thew were acquired;
" (e) the classes of lands acquired;
(d) the number of tenants whose lands have been acquired; and

(e) whether the value of the lands has been paid to the tenants either in full
or in part, if not, why not?

The Honourable Sri C. Rajagopalachari: Necessary information is being
collected from the Bihar Government and will be laid on the “table of the Home
in due course.

WaNT OF WAGONS FOR COAL AT JHARIA AND DHANBAD COALFIELDS

823. *Babu Ram Narayan Singh:" Will the Honourable Member for Railways
please state whether Government are aware of the complaints of the Colliery .
owners and merchants of Jharia and Dhanbad and other coalfields regarding
the non-availability of wagens, and if so, the steps Government have taken, or
propose to take, to remove these grievances?

The Honourable Dr. John Matthai: Government are aware of complaints from
the Colliery- owners and merchants of Jharia, Dhanbad and Raniganj coalfields
regarding the short supply of wagons.

The supply of adequate numbers of wagons for coal loading has been affectad
bv slow movements on the East Indian Rdll\mv due to many factors including
communal disturbances, labour &trikes, increased movement of other high priority
traffic and sickness amongst staff affecting general operating conditions.

To make more wagons available for coal loading the East Indian Railway have
had to restrict loading of other important goods traffic on several occasions.

An allotment of more wagons to the Fast Indian Railway from the wagon pool
has recently been made with a view to improve coal loading. Action is also being
taken by the East Indian Railway to munme the tum-roumd of w agons and it is
hoped that these measures will help in the availability of more wagons for coal
loading on that Railway.

RESTRICTION ON BookING oF Goops oX E. I. RaLwavy.

824. *Sjt. Seth Damodar Swroop: Will the Honourable Member for Rail-
ways please state:

(a) whether war-time restrictions on booking of goods on the East Indian:
Railway are still in force;

(b) whether it is a fact that at the Railway Booking Office at Hardwat not
more than 10 parcels per day by Passenger trains and at the Jwalapur Railyay
Booking Office not more than 5 loads per day by Goods train, from any one firm
are adcepted for booking;

- (e) if so, the reasons for these restrictions; and

(d) whether any representation was made to the Divisional Superintendent
Moradabad by the authorities of the Gurukul Kangri Pharmacy agamst these
restrictions on the booking of goods; if sa, the result thereof?

« The Honourable Dr. John Matthai: (a) A few of the war-time restrictions,
imposed by the Regional Controller of Bailway Priorities on the booking of goods
traffic on the East Indian Railway are still in force, while most others have been
mthd.rawn Certain restrictions imposed by the Central and Provmclal Govern-
ments ate also in operatlon . .

.
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) Restriction on the booking of parcels by passenger trains to the extent of
‘ten consignments—each consignment consisting of not more than ten packages—
‘from any one consignor, operates at all stations on the East Indian Railway and

Hardwi4r is no exception to this. In the case of locabbooking however this restric-
:tion was withdrawn withreffect from the 1st January 1947,

*There are no restrictions other than those referred to in (a) above on the book-
ing. of goods at Jawalapur station.

(c) Restrictions were imposed to limit the acceptance of parcels and goods for
-despatch to the extent of transport available and thereby avoid congestion and
-consequent delays at despatching stations. Restrictions imposed by the Central
or Proviycial Governments however do not come under this eategory.

(d) A representation from the Gurukul Kangri Pharmacy was received by the
Divisional Superintendent, Moradabad, for the posting of an additional goods
-clerk -at Jawalapur station.alleging that the present incumbent was unable to

cope with the work of booking all consignments offered.” This is receiving the
attention of the Railway Administration,

CoOLIE CHARGES FOR BOOKINGS AT RAILWAY BOOKING OFFICE, JAWALAPUR.

825. *8jt. Seth Damodar Swroop: Will the Honourable Member for Railways
‘please state:

(a) whether Government are aware that at the Railway Booking Office,
-Jawalapur half-anna extra per Railway receipt is demanded as coolie charges
and booking is refused if the same is not paid; and

(b) whether Governnient are aware that the wages paid to the coolies at the
above railway station are too low to attract sufficient number of coolies for load-
ing and unloading goods; if so, whether Government propose to enhance the
wages?

The Honourable Dr. John Matthai: (1) The levy of coolie charges is not-
suthorised in connection with the booking of goods at Jawalapur station and
Government are also advised that no sueh charges are demanded at this station.

(b) The loading and unloading of goods at Jawalapur station is done by a

-contractor who provides sufficient labour; the present rates for the contract are
-considered adequate.

" PROPOSED STRIXE OF OBDNANCE FACTORY WORKERS DUE TO RETRENCHMENT.

826. *Sjt. Seth Damodar Swroop: Will the Honourable Member for Indus-
#ries and Supplies be pleased to state:

(a) whether the attention of Governnent has been drawn to a news item from
-Cawnporg published in the Hindustan Times of 28rd February 1947 to the effect
that a century wide strike of Ordnance Factory workers is t6 be launched soon
as a protest against the present retrenchment policy of Government;

*  (b) if so, what steps Government propose to take to avert the threatened
-strike and whether they propose to invite the representatives of the workers with
‘& view to arriving at an amicable settlement on the question of retrenchment ]

(c) whether it is a fact that a deputation of the Ordnance Factory workers
‘recently waited on the Honourable the Vice President of the Interim Goyern-
‘ment and the Honourable Member for Defence and suggested an alternative

proposal for awarding.six months pay to the retrenched personnel with a vie
to helping them to establish themselves elsewhere; and

(d) if so, whether Government have considered the proposal and come to any
“decision on the point? '

The Honourable Sri C. Rij&gq)mcharl: (a) A report appeared in the

Hindustan Times of 27th February 1947 that the All India Ordnance Eigplgyees
Federation had- taken a (l(fcision to this effect. )
o
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(b) The Al} India Ordnance Employces Federation is an unregistered an
unrecognised umion. Obviously, Sir, Government cannot settle the question of
retrenchment by amicable settlement but as many men should be retained as
there is really work for. * .

(c) and (d). I understand thas this is so. But Government regret they can- .
not agree to this proposal. If such a concession were granted it would have to
be extended to all Departments and Government installations and would impose
a financial burden on the: country which is not justified. Retrenched personnel
have all been paid war bonus or war gratuity where admissible and every effort
will be made through Labour Exchanges to find them alternative employment.

REPORT OF PAY CoMMISSION r¢ RAILWAYMEN'S PaAy.

827. *Sree Satyapriya Banerjee: Will the Honourable Member for Railways
be pleased. to state:

(a) whether the Pay Commission has submitted its preliminary report regard-
ing Railwaymen’s pay to the Government of India; .

(b) if the answer to part (a) be in the affirmative, whether Government pro-
pose to state (i) the recommendations of the Pay Commission thereon, (i) how
and when Government propose to implement the recommendations, and (iii) the
general policy of Government with regard to these recommendations?

The Honourable Dr. John Matthai: (a) and (b) (ii). The Honourable Mem-
ber’s attention is invited to the reply given by the Honourable the Finance Mem-
ber to starred questions Nos. 311 and 767 on the 14th February 1947 and the 5th
March 1947 respectively. '

(b) () and (iii). The Honourable Member’s attention is invited to the Cown-
munique issued by Government on the 6th March 1497, copy laid on the table.

PRESS COMMUNIQUE
Central Pay Commission Report.

Government are conscious of a natural desire on the part of theit emplorees in the
various services for the publication of the Repori ot the Central Pay Commission at the
earliest possible moment. They appreciate the great personal interest which all Govern- .
ment servants must necessarily have in the outcome of the Commission’s labours and are
accordingly pleased to publish the following statement for their information.

The Report will be in three parts. Part I will be mainly historical. Part II will Jeal
in a general way with pay, allowances, leave, pension and other conditions of service as
applicable to all departments of the Government of India. This part will deal with the
main aspects of the problem and in particular with questions such as the classification of
services, the minimum and the maximum pay ito be fixed, suitable pay structures and the
like. In Part III, the Commission will deal with each important department and will make
detailed proposals in regpect of the salaries to be paid to the employees of each’ of the
principal sections of the public service in the light of the gemeral conclusions reached by
the Commission in Part 11.

So far advance copies of Part I and of that portion of Part II which deals with pay
aud allowances and of portions of Part III relating to a few departments only have n
l'ecenvedoby Government. The Commission havei udopted this procedure to enable Govern-
ment to®begin the detailed examination of their proposals at tne earliest possible moment,
but they have informed Government- that they ieserve the liberty to make minor corrections
or rectification in the portions so far sent t¢ Crvernment, when the Commission are consi-
dering their Report as a whole. From-a recent enquiry made by the Government, it is
learned that the Commission expect to submit their complete and final Report by the énd of
April or early in May, and, although meanwhile Government will be examining and for-
mulating views on the portions of the Report as they come to hand, it is clear that® publi-
cation of fragments of the Report as and when they become available and before they have

een finalised by the Commission qoight lead to an incorrect appreciation of the Commission’s

proposals as a whole. Governmerft servants are aware that pay comstitutes -only one element

in tl:len‘ total emp]uments. Leave, Pension or Provident Fund and other ‘conditions of

service are also important elements in their total remuneration. To publish only the

-pt:oppse:’l Ay scales would therefore not give a correct and balanced picture of the Com-

mission’s full recommendations. Government expect that by the time the “final repoft is»
L .
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r\'csived they will have formulated their decisions on the major issues and these will be
published together with the final report early in May. o N

The task set for the Commission was one of great magnitude and complexity and Govern-
ment trust that this. frank explanation of the stage at present reached and of the action that
Government are taking in the matter will reassure their%employees that everything is being
done and will be done to make known the proposals of the Commission and Government's
clecisions thereon at the carliest possible moment. Government would, again remind their
employees that the revised pay scales will have retrospective effect as from the lst of
January lasty

FINANCE DEPARTMENT,
New Delhi, March 6, 1947.

/ . UNSTARRED QUESTION AND ANSWER

-
\ RECRUITMEXT OF SINDHIS To RAILWAY SERVICES IN SIND AREA

. 76. Seth Sukhdev: Will the Honourable Member for Railways be pleased’
c state: )

-t

A

. (a) whether Government are aware that the Railway emplovees in the lower

subordinate service came in contact with the rural public in the course of their
duties;

(b) whether Government are aware that for service in the portion of the

North Western Railway passing through Sind area, mostly Punjabis are
recruited ;

(c) whether Government are aware that such Punjabi recruits are unable to
unc(]lerstand the language of 'the rural population who do not generally speak
Urdu;

(d) whether Government are aware that shortage of recruitment of Sindhis

is due to the office of the North-Western Railway Subordinate Service Commis-
sion being at Lahore; and -t

(e) whether it is proposed to issue instructions to the Subordinate Service
Commission on the North Western Railway, that adequate numpber of Sindhis
be recruited to Railway service in Sind area; if mt, what other steps are pto-
posed to be taken to post people at wayside stations who know the language of
the populace using the railway transport in that area in Sind?

The Honourable Dr. John Matthai: (a) Generally speaking. all railway staff

come in contact to a varying extent with the publie, both rural and urban, in the
course of their duties. ‘

(b) Government are informed that this is so. due to the majority of the
applicants for appointment being Punjabis.

(¢) Government are aware that language difficulties exist on all railway
systems: They understand, however, that the N. W. Railway have not received
any complaints regarding the Sind area in particular.

(d) Tt has been the experience of the N. W. Railway Service Commission”
that the number of qualified Sindhi candidates applying for posts on the N. W.
Raflway is small. In order, however, to make it easy for people residing at
distant places from TLahore to appear for interview before the Service Commis-
sion, Government have recently sanctioned an additional Member for the Com-

-mission to allow of recruitment being undertaken at selected centres away from
Lahore. One of these centres will be Karachi.

(e) According to the policy of Government, recruitment and pésting of railway
employees is not influenced by Provincial considerations, but they have issued
instructions to the milways concerned that due consideration should be given io*

" the recruitment of people of all Provinces served by those railways. They hope,
therefore, that the arrangements referred to in the reply to part (d) will result in
a larger number of qualified Sindhis becoming available for service on the N. W.
Railwaye . .

. ¥
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MOTION FOR ADJOURNMENT ¢

Decision of the Government not to Publish the Recommendations of the
Central Pay Commission so far received by them.

Mr. President: I have regeived a notice from Mr. S. Guruswami of his
intention to move an adjournment of the House to discuss a definite matter of .

12 Noox urgent public importance, namely ‘‘the situation arising out of the

latest Press Communique issued by the Government deciding not te
publish the recommendations of the Central Pay Commission so far received by
the Government until sometime in May thereby resulting in possible dislocation

of work in Railway Postal and other Services.”

When was this communique published in the Press?
Mr. S. Guruswami (Nominated Non-Official): It was published on the 7th,

Mr. President: When the Honourable Member refers to possible dislocation,
I take it he means the possibility of strikes. '

The Honourable Mr. Liaquat Ali Khan (Finance Member): Sir, I am sorry
I have not received a copy of this adjournment motion and I am told by the
‘Governmeént Chief Whip that he has not received any copy either, bus any how
1 would like to say this much that so far the Government have not received the
final report from the Pay Commission and it was considered necessary that a

<communique should be issued which was done explaining the position as it is.

The Government have no intention of keeping the report unpublished for a
day longer than it is absolutely necessarv. We are informed by the Chairman

-of the Pay Commission that he expects the final report to be submitted to the

Government by the 1st- week of May. Preliminary report has been received.
As a matter of fact, it is a kind of advance copy of the report subject to this
that the Comnnission keep the right to themselves to make any alterations
till the final veport has been submitted. TIn view of these facts I am afraid
it is not possible for the Government to publish the report till they have
received the final copy from the Pay Commission. I can assure my Honour-
able friend, however, that the Government are as anxious as anybody else to
see that the Report is published as soon as it is possible and in any case what-
ever is the decision of the Government on the recommendations of the Report
will be given effect to from the 1st of January 1947. So the employees of
the Government will not be effected adverselv by the non-publication of the
report till may. I have explained the position and I hope the Honourable
Member will be satisfied and he will appreciate the difficulty of the Govern-
ment in not being able to publish the report as desired. <

Mr. S. Guruswami: I would like to point out first of all that I delivered
personally a copy of this notice of adjournment miotion at the room of the
Honourable the Fipance Member at 10.80 a.m. today, and I am very surprised
that he did not receive it. Secondly, regarding the urgency of it, I have re-
ceived information from different parts of India—as I have toured different

parts of India recently—and I know personally the extent of indignation that .,

prevails among the employees of the Government, about the delay: in the
publication of the report. Unfortunately......... o

My. President: The Honourable the Finance Meniber has said that what
they have received is perhaps a draft of the report.........

_The Honourable Mr. Liaquat Ali Khan: It is an advance copy, a kind of
draft. .

Mr. President: ...... and the report as finally accepted by all the Mgmbers
of thie Pay Commission has not yet been received by the Government. It is
therefore premature to raise this question on the basis that the report has been
received by the Government. So there is no basis for the Honourable Mem-
ber’s motion till the final report is received. He need not think of the subse-
quent,_consequences at this stage. T do nob think any further discussion on
this ﬁoiﬁ‘t is necessary and I do not give my consent to the motion.

. (1623 ) s
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k GENERAL BUDGET—LIST OF DEMANDS
SECOND *STAGE. .
Mr. President;: The Houge will now discuss the Demands for Grants. I
understand that the agreed 'Beme-table in regard to the moving of Cut Motions
has been circulated to Honourable Members.
" As regards the time-limit for speeches, I suggest that, as usual, the mover
of cut motions will have about twenty minutes, and the Government Member
replying will have about twenty minutes or more, if necessary.  Other speak-
ers will be limited to fifteen minutes. -
T trust this will suit Honourable Members.

| CHANGE IN PROCEDURE IN RESPECT OF MOVING OF DEMANDS -

Mr. President: Now as regards the moving of the Demands, if the Honour-
able Members are agreeable I suggest a slight change in the procedure. The
Demands will be moved one after the other and then, of course, cut motious
will be taken up. That will prevent any confusion in the minds of Honourable
Menibers as to which particular Demand is moved or not moved.

Mr. C. P. Lawson (Bengal: European): If all the Demands are moved at
. this stage, there will be a very serious loss of time.

Mr. President: I do not mean all the 91 Demands: I mean all those De-
inands—17 in all—in respect of which cut motions are to be moved.

Mr. C. P. Lawson: I have no objection. .

The Honourable Mr. Liaquat Ali Khan (Financc Member): 1 will be very
quick in moving them.

Mr. President: 1 do not know if the Honourable Member would agree to
vet another change in the procedure, which I would'like to propose. « Instead
of the Honourable the Finance Member formally moving each Demand and
then the President reading out the same to the House, we may adopt the
House of (}ommons practice where the Chairman of Ways and Means reads out
these motions and so long as the consent of the Crown is signified, nobody
moves them formally. )

The Honourable Mr. Liaquat Ali Khan: Yes, I think this would be better.

Mr. President: Then I will read out these Demands. The demands that
I will read out to the House will be Nos. 9; 11, 15, 16, 21, 22, 23, 24, 25, 26,
28, 48, 54, 55, 57, 70, and 88. I will read out the first Demand in its usual
form, and after that, I will only read the number of Demand and the amount.

Sri M. Ananthasayanam Ayyangar (Madras Ceded Districts ‘'and Chittoor:
Non-Muhammadan Rural): Many of these cut motions may not be reached at
all. The Chair might save its ewn time and the trouble of reading out all
these Demands in advance. .

Mr. President: T caid I shall read out only the first Demand in the usual
form and then I shall merely say Demand No. so and so, with so much amount.

(The Honourable the President then read out the following Demands.)
B 4

DeMaxd No. 9—INpIAN PosTs AND TELEGRAPHS DEPARTMENT

“That a sum not exceeding Rs. 24,81,25000 be granted to the Governor-General in

Council to defray the d‘?ﬁ” which will come in course of payment during the year ending
the 31st day of March, 1948, in respect of ‘Indian Posts and Telegrsphl\Department’."
. .

Denaxp No. 11—CABINET K

“That a sum not exceeding Rs. 4,60,000 be granted ' to the Governor-General in’
Council to defray the charges which will ccme in course of payment during the year ending
the 31st day of March, 1048, in reepect of ‘Cabinet’.” « €«

. . «

. . e (1624)



- - *

GENERAL BUDGET—LIST OF DEMANDS %25
. Demaxp No. 15°-HoME DEPARTMENT

“That & sum not exéeeding Rs. 15,55,000 be granted 'to the Governor-General in.
Council to defray the charges which will come in course of payment during the year ending-
the 3lst day of March, 1948 in respect of ‘Home Department’.” .

DEMAND No. 16—DEPARTMENXT OF INFORMATION AND BROADCASTING

“That a sum not exceeding Rs. 37,58,000 be granted to the Governor-General in.
Council to defray the charges which will come in course af payment during the year ending
the 31st day of March, 1948, in respect of ‘Department of Information and Broadcasting’.”

DeMAND No. 21—DEpPARTMENT OF COMMONWEALTH RELATIONS

“That a sum not exceeding Rs. 7,57,000 be granted to the Governor-General in
Council to defray the charges which will come in course of payment during the year ending.
the 3lst day of March, 1948, in respect of ‘Department of Commonwealth Relations’.”

.

DemaNp Ng. 22—FiNavcE DEPARTMENT

“That a sum not exceedihg Rs. 31,86,000 be granted to the Governor-General in®
Council to defray the charges which will come in courze of payment during the year ending
the 3lst day of March, 1948, in respect of ‘Finance Department’.”

DeMAND No. 23—COMMERCE DEPARTMENT -

“That a sum not exceeding Rs. 37,893,000 be granted to the Governor General in.
Council to defray the charges which will come in course of payment during the year ending
the 31st day of March, 1948, in respect of ‘Commerce Department’.” h

R DeMaxp No. 24—DEPARTMENT OF l.ABOCUR

“That a sum not exceeding Rs, 19,06,000 be granted to the Governor-General in.
Council to defray the charges which will come in course of payment during the year ending
the 31st day of March, 1948, in respect of ‘Department of Labour™.’’

DeMAND No. 25—DEPARTMENT OF WoRrkS, MINES AND PowEeR

“That a sum not exceeding Rs. 1526000 be granted to the Governor-General in.
Council to defray the charges which will come in course of payment during the year ending
the 31st day of March, 1948, in respect of ‘Department of Works, Mines and Power’.”

DEMAND No. 26—DEPARTMENT OF COMMUNICATIONS .

“That & sum not exceeding Rs. 5,07,000 be granted to the Governor-General in-
Council to defrsy the charges which will come in course of payment during the $ear ending
the 31st day of March, 1948, in respect of ‘Department of Commupicat.iom'.”

DeMaxp No. 28—Fo0op DEPARTMENT

“That a sum not exceeding Rs. 50,92,000 be granted to the Governor-General in:
Council to defray the charges which will come in course of payment during the year ending.
the Mst day of March, 1848, in respect of ‘Food Dspartment’.”

. !
DeuaNp No. 48—PusLic HrsnTH
“That & sum not exceeding Rs. 42,800,000 be granted to the Governor-Ggmeral in

Council to defray the charges which will come in course of payment during the year ending
the 3lst day of March, 1948, in respect of ‘Public Health’.”

DeMAND No. 54—BRroApcasTING y
“Thet a som not exceeding Rs. 1,01,68,000 be granted to the Govomor-Genenl_ in
Countil %0 defray the charges which will come in course of payment during the year.endipg
the 31st day of March, 1448, in respect of ‘Broadecasting’.’:: ,
- ' r A y
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' DeManp No. 55—DEPARTMENT or INDUSTRIES AND SUPPLIES

“That a sum not exceeding Rs. 3,38,51,000 be granted to the Governor-General in
Council to defray the charges which will come in course ¢f payment during the year ending
the 31st day of March, 1948, in respect of ‘Department of Industries and Supplies’.”
c ) _

DeMAND No. 57—COMMERCIAL INTELLIGENCE AND STATISTICS

| -

“That a sum not exceeding Rs. 23,68000 be granted to the Governor-General in -

Council to defray the charges which will come in course of payment during the year ending
the 31st day of March, 1948, in respect of ‘Commercial Intelligence and Statistics’.”

&:’ DeMaND No. 70—RESETTLEMENT AND DEVELOPMENT

“That a sum not exceeding Rs. 6,95,30,000 he granted to the Governor-General in
Council to defray the charges which will come in course of payment during the year ending
the 31st day of March, 1948, in respect of ‘Resettlement and Development’.”

DeMaxDp No. 88—Pavymexts 10 RETEENCHED PERSONNEL

‘““That a sum not exceeding Rs. 4,88000 be granted to the Governor-General inr
Council to defray the charges which will come in course of payment during the year ending
<he 3lst day of March, 1948, in respect of ‘Payments to Retrenched Personnel’.”

DEMAND No. 11—CABINET.

Function of the Commodities Prices Board and matters connected therewith
Mr. C. P. Lawson (Bengal: European): Mr. President, I move:
“That the demand under the head ‘Cabinet’ be reduced by Rs. 100.”

The object of this cut motion is to induce discussion and if possible to obtain
a statement from the Government side on what is no more, no less than the
zost of living in this country and the possibility of stabilizing that cost of living:
indeed, if possible of reducing it.

The background against which we have to consider this question is u some-
what distressing one. I do not know whether Honourable Members have yet
had time to read the report of the Adviscry Planning Committee over which
the Honourable Mr. Neogy is sitting. If so, I would advise Honourable Mem-
bers to consider the Resources Budget which is included at the end of this
report.  Now, Sir, that Resources Budget shows very clearly that for some-
tinfe to come this country is facing some very severe shortages, principal
smongst, which I would mention the coal shortage.  The’report shows quite
clearly that we may expect an annual shortage for sometime of something like
4% million tons of coal; and the report goes further to trace the repercussions
of this shortage on various other materials, such as steel and so on. Tt
comes in fact to the conclusion that steel, even with very adequate coal supplies,
_~will be half a million tons short; that cement will be half a million tons short

and shorter still unless coal supplies are adequate: that bricks will be short.
‘Tkat, Sir, is bound to have serious repercussions on all internal production
and quite apart from this, imports will be restricted by currency restrictions
and by the inability of countries abroad to supply this country with what we
‘want. We know very well of numerous shortages of goods all over the world.
It will be sometime before those shortages disappear. So, Sir, I think
there can be very little argument that during the coming year, the work of
this Cemmodity Prices Beard will be extremely important and indeed I am
sure that they must be appalled by the magnitude of the problems that face
"them. Clearly, Sir, the result of this situation must be a tendency towards®
inflafion.  There may be money to buy things with, but nothing to buy.
And T was much impressed by the statement made by the Honourahle Dr.
John Matthai the other day to the effect that to some extent leisure wad® being
“purchased by’ the money which would otherwise go towards the purchase of

; L]

(3
[ ] .



GENERAL BUDGET—LIST OF DEMANDS 1627

e
consumer goods. That seems to me, Sir, to point to a possibly dangerous
spiral.  Because there is nothing to buy, leisure will be purchased, produc-
tion will drop, and indeed, Sir, there is only one cure to the situation which
faces us. EJverything that this Board will be able to do will be no more
than a palliative.  The only real cure will be production, production and again
more production. I will not at this stage discuss whether the conditions
following upon the Honourable Member’s budget are entirely favourable
towards production, production and again production. But there is no doubt
whatever that therein lies the only cure and until the cure comes about we are
reluctantly compelled to agree that control will be necessary. I may say at
once, Sir, that we on this side do not like controls and we hope that at the
earliest possible moment these controls will go. The effect of controls is to
produce blackmarkets, to interrupt the basic laws of supply and demand, and
to introduce a new method of breaking of the law. Indeed, 8ir, perhaps the
most serious aspect of modern times is the way in which the term ‘blackmarket’
has become almost a household word. Quite openly as Honourable Members
will know, people say ‘‘I cannot get such and such & commodity. I cannot run
my factory. I cannot make this and I cannot make that unless I go to the
black-market to buy my supplies.”” It seems almost incredible that in that
almost daily utterance is entailed a clear breaking of the law. For that reason
"and for many others we. want to see the end of all controls as soon as that is
possible. Controls, amongst other things, lead also to the hoarding of supplies,
supplies which would otherwise go into consumption and relieve the already
short position. As I have said before in this House, if every body put aside
one week's supply of food only, one million tons of food-grains would to taken

off the market, and that is another reason for getting rid of these controls as
soon a8 it aan be done.

But, Bir, we certainly admit that is the meantime the cost of living mus$
be kept within bounds. We must, if possoble, stabilise the cost of living and
when it is humanly possible, reduce the cost of living. Now, Sir, the terms
of reference of this Commodities Prices Board although not very adequate
have been.published and perhaps I might quote them:

‘At the request of the Central Government to advise in the light of all relevant data and
of cash conditions as may be specified, what prices or price limits should be fixed for commo-

dities, the price of which is controlled by the Central Government or by the Provincial
Government ;

2. To keep under constant review the movements of commodity prices in India and
whether at the request of the Central Government or of their own volition to advise the
Central Government whether the price of any commodity not controlled should be controlled
and, if so, what price or price limits should be fixed for that commodity."’

. Pgot. N. @. BRanga (Guntur cum Nellore: Non-Muhammadan Rural): Are
these your recommendations?

Mr. 0. P. Lawson: No, Sir, The Honourable Member may possibly reco-
gnise the press communique that was issued by Government sometime ago.

Now, Sir, there is no mention in this regarding: quantity control. The
Board is merely to advise on questions of price but I take it that the inter-
pretation there will be fairly liberal. I cannot, for instance, imagine that
any body can adequately advise upon a price structure unless they knéw
what the quantity control will be and indeed their recommendations, presum-

ably as regards quantity controls, need to be considered together with their

recommendations regarding prices. LI

What are the categories of the commodifies -which will need to be cen-,

trolled? *Fimst of all we have those commodities which axe now covered by

statute and controlled by Government. These come ungder the FEssential

Supplies Act witich covers foodstuffs, cotton and woollen, fextiles, paper,
L]
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petroleum and petroleum products, spare parts of mechanically—propelled
vehicles, coal, etc. Those are items admittedly of absolute necessity which ure
controlied by statute. Infringement of the law in this connection leads to pro-
secution; it also of course leads to black-marketing and to a number of other
abuses. The control of course is necessary and the situation must presumably
continue for the present. .

There is a second category of goods which, though under no statutory cou-
trol; are generally controlled by agreement between Government and the
people who have those goods for disposal. That has behind it no statutory
sanction. A man could not be fined in the courts or proceeded against for
infringing his agreement with Government but, ipso facto, to my mind, it is
a better form of control, because the sanction behind it_is that the person who
has these goods for distribution may refuse to distribute them where there is
profitieering or mishandling. I say that in some ways it is a better form of
control, because it brings me to my third category, the category of completely
uncontrolled articles. It would, in my opinion, be entirely impossible to apply
price control even to all the articles in this country which are in general use.
They are so numerous and the field is so wide, the sources of supply and distri-
bution are so diverse that I see no prospect of any kind of adequate control gver
the whole field. If the goods which are now controlled to some extent by agree-
ment between Government and the producers were handed over to statutory
control, the administration would become more complicated and more difficult,
indeed further black markets, further proceedings, further bribery and corrup-
tion would ensue. So the Comwodity Prices Board have to my mind to
consider’' what is the optimum of effect that they cun have. They cannot
control every thing. Whatever they do, they can ouly hope, in a general way,
to control the most important products in daily use and hope thereby to induce
a general feeling of stability which will affect ancilliary consumer goods. The
main need of course is .to corelate the prices and it would be interesting to
hear from the Government side how they propose to proceed. One might, in
fact, have a situation at present, in which one shop selling controiled goods
might be alongside another shop selling uncontrolled goods. You might have
one proprietor earning a very moderate pittance on his business and the pro-
prietor next door earning enormous profits and earning them quite legally -
because there would be no control over his goods. Clearly, therefore, the
efforts of this Board should be directed towards bringing all prices to some
corelated level.

‘What would be the basis that would be used to bring these prices to-
gether? We have of course thcse items to which T have alreadv referred,
that are already controlled by statute.  Their prices are already controlled
and a certain basis has been established. ~There may be inequalities in that
basis. There may be inequalities in the industrial basis as compared with
the agricultural basis but at least in the statutory field there is some basis
established and presumably it will be the intention of Government to bring
items which are at present uncontrolled somewhere in relation to the con-
trolled field.

"a Perhaps I might now say a very briet word about agricultural prices in
their regulation with industria] prices. T do mot know whether it will be
within the terms of reference of the Commodity Prices Board to examiae. this
question and to see whether the price levels are‘reasonabl_y equal. -Are agricul-
tural prices on a higher level or on a lower level than the industrial prices which
have now been fixed? I have been impressed by the Honourable the Finance
‘Member’s statement to the effect that some 17 crores of rupees have heen paid
out to stabilise agricultural prices. Perhaps in due course we may have from
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the Department of Agriculture or the Department of Food itself some state-
ment as to exactly how that Rs. 17 crores was spent. 1t was spent presum-
ably to reduce the price of imported foodstuffs so that they were on a level
with the indigenous prices. I4do not quite know how that will work. I sup-
pose that some imports from, say, the Argentine may be more expensivee
than imports from, say Canada or Australia. Whether any or all three of
these imports were higher or lower than the indigenous price I do not know.

But what I do know is that although the Rs. 17 crores seems to be a very

large sum it amounts to nothing more than 6 annas a maund on the amount
of total grain production of this country which is sold. Taking into account

that 75 per cent. of the 60 million tons of grain that this country produces is con-

sumed by the agricultural population, onthe 25per cent that is sold the 17
crores comes to little more than 6 annas per maund. Although that Rs. 17

crores. may make a very -considerable difference to the Honourable
the Finance Member’s budget, I am inclined to think that with careful

equalisation of prices all over the agricultural field, it might be dissipated
into a form in which it was negligible. That is why I would be interested to
know just whether the scope of the Commodities prices Board will cover some
such examination. I admit, Sir, that it will be a very big matter and a matter
which would take them probably a considerable time

I have so far dealt mercly with the functions of this Board in the direction
of checking inflation. The functions of this Board must however clearly be
flexible to deal with sudden movements the other way. There may be many
developments in this country, industrial budgetary and otherwise, which may
induce the bottom to fall out of certain markets. The effect of a sudden
movement of that type might be just as damaging as a movement in the
upward direction.  For instance a drop of Re. 1 a maund in the price of food-
grains, T ealculate, would involve the sellers of the agricultural produce,
quite apart from the consumers, in a loss of something like Rs. 42 crores—a
very severe loss which might clearly upset the economic balance of the trade.

I hope therefore that the functions of the Commodities Prices Board will not
be too rigid.

They are an expert committee. I would he glad if the committee was a
little bit bigger because of the diversity of their functions and these, I think,
will be so great that without having recourse to considerable technical assis-
tance it would be very difficult for them to encompass the task which they
have before them. That task is in its ultimate solution impossible.  They
can never, I think, bring everyvthing under control. Their only hope is to
bring a certain number of articles in general consumption under control—
articles which themselves may involve ingredients which may be controlled

. by Government, half controlled by mutual agreement, or under no control af
all.  Soap strikes me immediately as an article in point depending to some
extent on tallows which to the best of my knowledge are not controlled at all,
on caustic which is controlled bv mutual agreement and on oils and so on
which are under Governmen$ control. There vou have the diversity of the
problem.® T hope that the Finance Member will be able to tell us that quite
apart from having an adequate and es indeed they are, a high-level standard
of membership they will also have access to expert advice in respect of parti-
cular commodifies. .

One further point. Sir. and T have done. The first part of the terms of
reference thaf I read appears to indicate that the Board would nof he required
to give unsolicited advice to Government. Bul the second part, I think, coy-
rects that and indicates that unsolicited advice may, and should, be given.
On receipt of that advice in respect, sav of prices in a cerfain Provincg, T
‘would he*glad to know how Government will psoceed. If They propose to
take action on the advice of this Board in respect of prices ruling in a cerfain
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province, I take it that consultations with the pr ....'.! suthorities will be
necessary.

- Those, Sir, cover the points which I wish to make to give rise to discussion
‘and to draw a statement from the Government Benches. I think that the
main wish that the whole House will have is that the cost of living in this
country shall be stablished as much as possible and that in good time it should
also be possible to reduce the cost of living.  Apart from that, the field be-
fore this Commodities Prices Board is now open and a very wide field it is.
They certainly have the European Group’s hearty good wishes and to a very
larga extent their sympathy in the almost Herculean task which confronts
them. 8ir, I move.

Mr. President: Cut motion moved:
““That the demand under the head ‘Cabinet’ be reduced by Re 100.”

Dr. Zia Uddin Ahmad (7Jnited Provinces Southern Divisions: Muham-
madan Rural): 8ir, I welcome the proposal of the Honourable the Finance
Member for establishing a Commodity Prices Board. I very much appreciate
the viewpoint which he has before him. His object is to reduce the price in-
dex of various commodities which have gone up by more than 300. But I
have two serious difficulties in my mind to which I would like to draw his at-
tention. The first is this. 1 said in 1942, when Diwan Bahadur. Mudaliar
for the first time fixed the price of wheat at Rs. 4 a maund, that he was put-
ting the cart before the horse, because to fix a price without the control of
the stock will not be workable. The result of fixing the price without control-
ling the stock is that all the articles are transferred from the front shop to the
back shop, which you call the black market. If you go to the frant shop in
any place where there is price control and ask for a thing the answer is ‘No’
but if you walk inside, in the second chamber where no accounts sare kept,
where receipts are not given and where sny amount is demanded, the commodi-
ties are all there. Fixing the price without controlling the stock is like putting
the cart before the horse. Alhough price control is intended to benefit the consu-
mer, in practice he can get the things only from the black market—from the
second chamber. I should like to know what precautions this Board propose to
take about controlling the stock so that the black market may be avoided. There
must be severs penalties. Some methods must be devised for controlling the
stock before orders are issued for the control of the prices. T hope the Board will
go into this question thoroughly.

My second difficulty is this. At present the only measure you have gof
is your paper rupee which is an indefinite quantity. Every mathematician
and scientist, when he wishes to measure a thing, lays down his unit of mea-.
surement, which is a fixed quantity. Your unit of measurement, which is the

« paper rupee, has not got a fixed value. TIf you fix the prices on the basis of
the paper rupee, the prices will vary because of inflation and deflation.  This
is a very important thing. The first condition precedent is that the price of
the paper rupee ought to be fixed in terms of gold and silver. If you allow
your paper money to find its own level in terms of these important commodi-
ties by which the prices in the world are alwavs compared, vou will alwavs fail
in«your efforts.  If vou really mean to do something, the first effort of this
Commodity Prices Roard should be to fix the value of the paper rupee in terms
of gold and silver which are the only units adopted in the world for comparing
the prices of commodities in the world market. e

‘

I suggested this to the Governor of the Reserve Bank when he was going

%o New York on behalf of the Governmen® of India. I asked himetocpress this

point be:fore the Inttrnational Bank %1t T am sorry he has not done it and he
< L4
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forgot it entitely. The International Bank has fixed the purchasing power
o,f)rgzld but 1sheyy have not fixed the sale prce of gold. Unless you fix the
sale price of gold at the same tjme, it will not be possible to fix the price of
gold in terms of the currency of every other country.

®

1 should like the Finance Member to draw the attention of this new Board
to this fact that the price of paper rupee should be fixed in terms of gold and
the first step which ought to be taken is to press on the International Bank
that they should fix the sale price of gold and also the purchase price. As a
corollary to that bullion exchanges would have to be closed down. I very
much appreciate what the Finance Member said about the abolition of the
stock exchanges and 1 say that along with that the bullion exchanges should
also be abolished. =~ Without ubolishing the bullion exchanges it is impossible
to fix the price of your paper rupee in terms of gold and silver.. You eannot
be gambling on your unit. The unit should be a definite quantity. I should
like to hear from my friend on this point.

Without stabilising the price of the paper rupee, it will be exeeedingly
difficult to stabilise the prices. =~ Wheat and rice are the two important com-
modities by which the prices of vour other foodstuffs should be judged. If
you fix the prices of wheat and rice. the prices of the other foodstuffs will be

automatically settled.

The third thing 18 the nxation of the prices of piecegoods and along with
that the price of cotton will glso be fixed. If you do this, you will find that
the prices of all the other articles will be automatically adjusted. > Mr. Law-
son mentioned that there are innumerable other articler whose prices cannos
be fixed but there are certain key articles in terms of which the prices of all
other articles can be fixed. If you fix the price of wheat and rice, the prices
of nearly every other eatable commodity will be adjusted. Therefore 1 say
that if you fix the price of gold and silver, rice’and wheat, cotton and piece-
goods, all other things will find their own level.

If you begin to take up sugar, for example, you will never succeed. Wages
cannot also be fixed, because the wages are entirely dependent on the price in-
dex of the commodities which the workmen require for their use—the articles
necessary for their living.

I therefore beseech this Board in the first instance not to think of the
fixing of price without controlling the stock. If they can do it withous eon-
trolling the stock, let them come and discuss it with us and if they can con-
vince us thatsthe thing can be done. We will support them. We gught
also to bring down the price index to a reasonable level. Tt was 130 in 1939.
This has also to be done gradually and it cannot be done all at once. I re-
member the late Fipance Member, Sir, Jeremy Raisman, also said that the
price index ought to be somewhere between 125 and 140. T think my
Honourable friend Dr. John Matthai, when I had a talk with him some time"
ago, was also of the opinion thatl this should be the standard which we should
aim at when we fix our index price, that is, 125 to 140. In order to achieve
this object, they cannot take up any commodities they like, otherwise that
commodity will go to the black market and in practice the price will be much
higher than what it was before the control. 8o, they shou!d take up only
the three articles which I have mentioned, namely, gold and silver, wheat®and
rice and cotton and textiles and leave the other things alone. I very much
wélcome the step which the Honourable the Finance Member has taken. At
the same time, the recommendations of this Board will not be very efleetive
and will not be of material importance to us unless they take precautions on
f‘heﬁpointa which T have just mentioned. With these words, T support e« the
motion .

L] . .
- .
L]

¢ .



\
1632 LEGISLATIVE ASSEMBLY [10Tm Mar. 1047

Prof. N. G. Ranga: 8ir, there seems to be a sort of a general drive in favour
of stabilisation of prices and stablilisation of the cost of living as inv Honour-
able friend Mr. Lawson has put it. And when'‘it is put like that. nobody will

(be able to object to it. But how is it going to work out in its effects o~ different
- elasses of people? Tt is a notorious fact that whenever prices rise, the agri-
cultural prices are the last to rise and the same is the case with scricultural
wages and industrial wages. Thev are also too slow to rise. But when prices
begin to fall, it is the agricultural prices which fall more quickly a2»4 precipi-
tately in the end. That has been the experience not only of our own country
but of all countries in the world. FEven in regard to the war inf~*on, that
has been the experience. Every one has admitted that during the first three
yeurs of the war, agricultural prices had not risen half as high as the industrial
prices, particularly cloth, And when prices have begun to fall, it is, again,
the same experience. Although it mayv be said by some of the people of the
towns that agricultural prices are not falling, actually they begin to fall :nuch
more quickly. Now, if we are anxious to achieve the stabilisation of prices,
how are we to achieve it? My Honourable friend Dr. Zia Uddin Ahmad has
stated that we should try to stabilise the prices in proportion to the.prices of
wheat and rice and cotton and textiles to start with. Thereforc it ctands
to reason that you liave to settle what prices you are going to v» for wheat
and rice and for cotton and textiles? How are you to settle it® There was a
Committee appointed by Government over which Sir V. T. Krishnamachari
presided and it has suggested the manner in which fair and remuncrative prices
can be fixed for agricultural commodities. It %as also suggeste? how the
administrative machinery, which is to assist the Government. has *~ "3 these
prices. But what is it that the Government of India has done? It has more
or less shelved that report and has put.it in cold storage or rather h—-naseed it
by appointing this Commodities Prices Board. This Board is ~*:.cted to
control the prices or to fix the prices not only of agricultural commodities but of
all commodities. Who has suggested this, we do not know? But then, why
ie it that this Board has been appointed in place of the other organisations that
the Krishnamachari Committee has suggested? That Committee has snggested
the appointment of a Price Determination Commission and also a Commodity
Corporation and later on an All-India Agricultural Prices Council = Nothing
has been done to implement .these recommendations, and this Board has been
inflicted unon all of us. This Board, we are tnld, is also seized of the consider-
ation of the price of wheat and is expected to begin to consider the prices of
paddy and rice during te next month. Why this change has been made, we
do not know? But I have a sort of a fear that with a view to bring down the
prices of agricultural commodities first of all, this Board has been appointed
in this manner by by-passing the recommendations of the other Committee.
Becondly, how are these prices to he stabilised? In what way are they going .
to be done? The Krishnamachari Committee has suggested this:

L J
“A fair price as we would define it, is such as would leave to the producer an income
‘ sufficient to maintain him and his family at a standard of life equivalent to that enjoyed by
comparable classes of the population. This implies that due allowance should be made for

the-costs of such goods and services as make up a reasonable standard of livin for culti-
vators ag a class.” .

This is their eighteenth recommendation. If we keep this in our mind and
if we also keep in mind the very important consideration that the standard of
life“of all other classes will in the end depend upon the employment that they
derive from manufactures and that the prosperity of manufactures will in the
end depend upon the prosperity as well as the standard of life of agricultural
elasres, then it will be realised that it will be a very bad policy to try to bring
down the agricultural prices in a unilateral manner.

- 1% is a’' notorious fact that the past Finance Members, who were all Emoii.
eans, and the present Indian Finance Members, Mr. Liaquat A} Khan as well

¢ t
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as Dr. John Matthai. have thought that inflation should be checked and there-
fore prices shomld be brought down and in order to bring down the prices, the
agricultural prices should be brought down tirst. 1 say this is a suicidal poliey
tu pursue.

But, then, it is stated that ¥ you were to allow the agricultiral prices to
remain at the level at which they are, then you cannot control inflation. Let
me tell them that if they were to look into the Eastern Economist of two weeks
ago they will find that the prices of a number of manufactured goods are going
up and they have been going up for the last six or twelve months and no effort
has so far been made to prevent the rise of prices of these manufactured com-
modities. - In addition, to that, the prices which actually rule in the black
markets are easily twice as high as the econtrolled prices. What effort has been
made by Government to prevent this black-marketing? My Honourable friend
Mr. Lawson wants these controls to be increased in number and to be spread
over a number of other commodities. In short, he wants non-statutory controls
in addition to the controls that are reached by agreement between the Govern-
ment and the industrialists. It all comes to the same thing. The more con-
trols you have the more black markets .there will be. The more black market
there is the higher will be the cost of the standard of life of the people and parti-
cularly the higher will be the cost of cultivation that the agriculturist will be
obliged to meet. Therefore, until and unless Government arc able to devise
an administrative machinery by which they will be able to prevent this black
market, at least to check it and, if necessary, to remove some of these controls,
it would not be possible for them to stop this rising spiral of inflation.

Then, thev may say: after all, the expenditure on food forms a very high
percéntage of the total expenditure of the industrial proletariat and therefore
it should be stopped first. If they are serious about it, they should also be
serious about the cost of standard of living of agriculturists themselves. Many
of these industrial commodities, the agriculturists are obliged to purchase only
in black markets. Therefore these prices are going up with the result that in
its own turn the cultivation cost goes up and therefore the price of agricultural

commodities go up. It is all working in a vicious circle. You must
1P. M.  break it somehow or other. Why do you want to break it only on the

agricultural sector? In order to break the backbone of the agri-
culturists! Let it be remembered that there is a regular flight away from
food crop cultivation. The present tendency of a peasant if he has any sense
in any part of India is to break awav from food crop cultivation and he is taking
to cultivation of commercial crops like sugar. oil seeds, ete. Any crop that
brings him money is easily taken up, because he has got to pay not only interest
on debt, he has to pay land revenue, he has to pay the various sales taxes both
provincial and central and on top of it he has to procure his necessaries of life
at black market, rates. Very soon yvou will he faced with a serious crisis in
India on the food front which vou cannot cope with merely by importing food-
stuffs from abroad into this country. Even if you import food stnffs from
abroad, you will not be able to import in such Iarge quantities as
Bo be able to fackle the prices. Therefore it stands to reason Fhaj
you have got fo tackle manufactures also. What are you ' doing
on thise front? So far as fhe industrial prolefarial is concerned,
you agree and reasonably too, %o raise the level of wages from time
to time. .The professionals also get higher wages. When it comes
to the industrialist, there is greater and greater exemption from taxation- for
him. So far as the agriculturists are concerned more and more taxes are pyt on
them. The industrialists are highly organised and hence they are able to get
concessions from the Government, whereas the agriculturists who are highly
disorganised are left in the cold. Let me warn vou about what is “happening
in Bihar. When the Food Member went recently to Behar, he found®tHat
‘control prices were not at all enforceable. Thev are not being enforced, they
csnnot Be &nforced. The Behar Prime Minister was obliged to threaterr the
prasants with the aid of the police and the magistracy and he had to use coercive

. . .
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processes in order to extract from them very small food surplus because the

price level at which you control for the food grains is very very low, and very

very unremunerative and unfair to the peasants. And to make it remunerative

to the peasants, the crops have to be sold oy at much higher rates than
. Control rates. That means that your controls are failing.

To the extent they succeed, they succeed only on the

agricultural front
I say this is most unfair. :

The next point which occurs to me is this. I may be asked, in that case
how is inflation to be stopped? What shall we do with it. I have got a solu-
tion to offer. You agree to pay remunerative price to agriculturist. Then you
tell him that you are going to keep with yourself one rupee for every maund of
wheat or paddy that the agriculturist sells to you. This one rupee per maund
will be kept as a reserve, as a deposit with the Government who will be start-
ing & number of agro-industries, oil crushing factories, rice mills, vanaspati
factories, sugar factories and so on. The Goverument will be starting these
factories with this deposit that they take for each maund of food crop that they
take form tHe peasant. The Government will treat these deposits as shares
in these industrial concerns of the respective peasants who contribute this.
Avny profite that are earned will go back in proportion to the monies taken
from the individusl peasants. In this way the Government can help the pea-
sant. At the same time yvou are not putting this money into circulation.

Moreover so far as pgasants are concerned, this money cannot be spent by
fhem on useless goods. In view of the scarcily of consumer goods hess pea-
sants will not waste their money on them and inflate their prices. ‘There will
be no inflation because extra money that the peasants will get for their erops
will not remain in their hands, they will be kept with the Government. This

money will not be kept in banks but they will be utilised in productive indus-
rial undertakings. '

I should like my Honourable friend to come to one of our villages and see
for himself whether the peasants are getting more and more money or less and
less money. The peasants are obliged to work harder and for longer bours to
produce enough for their sustenance because the prices that you pay for their
agricultural products are very unremunerative. As regards the consumer goods
shat are mnecessary for them, they will have to purchase in the black market
and so they are obliged to work much harder. The industrial proletariats have
much more leisure. But they are a microscopic minority in this country. The
greater bulk of the population in this country are agriculturists. If more ‘money
ie put into the hands of agriculturists, it may be contended they may indulge
in purghasing their needs in black markets. To that extent the inflation would
go up. That is why I suggested that one rupee for every maund of food crops
purchased from the peasant should be retained by Government and invested
in useful industries to help the peasants. I was told that in U. P. and Behar
a few years ago, a portion of the money that was being paid for sugar cane
was being kept with the Government as a sort of reserve in the name of the
peasants. It is no use putting this money in the form of national, savings
certificates. They should be invested in productive industrial undertakings
directly and immediately concerned with agriculture so that the profits there-
from can be paid back to the peasants who have contributed this money.

Then, the next point I wish to refer to is this. Why is it that the Govern-
ment‘of India have not chosen to implement the recommendations of the Price
Bub-Committee. - Those recommendations are not quite satisfactory to me
because théy suggest that we have got to wait for a number of years before this
Agrioultural Price Advisory Council is to be appointed. The'y suggest that
immediately a price committee should be appointed to fix the price of these two

. eommodities, to start with. Is i not the duty of the Government fo #ec that

“<v
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such a commission is sppointed in order o help the price Confrol Board.
stead of that they have appointed a cbmmittee composed of & High Court
_and two other persons. Nobody who is conneced with agriculfure is om
this committee. They expect such a Board to stabilise the price of agricultural
commodities. Sir, I must embhatically protest against this procedure. I agree
with Mr. Lawson that this Commodity Board should be augmented in its pery .
sonnel, by adding one or two agriculturists, or economists with specialised
training in agriculture. They should be assisted by an Advisory Council, whose
members represent all interests, agricultural workers, landed peasants and so
on, so that they can have the benefit of their experience.

Finally I suggest that this Board should be asked to take cvidenee from
‘various people interested in various classes of production of various eommodi-
ties in the same way ds the Tariff Board is expected to work. Inthhngudl -
also wish to suggest that in view of the fact that the agriculturists in this
country are less organised and thal they are less experienced politically and
economically, the Government should offer themn every assistance by providing
them with the help of competent Economists in the same way as the Govern:
ment provides lawyers free of cost to poor litigants who are dragged into courts.

In conclusion I request the Honourable the Finance Member to give us
an assurance that .at the earliest possible moment the recomrnendationa of Bir
V. T. Krishnamachari committee will be immplemented.

Mr. Manu Subedar (Indian Merchants’ Chamber and Bureau: Indmn Com-
merce): 8Sir, Mr. Lawson has raised one of the most important pointe so far
ag the functions of the Commaodities Price Board are concerned. But I musé
congratulate the Government in the appointment which they have made. They
have secured the services of one of the most outstanding public servants from

- Bombay and it was very necessary that a high level price-fixation was made.
You will remember, Sir, that there was plenty of complsint with regard to
fixation of price regarding paper, textiles and various other articles beeause these
were only made in consultation with manufacturers and governmen$ depart-
ments. And it was alleged—it was certainly proved in the case of ecloth beeause
Government themselves changed within a fortnight their decision to inerease
the prices of coarse cloth—that sometimes Government were jockeyed into-
decisions unfavourable to the community. That is very important, as indeed
the whole speech of my Honourable friend Mr. Ranga here shows the difficulty
of balancing the consideration as between the producers qn the one side and the
consumers on the other. It is not merely the producers and the eonsumers; it
is a question of balancing the supply on the one side and the demand on the
other. The Commodity Pricas Board will have to decide one of the most im-
portant issues, namely, to what extent subsidies can be given by Government
with regard to imported grains when they arrive; and the whole quesfion be-
comes one of subsidy when there is a difference of purchase price and the price
ruling in this country.

Then there are decisions of the Tariff Board where also by force of eircum--
stances when new articles arrive the whole basis on which the Tariff Board may
have given decisions may be w1ped out, and the question would again arise
whethér the previous fixation of prices was fair and proper to all the interests
concerned; and this Board is not coming a day too soon. This country is al-
ready suﬁerlng from the spiral with regard to prices and wages. Wages have
been increased all-round; Government themselves are anticipating an enormous
increage in their salaries and demands; and as the salaries increase there is
more purchasing power in the pockets of people who are in their turn demanding
.commodities which are not there. The tragedy is that actuallv in 1948-47 the
production of almost everything that we reckor as organised production has
fallen. In jute, cement, steel, sugar, paper, cloth and in various otherearticles
everywhere the productlon has fallen. Actually when the whole world is having
measures: for increasing production, in India the productlon hoa fallen, and™
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-ol.course the Honourable Mewber for Supplies does roll off the reasoms, namely,

reduction of hours and transport difficulties and so on. But these are the very

reasons which we have been given for the last two or three years; and I say

that since this Government have come into power it®is their duty to go thoroughly
igto this and to see whether by any extraordinary measures the emergency

arising out of reduced production can be overcome. Recently in the Standing
Committee for the Department of Supply and Industries we were told about
the deficiency in cloth, and—very cold comfort—there was a paragraph saying
that when new machinery arrives from abroad more cloth will be produced.
They were unable to say when this new machinery was arriving. Now, Sir,
it does not behove a big Government to give views in public of that kind. We

_are not all that halpless that we cannot inerease the production in this court: -
if all put their heads together. And I fear I must reiterate the complaint which .
I made once before that the departments of the Government of India are work-
ing too miuch in water-tight compartments. Every one is concerned only with
what he is about and does not think of the whole. Whereas the kind of topics
which the Commudity Prices Board will have to consider necessarily are topics
which will cover not one department but which will spread over five or six

. departments’ activities. Now, Sir, the whole issue, as the Planning Advisorr
Board has suggested, is that there is a deficiency of supply. In steel alone
this country is short to the extent of one million tons. This steel shortage

is cumulative; it is not like wheat shortage. If I do not eat toduy my shortage

-does not go up to tomorrow. Not so with steel; if a house is not built today
it will be built after one, two or three years. How can we make good this cumu-
lative shortage of steel? The manufacturing processes may be examined; if
the manufacturers can increase it give them a bonus or some other induce-
ment. Give the workmen bonuses if there is extra work. Until there is more
production there cannot be an end to black marketing or to control.
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I have suggested before that Government should' make special efforts to
get imports and they should also negotiate barter agreements with other coun-
tries which can supply the goods. There should also be a certain amount of
State trading which will add to the commodities in their hands. Sir, this
Government has gat popular support behind them and we will support all their
‘measures here and outside. That reputation of theirs depends on what thev are
-able to do in the matter of food, clothing, housing and above all to what extont
they can reduce the black markets. For that I made suggestions once in the
-budget speech and 1 again suggest to the Finance Member to consider whether
temporarily for a period of two years the duties on five or six articles like steel,
-cement, timber, paper, cloth, and sugar cannot be suspended. There is not
much in the world that will come bere, but they will certainly destroy the b'ask
market. © Sir, | want Government to go thoroughly into the problems raised
by Mr. Lawson’s cut motion; but so far as the Commodity Prices Board is

eoncerned I think it is an excellent measure and I congratulate Government
«on having taken that step.

‘The Assembly then adjourned for Lunch till Half Past Two of the Clock.
P t

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. President (The Honourable Mr. G. V. Mavalankar) in the Chair.

L)
Oaptain G. T. B. Harvey (Madras: European): A few points which I wanted
to place before the House have actually been touched upon from two or three *
differgnt points of view by my Honourable friend the Deputy Leader on this
side, Prof. Ranga and Dr. Zia Uddin, but there are certain other aspscts which

1 think may not have been remarked and which I would rather like tke House
10 consider. * A

.



¢ : :
GENERAL BUDGET—LIST OF DEMANDS 16p7

In the \iscellaneous portion of his.Budget speech, the Honourable the
Tinance Member—from whom of course all blessings flow—told us that he has
already set up a Commodity Prices Board to advise him on a consistent price
policy. I take it that controls will form most of the monopoly of, this new
authority and that out of the Honourable Member’s cornucopia for this year,
will tumble a perfect stream of ordinances, forms and officials, all labelled
‘Controls’.

I expect, when the millenium comes, we shall look back on the epoch of

-controls-without pride, because controls denote the inability of this generation-

to adjust their economy properly without stringent compulsion, and its counter-
part, selfish and crafty dodging of that compulsion. In late years we. have
had control after control in all forms and of various commodities, some of them
fairly successful, soine of them complete failures, due largely to unprincipled
greed on the part of traders and the appalling venality of officials, both of which
have already been recognized in this House. How does it come about, for

instance, that a purely textile retailer should suddenly blossom out with a large -

line of imported fountain pens or cheap jewellery? Or why have manufac-
turers or importers of repute in the textile industry found it necessary, in order
to protect their. reputation, to break away fromn their own traditions and open
retai! shops to sell their goods at fair prices. In fact the proposed setting up
of this - .~dity Prices Board—purposely to interfere with what used to be
-considered the normal course of commercial intercourse—is in itself an adinis-
sion of the feebleness both of the public conscicnce, and of official efforts to
direct it. That, however, is nothing against the Board itself, and since con-
trols of some sort seem to be inescapable for the moment, all the more power
to its elbow. Let us have controls, as long as they are strong, hot and clean!
It seems anyhow to have the opportunity of avoiding a fatal weakness of other
Control .Boards, in that it should be able to coirelate the economies of several
positive necessities of life which have hitherto been treated as if they were
independent subjects, whereas they are essentially interdependent. Prof. Ranga
quoted from the report of the Agricultural Policy Committee’s Price Sub-Com-
mittee telling us about the machinery for the control of cereal foodstuffs—maxi-
mum and minimum prices, subsidies to compensate agriculurists, and reserve
stocks with which to satisfy emergent public demands—in fact the whole appa-
ratus for raising floors and lowering ceilings when the necessity occurs. I sug-
gest that, if it proves practicable and if it is not already abandoned, it should
not only apply to agricultural produce, but to other basic necessities forming the
standard of life in this country. Certainly neither the special eggs of special
geese, nor empirical ideologies should be given anything but the most justly
proportioned weight in any Rolicy to which the Board may commit itself.

To be more concrete, T am sure the House will agree that the general stand- -

ard of living in this country depends largely on four factors—food, clothing,
fuel and lsbour. The supply first, and then the cost of the distribution of these,
not only vitally affect the people, but they vitally affect each other. And of
the first three there is a serious shortage, with the result that that inflationary
«corruption-carrying demon sits on the neck of India at the moment. If all
three ‘could be adjusted, they would probably have a very mollifying influence
when regulating—as it will have to be regulated—that most difficult and exaét-
ing fourth economic factor, Labour. Anyway the present-day result of controls
15 to my mind nothing to be proud of. T come from a part of the country, for
Jinstance, where my servant cannot by law buy more than one dhoti or one pair
‘of cotton trousers in a year—five yards of mill made materia! being the legal
¢ limit—at what he thinks a reasonable price. He can buv more of a different
manufacture at rather more than double that cost. I will come to that in a
momeént. 1 think the House will agree. that in order to keep up appesrance
every, man requiresgsay one dhoti in washing and one to wear, but by law he
simply cannot buy It except at a price which is bevond his means. You might
#ay ‘let hip buy what else he wants at the other place’, but how can he? T

' i - .,
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would like to point out that it is very difficult for a man with e family, because
not only is his clothing costing him so much, but the ordinary cost of living
which consists of other commodities which I have mentioned have already risen
by perhaps 150 to 200 per cent. as compared to the prices prevailing in 1939.

s -Pandit Lakshmi Kanta Maitra (Calcutta: Non-Muhammadan Urban):
Much more than that! ~

Captain G. T. B. Harvey: I said at least. The reason for a price-ticket of
Re. 17/8/- on a dhoti instead of Rs. 7/8/- is simply that it is made by an indus-
try which is at present uncontrolled. I do not say that the industry is nos
depi.rahle or its products are not efficient, but it does point to the non-correl-
ation pf controls. They may be all right, but they must bear a real proportion,
the one to the other, and they to several others, before millions of people can
possibly be expected to appreciate them or live at a decent standard.

I have not the time to go into all those subjects so I propose to stick to ‘cloth’
‘and see how the actual producer of these cloths has also suffered from the nan-
correlation of controls. Here is the whole country crying out for the supply
of a reasonably-priced standard of cloth. Rs. 7/8/- for a dhoti is all right.
Rs. 17/8/- is not good enough. At the former price we want all that you can
give us. Why is there shortage? 1 suppose the textile trade is a matter of
cotton growing, textile manufacture and distribution. All that i bound up with
fuel and food and those have been already subject to controls. You will remem-
ber the grim days of 1943 when the prices of yarn and cloth soared inordinately.
The extra demand that the war might create might have been foreseen before-
hand. Nevertheless it wasn’t, and the poor suffered and the wages bill rose
snd so did the prices of everything else following the inflationary law. In that
year the Textile Control Board took over from the Cotton Textile Panel, whose
duty had been mainly to fix the prices for supplies of yarn and cloth to the
Defence Bervices, and with the help of conscientious millowners it became the
spearhead of an official anti-inflationary drive. They apparently did inter-corre-
late cause and effect and industry with industry anyhow to some extent. The
result was that between the months of April and December of that year, there
was 8 drop in clothing prices of 40 per cent. Raw cofton prices also fa'l steeply
and, T take it; on purpose, because when food was likely to be so short, Gov-
ernment wanted to switch the agriculturist from cash crops to food crops. A
definite plan to reduce the cost of living seemed to be going well, so well that-
Government had to introduce a ‘‘floor’’ price for raw cotton, and they them-
selves bought three lakhs of bales. That wholesome tendency went on till
March 14, 1946 when the cost of clothing to the people was only half what i
was two years before, and this is roughly spesking, the level of prices in India
today in spite of an authorised lift in the price of coarse Yarn in March 1946.

Here is my point for the need of constant review and the adjustment of
three main commodities. While the cost to the poor man of cotton cloth, mill-
made, rerhains comparatively reasonable—when he can get it—what has
happened to the parallel basic commodities, both in relation to the public and
the industry engaged in supplying the commoner types of textile. It you take:
100 as the probable index figure, the following commodity prices appéar in
December 1946: Cotton cloth stands at 262, coal stands at 203, raw cotton is
316, and food, rice and wheat stand at 859. )

Prof. N. G. Ranga: Including tobacco!

Oapwain @G. T. B. Harvey: If these figures are not quite up tw aate I must
be excused; my main theme is the lack of correlation of ooptr?ls. The nat .
result of the absence of any comprehensive review is further indicated by the
indices I can get of the cost of living. They are rather sporadic and hardly up
to date but are nonetheless illuminating. They show that in July last year
Bombay’s figure had gone up by 28 to 268, Ahmedabad by 42 to 317, Nagpur

€

‘



v
GENERAL BUDGET—LIST OF DEMANDS 1639

by 80 to 318, Jubbulpore by 24 to 820, and Mafdras by 15 to 237, Bombay and
Madras I find have risen since by 11 and 15 points.

You can see the grave effect of those figures on the business of those very
industries to whom alone Government can look for the major provision of sh
essential and terribly short commodity such as cloth. They have had to face
the higher cost of raw wotton without a corresponding rise to their retail price;
they have had to pay heavy wage increases; and on top of these there are those
concomitants of social legislation, (which in theory they should not object to,
given -equitable controls of the main commodity factors) namely shortened
working hours, and holidays with pay—I am actually informed that there are
mills today engaged on the coarser quality of cloth, who if they were buying
raw cotton today, would have to turn out the stiff actually at a working loss.
There is surely something wrong in that itself and there is something equally
wrong in the handloom trade satisfactory as handloom products may be, and
expanding a8 may be this favoured cottage industry. This uncontrolled industry
contributes to the rising cost of living very much more obviously than do mill
products, for mill cloth is only 160 per cent. above what it was before the war
‘whereas handloom cloth is 300 to 600 per cent. above pre-war rates. And in °
the result you get an overall shortage of both mill and handloom goods, defi-
cieneyv in distribution, and inadequacy of controls, and exactly those evils which

the official onslaught in 1943 tried to defeat, namely an enormuos blackmarket
both for coarse yarns and cloth.

1 began by saying that I dislike controls on principle. But if there is to be
control, then 1 would ask the Commodity Prices Board so to advise Govern-
ment that controls are first and foremost correlated and a equitable and that
they are most exactly and indiscriminately administered, so that we get some-
where pear a proper price and wage structure and a comprehensive rationalis-
ation of produgtion and living costs, together with the elimination of any un-
equitable competition, so that those large scale producers who alone can bridge
the gap between demand and supply can be encouraged to do so.

Mr. Leslie Gwilt (Bombay: European): The question be now put.
Mr. President: The question is:

““That the question be now put.”
The motion was adopted.

The Honourable Mr. Liaquat Ali Khan (Finance Meimber): I greatly
welcome the discussion that has taken place in the morning and this after-
noon. I am sure the Honourable Members would not expect me at this stage
to tell them in detail as to how the Commodity Prices Board would Jfunction.
As a matter of fact some very useful suggestions have been made by the
Honourable Members of this House and I have no doubt that the members
of the Board will give their deepest consideration to those suggestions.

I shall deal with Prof. Ranga first, because there is only one point which
concerns his speech and that is mainly the question of prices of agricultural
produce. My Honourable friend has expressed his great concern over the
prices of agricultural produce. I can assure him that there is no criminal
design on the part of the Government in appointing this Board to deprive the
cultivator of his legitimate dues. 'The Board is rot being appointed for the
purpose of cutting down the prices of agricultural commodities. This Board
is appointed for the purpose of correlating the prices of agriculturai produce.
, industrial goods and other commodities and therefore he need have no fear on

that score.

My Honourable friend Prof. Ranga also made a suggestion that séme eco-
nomic adviser should be provided by the Government to put the case of the
agricultirists when this Board is considering the question of the price’ of agd-
cultural produce and he brought in the comparison of a criminal court of law

b
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where a person ‘who is' bemg prosecuted is generally provided with a defence.
counsei, if he is not in a position fo engage one for himself. I think Prof.
Ranga is an econotnist himself aud I have not®the shightest doubt that the
ugriculturists would welcome his assistunce and the Board will be only too glad
to give him an opportunity to put the point of view of the agriculturisis
before it.

My Honourable friend Mr. Lawson has laid great emphasis on produc-
tion. %a a matter of fact he emphasised the need for production by repeating.
it three. times—Production, Production and Production. I  will say
Production, more Production and yet more production. But side by side with
it I would say, Distribution, equitabie distribution and 1ore equitabie distri-
bution. Therefore on that point there is no difference between us. I do
realise that quite a lot of our trouble is due to the fact that there is shortage
of consumer goods and it should be our effort to meet that shortage as far
as possible. The controls have been criticised vehemently by my Honour-
able friend Mr. Lawson and his colleague who has just sat down. The Gov-
ernment, for their part, do not like controls but I am sure my Honourable
friend would agree with me that if under the circumstances we were to remove
the controls altogether, then the position instead of improving,. will certainly
become worse.

Babu Ram Narayan Singh (Chota Nagpur Division: Non-Muhammadan):
No, Sir.

The Honourable Mr. Liaquat Ali Khan: My Honourable friend says ‘No.’
1 can assure him that if controls were removed altogether, the poorer classes
will not be able to get even the few. necessaries -of life that they are getting
today and therefore while we are mindful of the deficiencies in the exercise of
the controls, we feel that so long as it is necessary to keep the controls, they
must be kept. The real reason for the appointment of this Board is because
we found that there was no correlation between the prices of various commo-
dities of various kinds and the Government felt that it was necessary to have
a scientific method of stabilisation of prices. 1t is with that object that we
have appointed this Board. My Honourable friend Mr. Manu Subedar has
paid a well deserved compliment to the Chairman of the Board. We have got
one of our first rate officers as Chairman of this Board, who has had experi-
ence of controls and of fixation of prices. He is not a judge of the High Cours
as my Honourable friend Mr. Ranga thinks. The other member of the Board
is one of the greatest economists of this counmtry.

Sri M. Ananthasayanam Ayyangar (Madras ceded Districts and Chittoor:
Non-Muhamadan Rural): May we know his name?

The Honourable Mr. Liaquat Ali Khan: He is Prof. Gadgil. I am hoping
that when the third person is appointed he would be some one who would be
inferested in agriculture and would meet' the demand of my Honourable friend
Prof. Ranga.

Sri M. Ananthasayanam Ayyangar: Why not himself?

Prof. N. G. Ranga: No, no.

The( Honourable Mr. Liaquat Ali Khan: Another suggestion was made by
Mr. Liawson and it was supported by other Honourable Members. It wag
that & Board of three was not large enough to deal with such a big problem.
I entirelv agree with my Honourable friend and it is the intention of Govern-*
irent that if and when it is considered necessary to add more members to
this Board they will certainly do so. But at the present to start with we
thought that .three would be a sufficient number to carry on the preliminary
work of the Board.

[
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1 think ‘my Honourable friend Mr. Lawson asked me how the correlation

of the prices will be done and what basis will be used to bring these prices

together. This is exactly oge of the matters and thq Board will have to

examine how best this could be done. .

My Honourable friend asked me whether it will be within the competence
of the Board to examine the agricultural prices in relation to industrial
prices. I can tell him that it certainly will be, because unless you can.
examine the prices of all kinds of production, whether agricultural or indus-
trial, and correlate them, you cannot have any stabilisation of prices, and.
therefore it will certainly be one of the functions of the Board to examine

the prices of agricultural produce and co-relate them.with the prices of indus-
trial goods.

Then, Sir, my Honourable friend made a suggestion that the function of
the Commodity Prices Board should not be too rigid. I can-assure him that
it will not be kept rigid. The Board will be allowed as much freedom as is
necessary to carry out the object for which it has been appointed and I would
like to point out for the information of Honourable Members that the:
Board's function is to tender advice to the Government on these matters.

Shri Sri Prakasa (Benares and Gorakhpur Divisions: Non-Muhammniadan.
Rural): What is the price of the Board? '

The Honourable Mr, Liaquat Ali Khan: My Honourable Friend asks me
what the price of the Board is. I take it he means what will be the cost of
the Board. I am afraid I will be able to tell him next year if I am here,

3 P. M because the Board has started only just now and they have not even

* 7 gov all the staff required. At present it is not possible for me to
give hipn the actual cost of the functioning of this Board.

My Honourable friend suggested that the Board should have expert advice
in respect of commodities. I am sure, Sir, that the Board will certainly
avail itself of any expert advice that would be available to it when it is
considering the question of fixing of prices of various commodities. As a
matter of fact I am hoping that the Board will examine all these matters in
a methodical and scientific manner and their enquiry “will not be of a haphaz-
ard nature but will be scientific and thorough.

My Honourable friend asked me another question ai. to how the Govern-
ment of India will proceed with regard to those matters that concern the:
provinces. With regard to that I would say that the Government of India can
only proceed in dealing with the Provinces according to the machinery of the
Government of India Act. And where the Government of India canpot inter-*
fere, it seeks the co-operation of the Provinces. I feel that as it will be in
the interest of the Provinces themselves that there should be stabilisation of
[fri:l:es, the Provinces would and should co-operate with the Government of

ndia.

8ir, my honourable friend Dr. Zia Uddin Ahmad talked at great length
about some abstruse economic theories, and I, not being a mathematician
like my honourable friend Dr. Zia Uddin, am not able to deal with them
because they fall outside the purview of the motion which has been moved
before this honourable House. .

Myv Honourable friend, Mr. Manu Subedar has stated that impogt duties
on some of the articles should be suspended for two or three years. This is
a matter that has engaged the. attention of the Government, but as this ques-
tion is going to be discussed at an international conference, the Government
have Jdecided not to do anything in this direction till the decision of the
negotiations of this international conference is known.- T

1'do not think there was any other point which was raised *by any of the
Honourablg Membhers.  The anxiety of the members with regard to this
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matter is genuine and the Government are as anxious as the Honourable
Members of this House to find a way to stabilisesthe prices of all commodities
at a reasonable level. 1 am glad that the appointment of this Board has
réceived general support of the Honourable Members of this House, and I
do bope that this Board will be able to discharge its functions satisfactorily.
My honourable friend Mr. Lawson said that the Board has got a Herculean
task

Babu Ram Narayan Singh: What will be the life of the Board?

The Honourable Mr. Liaquat Al Khan: It has been appointed in the first
instance for three years.

It is indeed a Herculean tesk. But we cannot give up tackling any
problem because it is difficult. More difficult a problem greater effort should
be made to find a solution.

Prol. N. G, Ranga: Is the Board appointed in supersession of the other
Boards suggested by the Price Stabilisation Cemmittee ?

The Honourable Mr. Liaquat Ali Khan: No other Board has yet been
appointed. And let me tell my honourable friend that the appointment of
this Board was considered before the report of that Committee was out. There-
fore it will be for the Government to consider whether the functions which
were supposed to be entrusted to that Board as recommended by that Com-
mmittee should be entrusted to this Board or whether a separate Board should
be appointed. At present this is the Board that has been appointed to deal
with all the questions of price fixation. ‘ :

Prot, N. G. Ranga: Are the other recommendations under the copsidera-
tion of the Government, or are they set aside?

The Honourable Mr, Liaquat Ali Khan: All the recommendations submitted
by that Committee are being considered by the Government, and I have mno
doubt that the Honourable Member in charge will give very careful considera-
tion to the recommendations that have been made.

Shri Sri Prakasa: Did Hercules himself ever do any such thing?

The Honourable Mr. Liaquat Ali Xhan: Not having lived in those days like
my honourable friend, I am not in a positian to answer that question.

8hri 8ri Prakasa: But Hercules does not live even now. Why do you take
‘his name?

Mr. C. P. Lawson: I beg leave of the House to withdraw my cut motion?
The cut motion was, by leave of the Assembly, withdrawn.

DeMAND No. 9—INDIAN PosTs AND TELEGRAPHS DEPARTMENT

Inefficiency of the Postal, Telegraph and Telephone Services

Mr. M. A, F. Hirtzel (Bengal: European): Sir, I rise to move the cut
motion standing in my name, namely:

“‘That the demand under the head ‘Indian Posts and Telegraphs Department’ be reduced
by Re. 100.”’

Sir, ¢he purpose of this cut motion is to discuss the inefficiency of the
Postu.d, Telegraph and Telephone Services. I am afraid that discussing
the inefficiency of this Department is rather like discussing the weather which
is a h(mﬂ:.ed subject and always consists of a comparison as to whether it is
hotter this year than it was last year. I would like to assure the Honourable
Member in charge of Posts and Telegraphs that it is definitely hotter - this
year, that is t6 say in relation to the Department’s work inefficiency is greater
this year than last. On the subject of their inefficiency, so far ag JE can see,

¢ . (
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there is no considerable difference of opinion between us. If you read the
fifteen-year postewsr plan of the Posts and’Telegraphs Department you will
find that there is constant reference to the existing inefficiency of the Bervices.
I do not, therefore, propose to attempt to prove that there is inefficiency by
an’ accumulation of particular in8tances such as would appeal to certa.in
friends on my left here. What I want to do is to raise a more general dis-
cussion as to what are in fact the fundamental causes of the inefficiency of
these Services. ~ .

Now, Sir, the first thing that must strike one is that in proportion to the
bulk of this Department in the varied life of the country and in relation to its
resources, the amount of attention, serious consideration and active discus-
sion which it receives on the floor of this House is certainly negligible, almost
contemptible. We never have an opportunity to discuss it at all and this
year, were it not for this cut motion, the Honourable Member would geb
away scot free, as far as I can see. Now, I submit that this is a very im-
portant aspect. We in this House can only deal with broad issues but in the
case of this Department we do not even get an opportunity of dealing with
broad issues. May I remind the Honourable Members that the Posts and
Telegraphs Department are in a rather different position from most of the
other Government departments. They are much more analogous to the Rail-
ways. They are a commercial department and they have a.very large capital
investment. Honourable Members are probably not aware that immediately
before the war the capital investment was 17 crores of rupees and that by the
end of last financial year it was 32 crores. When the 15-year plan is com-
pleted, the capital investment will be nearly 70 crores.

Now, Sir, an investment on this scale should certainly have much closer
attention from this House. 1 heard it suggested this year that the time spent
on the Railway Budget should be cut down. Well, I do not know whether
that was a little whispering campaign on the part of the Honourable the
Railway Member, but certainly, if it was, I think it was a very dangerous
one. I think the time spent on the Railway Budget should not be cut down:
it should be increased, and I think there is a very good case for putting the
Budget of the Communications Department and the Posts and Telegraph
services on the same basis as the Railway Budget. It would occupy a gread
deal more time of the Members of the House. It will be extremely inconveni.
ent to the Honourable Members in charge. It will be very inconvenient o
their staffs but I think in the case of a big national commercial investment
the time should be found to eonduct a closer examination of the issues in-
volved. Now, I make that point because it has got a very direct bearing on
the question of efficiency. The Honourable the Finance Member made some
remarks in his Budget speech about regionalisation, remarks that have been
variously interpreted in various quarters but I.personally was very glad indeed
to see them, because I have maintained for some time that this country is
far too large to be dealt with by a single planning organisation. I think ib
is too big for a single administrative organisation, if we are to secure effi.
ciency through the pressure of public opinion. That would apply particularly
to the Posts and Telegraphs Department. It is very little use my asking a
question about the state of affairs in a particular post office. If I go to the
Director-General, he says ‘I will write a letter and find out’. .That is very
unsatisfactory. We all know what happens when a subject like Panth Piploda
comes up for consideration. How many members of the House know where
Panth Piploda is? How many members of this House know where sny
particular post office is, apart froin the main centres? Now, if there were
Some means by which the pressure of public opinion could be brought to bear
In regions rather than over the whole field, then I think we might gef a
Zreater degree of efficiency, but at the present time the means by which we cah
bring our complaints to notice are very very limited and quite inadequate.
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Well, Sir, the need for efficiéncy is not merely engendered by our com-

‘mercial and industrial needs but also.by the taxpayers’ need. The Posts and .

Telegraphs Department is analogous here also to the Railways, for at least
for half of the last 20 years it has made no profit. It was fortunate in improv-
ing its position just before the war and it has improved its position very well
during the war, but “here again as I said in the case of the Railways the
battle is essentially for solvency and efficiency and, if the battle is lost, it
means 4 further burden on the taxpayer, who is already overburdened today.

I referred to the improvement during the war. It is well to remind Hon-
ourable Members that during the war very considerable progress was made in
certain directions. I am referring to the Tele-communications Development
Scheme which is gradually approaching completion and which has added
something like 15 or 16 crores of rupees to the capital investment of the
department. I would in particular like to know exactly” how that scheme
stands now. I observe itis stated in the post war plan of December, 1945,
that the scheme was 3/4th completed. It is stated in the memorandum that
was_put before the Standing Finance Committee last month that the plan is
4/5th completed. During the war, this scheme has made progress which in
comparison with the pre-war rate of progress represents 50 years’ develop-
ment. My friend Dr. Zia Uddin is not here but according to my mathematics
the difference between 3/4th and 4/5th is 1/20th and it appears to me,
therefore, that between December, 1945, and February 1947, only 1/20th of
the scheme has been completed, as compared with 3/4th in the earlier
period. That is to say, the department appears to me to be going back to the
50-year peace-time rate of progress. ’

The Honourable Sardar Abdur Rab Nishtar (Member for Communications):
When you climb up a mountain, the pace becomes slower. -«

Mr. M. A, F. Hirtzel: That may be so. But I happen to have looked up the
proceedings of the Standing Finance Co:nmittee of February, 1946. I was
looking at the programme of new construction of post offices, and so on, in
various places like Quetta, Mirpur Khas, Lahore and so on. I thought the
names were familiar and I took the trouble to check with similar statements
placed before the Standing Finance Committee in February this year and I
find that whereas all these schemes were put down for completion in 1946-47
the same projects are put down in the statements for 1947-48. I have not yet
been able to fully master the Government system of finance. It always
appears to the layman that the same schemes do go on recurring year after
year and I would like to know exactly what the position is. Of course we
recognise that there were serious disturbances during the year but none the
less when an expenditure of the order of 85 lakhs is put down in the year and
8o little is apparently completed, an explanation appears to be very necessary.

Wall, Sir, coming again to the post-war plan, it strikes ‘me, as a very
sound and a very comprehensive plan. We are very much interested in seeing
it put into effect and I am very surprised that in the report of the Advisory
Planning Board apparently no comment has been made at all on this big
departmental scheme. Apparently, the Advisory Planning Board were very
much more concerned with industrial development. I think it is unfortunate
—I am sorry Mr. Neogy is not here to correct me if I am wrong—that the
emphasis should be so much on the industrial side. "We have here a compre-
hepsive plan, which, as I said, is going to miore than double the capital invest-
ed in the Posts and Telegraphs Department and it certainly does appear that
it should have commanded more attention from the Advisory Planning Beard
than it has done. That is an aside, but it is an important point beeause it
thows, what I think is the general tendency, that the work of this Depart--
ment is disregarded. R

. e
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Now, Sir, assuming that we all agree about the inefticiency of the Depart-

ment, 1 wané to try and set down a few of the causes of this inefficiency in

the few minutes at my disposal. I would say that the causes might roughly

be found under the following heads: lack of leadership, shortage of trained
staff, shortage of equipment ahd lack of system.

[ ]
Now, lack of leadership is a point thut may perhaps strike somie Members
of the House as unduly sentimental; but it does not, in faqt, stnlge the
present personnel of the Department like that. The point is part-wglarly
stressed in the Post-War Plan. Now, I am very glad to see that the
Honourable Member in charge of the Department has graced this occasion by
his presence in this House. We see rather too little of the Honourable Mem-
bers who sit in another place and I am very glad to see Fhat he has been
able to find a place on the front Bench. This is not a bit of joviality or
geniality on my part, but I think it is a very serious point. 1f Honourable
Members in charge of the Department do not come to this House or do not
themselves answer on behalf of their Departments, the country is unaware of
their existence except that it sometimes sees their photograpns in the press
in various attractive poses, in the cabbage-patch and so on. Now, Sir, it is &
very important point, if we are to keep the service together, to make them
feel the presence of the Member in charge either by his tours or by broadeasts
or by his speeches in this House which are subsequently reported in the press,
We all know that the present conditions are radically different from the condi-
tions which hitherto prevailed and we think it highly undesirable that the
Secretaries, however able they may be, should be called upon in this House
to make speeches in the present political atmosphere and become involved in
political matters. That is wrong in principle and we feel most strongly, par-
ticularly under present conditions, that the Members themselves should be
here. That is one way in which I suggest the lack of leadership can be reme-
died by the Honourable Member himself coming down to this House and
showing us what his ideas are. '

Now, as regards the training of staff, this is also dealt with in the 15
year plan and we should like to know very-much what i being done to in-
creasg the supplies of adequately trained staff. There is an important passage
on page 39 of the plan which makes the point I amn trying to make about the
esprit de corps very clear, namely that it depends upon leadership.

Then, Sir, there is the question of shortage of equipm},nt.. We wish to
know what exactly Government has done to place its orders,in good time. As
I mentioned before, India was fortunate—and it is a point worth remembering
—in being able to increase her capital equipment during the war to the
extent I have mentioned, even though that is totally inadequate to meet all
needs. ' I should, however, like to know what the present administration has
done or what did the previous administration do in order to get their orders
on the order book in good time? ' That is a most vital question. One rather
‘has the impression that the Departments of the Government of India feel thap
it does not matter how long # takes them to make up their minds because
when they have done so all they have to do is to send a cablegram to X, Y,
or Z country and they think they will get their requirements immediately.
That is quite wrong. We are anxious to know that, if mistakes were rfade
in the past in the way of unnecessary delay in getting their orders on the
order book, adequate steps have been taken to see that those mistakes do not
tecur. I was surprised to find from a memorandum recently put beford the
Standing Finance Committee that in the case of the proposals for increasing
the capacity -of the Madras telephone exchanges orders ware only now about
to be placed for the necessary equipment. That is a comparatively big
scheme, though it is not by any means the largest telephone scheme which is
to be carried out, and we find that orders are only about to be placed. It
1 a pretty certain bet under present world cofdditions that it will be a matter
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LEGISLATIVE ASSEMBLY [10TE Mar. 1947

That also brings me to another

point that the post-war plan lays particular stress on, namely, the expansion.
of demand for the various services which this Departiment provides. If there

¢is to be a continuing time-lag and if there is to be a steady failure to execute
schemes, not merely have we to make up the ground we have lost but we have
to face the difficulty of meeting the expansion. I am sure the programme is
likely to be very much larger in the end than it is estimated to be now as
set out in the official plan. I am supported in that view by the fact that I have
veen .a memorandum that was placed before the Standing Finance Committee
in February considerably enlarging the official scheme as it was published in
December 1945. I have the feeling that with the delays that are going on we
are steadily going to find ourselves faced with a larger and larger task, if we

are to make good the ground lost and also to meet the expansion which the
tountry requires.

- Then, Sir, there is another question which arises and I am merely asking
it for information as to whether any equipment is available from Disposals.
That is a subject on which we know really nothing at all. 1t is extremely
.difficult for any one to know what there is and what there is not in Disposals.
But I am informed on very reliable authority that there-are at least two tele-
graph lines set up by the Americans in connection - with their pipe-lines
which are just going to pieces on the ground and they stretch from Calcutta
to the northern end of Assam. That seems to the layman most wasteful.

Now, Sir, my fourth point was lack of system. The Honourable Member
will remember that I suggested at the last meeting of the Standing Com-
mittee that a firm of technical advisers should be called in to advise the
Postal Department,- in particular, on their system or lack of system. Condi-
tions in the post offices are deplorable and I think only one who is very
sgnorant of the ways of the country would venture into one and when he sees
how the post offices work at the busy hour of the day he will feel as I do
that it is like the gates of Hell as one imagines them on the Day of Judgment.
So he very hastily -turns back and says he will find a peon to send instead.
Now there must be something radically wrong when conditions are like this.
There are qualified technical advisers who examiny and advise on business of
this kind. They have done so in the case of other departments of the Gov-
ernment of India and I shall be surprised to learn that the results were not
satisfactory. I strongly urge that such technical advisers should be employed
in this department also.

Another grievance which I should like to ventilate is as regards the tele-
graph systern. Telegrams are accepted even though the staff know that they
cannot send them off by telegraph. They know perfectly well that they are
going to despatch the telegram by post. Why should they accept the message
and charge the telegraph fee? In commercial language this is called a swindle,
whatever it is called in official language. I do not press the Honourable

‘ Member to tell us what is the correct official phrase, but anyhow we do not
like to be swindled.

Then, Sir there is the question of local manufacture of telephone equip-
ment. That is a subject that has often been raised on the floor of the House.
We ourselves support the view expressed in the postwar plan that it would
not be an economic proposition to try to manufacture equipment in this coun-
try for the automatic telephone system. I would however urge that if the
Honourable Member wishes to expand local production, he might divert his
attention to the manufacture of air-conditioning plant a considerable quantity
of which is required for telephone services and which plant would undoubtedly
have a very considerable local market outside the telephone and telegraph
services., That would be a possible economic channel for further local deve-
lopment. But we have somé doubt as to whether further -development is

« .
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called for while the old question of the workshops at Alipore, Jubbulpore and
Bombay remains unsettled. I hope when the Honourable Member replies
to this he will particularly give us an answer to that question and give us an
assurance that it is going to be settled soon if not settled already.”

This covers all the points that I wanted to make this afternoon. In con-®
clusion I would only say that 1 was unaware till recently that the Posts and
Telegraph Department has a very pretty motto, ‘‘Service Before Self”’. 1
hope the Honourable Member will succeed in bringing home that motto t¢ his
various employees, to those who work under him whether it be in the Secre-
tariat or wherever else they may be. Sir, I move.

My, President: Cut motion moved:

‘“That a\;;he demand under the head ‘Indian Posts and Telegraphs Department’ Le reduced
by Rs.”100.”

Y Mr. Leslie Gwilt (Bombay: European): 1 move:

“That the question ke now put.”

Mr. President: There has not been sufficient discussion on this motion anc
I cannot accept closure. The dek.mte on this Cut Motion has to be finishec
by quarter to four. So, I propose to call two more speakers, one from tht
Muslim League party and the other from the Congress Party and I shall give
them five minutes each. If necessary, I shall give some more time to the
Government Member to reply.

Mr. Ahmed E. H. Jaffer (Bombay Southern Division: Muhammadn
Rural): 8ir, I rise to support this Cut Motion. In doing so, I shall confine
myself to some smaller matters that face the public every day. I mean the
question of telephones, telegrams and air mail letters. The Honourable
Member Mr. Hirtzel has very widely dealt with the major problems. I shall
therefore confine myself within the five minutes at my disposal to give a brief
account of the grievances which the public have against this department. 1
amm glad that the Honourable Member for Communication Department has
taken the trouble to be present in this House this afternoon. It is very grati
fying indeed to see him here. I hope he will see that all our grievances are
redressed immediately and that the whole system is overhauled. The questio:-
of telephones is an old old question. There is a big waiting list for installin,
new telephones. It is said it is all due to shortage of telephone ‘instrumenta
There are various grievanees connected with this system of service. The subseri
bers have to pay very high rates. Because telephone service in this country is
the monopoly of Government and there is no competitor in the field, the Goven.
ment perhaps feel that they can deal with the public in a light hearted manner
and overlook their grievances. We have to pay very heavy charges for-trunk
calls. If you book a trunk call, it always happens we have to wait for several
hours before getting the required connection. We are always told by the
telephone operators, most of whom are always rude to the publie, that it would
fake a long time to get the trunk connection and so we are told to book an urgent
call. In this way the public are hoodwinked and more money is taken from
the public. This always happens. I submit that the Government should net
do” profiteering and this should be stopped forthwith. Several times we get
wrong numbers. Whenever we dial, fortunately or unfortunately, we get some
number where we listen to two persons speaking, sometimes wives are speaking
to their boy friends when husbands are away; all these are dangerous things
and I hope that the Honourable Member will see that all these inconveniences
are put an end to immediately. - e

Next I should like to refer to the move that is-on foot to introduce message
rate system whereby we shall be forced fo pay one anna extra for every ecall.
This we will have to pay in addition to the monthly rental. I hope, the
Honourable House will see that this is opposed tooth and nail and I hope
Honourable Members will see to it that this proposal to introduce the message
system is scotched at the very beginning. e . ' .
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Next I should like to deal with the question of mail delays, so far as air
mail is concerned. There is great delay in transmission of air mail letters
from one place to another. This has been engaging the attention of the public
and the public have been shouting against this deélay from housetops. Air
Mail letters should be delivered irnmediately, but nothing seem to have been
done. I suggest that mails should be carried by both planes in different
directions. /I am indeed glad that the Honourable Member has agreed to
that propcé;al and I hope he will put into practice immediately this arrange-
ment whereby posts from one destination to another will be carried by both
planes which are being flown from one station to another. Secondly I suggest
that letters which go from Delhi by the afternoon plane and reach Bombay
the same evening at five o’clock should be arranged to be delivered the same
evening in Bombay instead of the next day as it is being done at present. [
should also like to point out that the charges for air mail letters from India to
U.S.A. are very high. At the present moment, the air mail post from India
to U.S.A. is Rs. 1-7-0, whereas from New &ork to India it is only fourteen
annas. I do not see any justification at all for the Government of India to
charge a higher rate and do profiteering. Unless I am given satisfactory
feply on this point, I will have no hesitation in calling this a profiteering by
Government.

The next complaint is about the loss of magazines ele.. in post. Very
valuable magazines like Time, Life and other foreign magazines are stolen in
transit. I speak this from my own experience. Many times, I bave not
beén receiving my magazines regularly. I am sure the Director Generai of
Posts and Telegraphs has received a complaint this morning from a well kuow,
firm of booksellers in Bombay that several Times magazines are pilfered in
transit, several times wrong magazines are put in. This is the general comp-
laint from many book houses in India. I hope the Honsurable Member wiil
see to it that this sort of stealing of magazines is put an end to forthwith.

The next point is about the rates for telegrams. The rates are very high.
Sometimes telegrams do not reach their destination at all, sometimes they
reach later than letters. I hope the Honourable Member will see to it thal
telegrams are despatched and delivered earlier than it is being done at present.
. Every time we go to send a telegram we are told that only urgent telegrams
should be sent, as in the case of trunk telephone calls. 1 hope the Honourable
Member will see that efforts are made to have the proper staff and that they
are paid properly. The trouble is that these poor people are not paid properly.
They should be paid well and paid extra for extra work done. 1 have brought’
this to «the notice of the Honourable Member in the Standing Committee. I
repeati that unless you pay them properly they will not work propetly.

Sir, T support the rmotion. )

Sreejut Rohini Kumar Chaudhuri (Assam Valley: Non-Muhammadan):
Sir, I rise to oppose this motion and for no other réason than this that some
time ago the Honourable Member for this Department himself said in the
course of a press statement that his department was quite inefficient and had
not been able to reach the efficiency which they had before the war. In these
circumstances it is sheer waste of time to make a motion of this kind; when
an accused pleads guilty it is no use proceeding with the case against him.

Sirg while ecriticising the Postal Department for various acts of oriission
and commission Honourable Members who have prececded me have forgotten
to take note of some of the admirable qualities which this department has
devgloped specially after the war. T refer to the consistency and the spirit of
determination which the department has shown. I will give some instances.
For some time past T have been receiving letters in my quarters in 23/Feroge
‘Shah Road which are addressed %o others. I have tried to post them bLack
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again in different letter boxes but with a spirit of admirable consistency these
letters have always come back to me. There must be some agency at work
which makes these letters sent to different addresses always come back to my

place. Then, Sir, I will give an examnple of their determination. Some time

ago 1 received a letter which was sent by air mail, and it was received two
days after another letter posted on the same day by ordinary mail had been
received. I wrote to the Postal Department sending the covers of both thess
letters but I have received no reply; and as a sign of their determination I
have had several cases of that kind even till ngw. As regards this the
Honourable Member had himself stated that the air phail was not only delayed
but in somecircumstances it had been lost. I do not understand how these
letters can be lost; I have not heard of any air acecident. I can only make ona
surmise. The air 'passengers are given periodicals and magazines to read
which are sometimes very dull and stale because they had already been read
by these passengers. Nothing is more interesting than other people’s letters
and so I believe these letters are distributed to these passengers to while away
their time; and at the end they are not collected properly and that is how they
get lost. Otherwise there is no reason why these letters should get losw.
because there has been no case of accident, so far as [ know.

As for telegrams, even now express telegrams take thrice more time than
before; and as for ordinary telegrams it is better to say nothing because they
take more time even than ordinary letters. As regards telephones I will say
just one word. So far as trunk calls are concerned, in our mofussil, towns
practically no one gets any benefit out of them. Today the trunk is out of
order bécause of a strong breeze, tomorrow it is out of order because of inces-
sant rain and on a third day it is out of order because of too much frost in
Shillong. Then again the trunk is out of order because there has been no rain
and no brceze for some time. If a count is taken of the number of days on
-which the trunk has been out of order between Gauhati and Shillong and
between Gauhati and Jorhat in Assam the truth of my statement will be borne
out. ‘

Sir, I oppose the motion.

Mr. Krishna Prasada (Government of India: Nominated Official).  Sir,
I am glad that a general discussion on Posts and Telegraphs has been
raised because this department is one of the most important public utility
departments and we have an_opportunity of hearing the views of Honourable
Merhbers and of representing our own difficulties. I am in an advantageous
position wvis-a-vis. other Honourable Members because this happens to be my
maiden speech and I know that I shall have the indulgence of the House. |

I have listened with much interest, amusement and profit to what has
been said this afternoon. My Honourable friend Mr. Hirtzel’s speech provided
the spear-head of the attack. He has been very charitable, I think, because
he is a good Christian.- My room in the Western Court where he resides is
next door to his and he has been a very gnod neighbour. His charity, how-
ever, combines with a wish for the betterment of the department. Sir, the
Posts and Telegraphs Department is a_very fortunate department and vet it js
very unfortunate in some ways. It is fortunate in as much as it renders a
service which is most essential to civilization; without it civilization cannot
subsist for very long. This department touches very intimately the common
man; the postman is the most welcome and greatly looked-forward-to visit8r
In every house. The department is however unfortunate because every single
lapse on its part is nqticed and attracts attention. Of virtuous men it is said
that their good deeds live and are remembered and their bad deeds are forgotten. o
Perhaps the Posts and Telegraphs is not a virtuous department hecause its
good deeds are forgotten and only the bad deeds are recounted. If.a letter
is delayed in transit or one which is expectéd does not reach- even when it

L] .

{



‘ ( (

1650 LEGSLATIVE ASSEMBLY [10TH MaR. 194
[Mr. Krishna Prasada]

is not posted, the P. & T. Départment is blamed. And when if is blamed,
the letters which have reached the addressee m time are conveniently forgotten.

I wonder, Sir, how many Merabers of this House have an idea of the volume -

of traffic that this Department has to handle. The average of personal letters
that I post would perhaps be two or three a day, but this Department in the
year 1945-46 handled two thousand million postal articles.........
Sri M. Ananthasayanam Ayyangar: All from one post office ?
. Krishna Prasada™ From everybody who posted.

As I was saying, the Department handled in the year 1945-46 two thousand
million postal articles, sixty-six million money orders, thirty-one million tele-
grams, four and a half million trunk calls. I admit that the complaints which
are made to us are not a correct index of the satisfaction which the public feel
in regard to postal articles, but the complaints that we receive are registered
and we maintain an account of them. This House will be interested to know
that the percentage of complaints.received in 1945-46 was -015 or, in other
words, the complaints were 15 per one lakh of postal articles. In case of
telegrams, the percentage was -12 or 120 complaints for one lakh telegrams.
Sir, T do not want to take cover behind the fact that this percentage is too
small. I admit that the service rendered by the Posts and Telegraphs Depart-
ment is rot as efficient as you and I would like it or as efficient as it used to
be before the war. My Honourable friend, Mr. Hirtzel has referred to some
of the causes which have occurred to him. His diagnosis is quite correct,
and I shall, with your permission, amplify those causes and give some details
g0 af to bring out the difficulties of this Department.

Number one is that there has been vast expansion of traffic. In 1945-45
I will give the percentage of increase as compared to the pre-war figures—-
there was an increase in the case of postal articles of 60 per cent; in the case
of money orders 63 per cent.; in the caSe of telegrams 90-4 per cent.; in the
casé of trunk calls over 100 per cent. The trunk call revenue last year was five
times what it was in the year 1938-839. These figures are staggering. We had'
great difficulty—and T am going to enumerate a few difficulties—in meeting this
sudden increase of traffic. : :

Mr. Ahmed E. H. Jaffer: Ts it due to increase of population ?

Mr. Krishna Prasada: Partly. We were called upon to increase our staff
very considerably. At the end of 1945-46 the increase was, as compared to
the pre-war year, of the order of 38 per cent. In certain cadres the increase
was very cousiderable. Our Engineering Supervisors, who have to construet
your telegraph and telephone lines, used to be 344 before the war. At the end
of last year they were 698—more than double. Class II Engineering Officers,
who were 85 before the war, dast year were 289—or three-and-a-half times as
many. Well, we have increased the staff, but the difficulty has been what has
been reférred' to by my Honourable friend, Mr. Hirtzel: We have not been
able to give sufficient training to our staff. In the case of Engineering Officers
and the non-gazetted staff, it is most essential that they should be properly
trained; if they are not trained, they canmot construct the lines and they cannot
maintain them as well as the public expects or we want to do. Out of 350
Bupervisors engaged during the war, only 46 we were able to train fully, or only
121 per cent. This was a most appalling condition. It was not possible—you
may ask why did Jou not train after all, you could open training classes—but,
*8ir, it was not possible to train the staff bccause we were confronted with a war
and we had to erect lines for the defence of the country. The military wanted
‘them and we had to put our staff through an abbreviated course of trainiug

and to rush them through their course. Then, Sir, to add to our difficulties

8 very large proportion of our etaff is on a temporary basis. These people know
that they are liable’ to be thrown out and so naturally they Hayé not feken the

\
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same amount of interest as they would have done otherwise. To meet the
expansion of traffic and to house the additional staff one requires more accon-
modation in the shape of sdditional offices, additional quarters for the stafl,
additional accommodation in railway trains for parcels and letters, motor vans,
equipment, and spare parts. These were almost unobtainable. Last year *1
visited Calcutta and my visit to the G.P.O.\was in@gnito; I stood behind the
people and I found that the queues were too long. “1 wrote to the Postmaster:
and I also instructed him personally that more offices should be opened in Clive
Street from which most of the business came. We tried, and tried, and
tried, and we sought the help of the Bengal Chamber of Commerce, who of
course wanted to help and they did say that they would help, but they were
not able to find accommodation. We requested the Bengal Government and
we tried through all sources, but we were not able to-find accommodation. The-
dificulty was that we could not pay pugrce which a man in the street can.
There has been difficulty about equipment and spares because they could not
be obtained from abroad, and the capacity of our workshops was all directed
at turning out material for the defence of the country. Telephones were intro-
duced into this country 66 years ago. The number of telephones at the end
PR of the war were 1,20,000. We have got a very ambitious programme
%+ and our object is to have 1,53,000 new telephones within the next.
five years. This would mean that thc number of telephones during the five.

vears would be double of what it was at the end of.this year.

My time is up and I crave your indulgence to sit down. I oppose the
motion, Sir.

Mr. President: 1 am not putling it to the House at all.

DEMAND No. 24—DEPARTMENT OF LABOUR
Labour Policy of the Government of India.
Mr. N. M, Joshi (Nominated Non-Official): Sir, I move:
“That the demand under the head ‘Department of Labour’ be reduced by Rs. 100."

My object in proposing this motion is to discuss the policy of the Govern--
ment of India in dealing with the labour problems. The function of a Go-
vernment in dealing with labour problems is in my judgment twofold. Their
first function is to take legislative and executive measures, fo raise the level
of the conditions of life and work for the working-classes so that in a measur-
able distance of time those conditions could be improved and the working
classes brought to the level of equality with the other classes in the country.
At least ‘ﬂhe working classes of this country should be raised to the level of
the working classes of the advanced countries. I mairtain that the working
classes have a right- to obtain a position of equality with the other classes in
the counftry, noti only in economic matters but also in social and political
matters. This, Sir, is the first function of a Government in dealing avith
their. labour problems. ) c

The second function of a Government is under the present economic sys-
tem, which is capitalistic system, to mediate between the class of employers
ad their employees so that any differences which may exist between the two
may be settled fairly and justly. "Sir, the conditions under which the wor-
king classes in this counfry live and work are extremely miserables Their
standard of life is extremely Jow and the conditions in our country are far
behind those which exist in advanced cointries. I shall not take much ¥ime
in detailing those conditions. It will be enough if I say that if we campare
the wages of the working classes in India and the wages of the working
clag'ses in the United States of America, you will find that the wages in the
United St..ates of America are at least ten fimes as high as the wages in Indfa.

.
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If you take the houses in which the working classes in India have to live and
the houses in which the working classes in the Upited Kingdom live, you
will find that in India for one single room there will be at least two families
livfag: while in England no working class family generally has less than four
to five rooms. In England the working classes are given a fair measure of
.social security. In India there is absolutely no social security for the wor-
‘king classes. I feel that if these conditions are to be changed, it is the
.duty of the/Government of India to make a plan by which the conditions of
the workiniclasses in this 'country will be improved and will be brought in
a measurable distance of time at least to the level of the conditions under
which the working classes in advanced countries work and live. The ques-
tion of making a plan for giving social security to the working classes in this
-country was discussed in a Triparsite meeting I think about three years ago.
The Government of India at that time said that they had no information. I
do not know what their department was doing.  They appointed a Com-
. mittee to collect information. That Committee tosk some time. In my
judgment it was too long a time. They made reports. It was thought at
that time that the Government of India would\ appoint a Committee to deal
with the planning of social security for the working classes. 1 heard, Sir,
;ab oné time that Professor Beveridge, a wellknown gentleman in England,
who planned social security measures in §hat country, was to be brought
here. But as a matter of fact, I found that the Honourable Member and
his Department thought that there was no use bringing Professor Beveridge.
"They themselves were perhaps equally to Professor Beveridge as experts in
-labour matters. I heard again sometime ago that the Government of Tndia
had made a five-year plan. It is not a p]an for five years but a bund‘le of
few measures somehow brought togethér and not a Plan and if it is properly
carried out), prompt.]y and vigorously, in my judgment it should not take
more than-six months. But the Government .of India calls it a five-year
plan. I shall leave it to the Honourable Member to give the details of his
plan.  If 1 say anything he may say that T have misrepresented him. T
feel that the Government has not got a plan and if they have a plan, it is
-extremely inadequate and moreover they are following a method of ecarrying
out of these small measures #hich cause unnecessary delay and waste of
time. I shall give one instance. Take the question of hoyrs of work.
Sometime ago they passed a measure dealing with the hours og work in fac-
tories. I think they may after some time propose a measure dealing with
‘the hours on railways. After some time thev may have another third mea-
ssure dealing with the hours in mines. Pe-r}mpc, after some more time they
may deal with the hours of work of dock-workers, and so on. 1 think this
‘method of dealing with subjects wastes time. 1t may give credit to the Go-
vernment of India to say that they have three or four or five measures being
«discussed in the 1eglslature but I feel it is a waste of time. T therefore sug-
gest to the Government to make a plan which will be adequate and which
will make for progress. Let them understand that the world has already.
advanced much and if we want tb catch up with the world within a measur-
-able distance of time we should march much faster than the world, to make
up for arrears and céatch up with the world.  Therefore it would not bé
enough 1f we march at the same rate at which the world is marching, because
‘we are behind times and we have to make up the distance of the first lag.
I would therefore suggest to-the Government to make a plan which will be

& complete plan and which will be \lgoroush pursued and carried out within
:a measurable period of time.

Then the Government should deal with the question of wages first. wages
not only as they are proposing in* the sweated industries. Tn Thdia all
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industries are sweated. Therefore let the Government of India propose a measure
by which workers in all industries will be given living wages. '

‘Similarly I would like, in the first five years, the Government to give
proper, decent living and working conditions to the workers in all organised
industries, such as factories, mines, docks, plantations, motor transport and
railways. .

Then I would like the Government of India also to take up the question
of housing. In my judgment both the Central and provincial Governments
“are playing with the problem of housing.  This question was discussed at a_
tripartite meeting and a committee was appointed. The committee repor-
ted but I am quite sure the Government of India have not yet built even 1000
houses or rooms for the working classes. This is not dealing seriously with
the problem and much less solving if. ~The Government sheould make - a
plan which can be carried out within five vears for constructing at least
decent homes for one million workmen. Then within the next five years
another one million will be provided. so that within 25 years a fair proportion
of the working classes in this country will be properly housed.

Similarly the Government of India should deal with the question of the
health of the working classes. They have instituted a measure of health
insurance but they are making the same mistake again in dealing with the
problem of health insurance. They have a measure dealing with the health
insurance of factory workers.  Afterwards they will take up the question of
the health of mine workers. I would like the Government of India to make
a comprehensive plan for health insurance for all industrial workers.

Similarly I would like the Government of India to take up the question
of formulating a scheme for unemployment insurance.  Unemployment is
appearing in this country and a very large number of people are thrown on
the streets. We do not know what happens to them. The Government
is not tackling the problem at all. T therefore suggest to them that during
the first five vears let them make enquiries and at least prepare a scheme -
which will be practicable and which they may be able to carry out after three,
four or five years. :

I would also like the Government to prepare a scheme of some kind of
retirement benefits for the working classes. At present we do" " not know
what happens to a worker in a factory after he is 55 or 60. This state of
things cannot last. 1 therefore suggest to the Government immediately to
take on hand the question and make a plan for introducing some system of
retirement benefits for the working ciasses. If the Government makes such
a plan and ecarry it out within the first five years, I think we shall have made
some progress, which the workers in the country will appreciate.

Regarding the question of mediation between employers and employees in
this country on a basis of fairness and justice to both parties, I do not want
to deal with the problem today, because 1 have dealt with it on a previous
oceasion. I would now suggest to the (iovernment of India to consider the
question of the development of machinery to enable them to deal with the
questions of social security for workers. The Government some yvears ago
established a machinery called the Tripartite I.abour Conference “and the
Tripartite Standing Labour Committee. In my judgment that machinery
as worked by the Government of India is not at all very strong. It is lacking
In personnel and vigour. I would therefore like the Government to take up
the question of developing this machinerv. T am one of those who feel that
a fripartite machinery can do very useful work in planning measures for the
‘l:lpllft of the working classes of_this country and-for the establishment of social
Justice and thereby industrial peace in this . country.  Unfortunately this
machinery is not functioning properly. It is mot adequate. I wolild like do o
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make a few suggestions to the Honourable Member for' developing- this.
machinery. ’

My first suggestion will be that this mahine;y should have an independent
tchairman. I greatly appreciate the fact that the Honourable Minister him-
self presides over this conference and the meetings of the committee but he
must remember that as a member of the Government of India he cannot find
time to preside over all the meetings of that conference and of the committee.
If he mugt preside there will always be limitation on the functioning of this
organisatiﬁg;. For instance, the I.L.O. conference sits for three weeks. I
am sure the Honourable Member would not be able to find the time to preside
over a conference for three weeks, which starts at 11 in the morning and goes

day after day till 5, 6 or 7 p.m.  Therefore it is better that this organisation
should have an independent chairman.

My second suggestion is that not only there should be an indepeundent.
chairman but there should be a Director of high status of this Organisation.
For instance, the Director of the 1.L.O. is paid a fairly high salary. In the
Government of India they have a Director but his salary compared to that of
the Director of the I.L.O. would rank him as a fifth or even tenth rate officer.
1f you want to develop this machinery and work it successfully, vigorously
and usefully you should pay $he Director a salary equal to that of a Secret-
ary, and he should have the status of a Secretary. 1 should like this or-
ganisation to have sufficient staff. The 1.L.O. organisation prepares the.
documents which are placed before the conference.  They prepare reports
of the work done, action taken and progress made from time to time. I
would also like that the meetings of this organisation should be longer.
Sometimes the conference lasts only for a day or two. What can be done
in two days time? The I.L O. conference meets for three weeks and yet
it finds it difficult to deal with all the subjects properly® Therefore our
conference also should meet for a longer time.

Then, Sir, the Honourable Member, in order to find time to be able to
preside over the meetings of these Committees and Conferences is proposing
to abolish the Standing Labour Committee. I think he is making a mistake.
If there is no time for him to preside over the meetings of the Standing
Labour Committee, accepti my suggestion that there should be an independent
Chairman. It is wrong to abolish the Standing Labour Committee which I
am told his Department is proposing to do. The Standing Labour Committee
has a very important function to perform. The Conference meets once a”
year. During the year the Standing Labour Committee can carry on the
work of giving effect to the recommendations of the Conference. ~The Hono-
urable Member’s excuse for abolishing the Standing Labour Committee’ is that
he is starting some Industrial Committees. He has started one. This
morning he has announced that another is going fo be started. - But hefore
both these Committees meet he has already abolished the Standing TLabour

Committee! I feel that it is a mistake and that the Honourable Member
will not do it. )

My last suggestion to the Government of India is this. The Honour-
able Member’s Departmen{™® not strong enough to deal with all the labour
problems of this countrv so that within the measurable period of time the
working classes of this countrv will attain equality with the other classes in
this counfry and with the working classes of the advanced counfries of the
world. His Department has got a number of officers, but in my judgment
that Department is not strong enough. T suggest to the Honourable Member -
let him have special expert officers for the important items to be dealt with

. by his Deparfment. ~ I will suggest fo him to have an expert cn the quesiion
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of wages, an expert dealing with the question of housing, another expert deal-
ing with the question of health, still another expert dealing with the question
-of unemployment, and yet another one dealing with the question of oldage
pensions and retirement benefits. I would also suggest to him besides having
these experts for different items of work he should have different experts fow
different industries. There should be one expert for dealing with factories.
I am told that his Department has got a Factory Adviser. I am glad thab
the Department has him. But the Honourable Member should have other
experts in the Department, in the Secretariat here, who will deal with the
.question of mines, with the question of transport industry, with the question
of plantations, with the question of agricultural workers.  Sir, if he has got
a sufficiently large number of expert officers in his Department 1 have no
doubt that there will be much more progress than the *Government of India
is able to make with the present Department. I hope the Government of
India will not mind the expenditure. = The money spent on having these
officers in the Secretariat who will promote measures for the social welfare of
the working classes will not be money wasted. In my judgment it will be
money -saved. I therefore suggest to the Government of India not to mind

the expense which is involved in keeping a sufficient number of expert offi-
.cers in the Department.

Sir, one more suggestion before I sit down.

Mr. President: I have no objection to allow the Honourable Member if

other Members have no objection. The Honourable Member has already
taken 24 minutes.

Mr. N. M. Joshi: My last point is this. When you have expert officers, give
them sufficient power to deal with the subjects which are entrusted to them
-and -do not hamper their.activities by what is called the Secretariat control. I
am not against Secretariat. I fully realize the need of having a good Secre-
tariat. But the Secretariat has a knack of preventing work being done. The
Secretariats of the Government of India know one thing: they know how not
to do a thing. I therefore suggest to the Government of India to leave these
officers free so that they will make schemes and these schemes may be carried
out in practice, so that the working classes in this country will benefit. I feel
that the Government of India should give up the present policy which is a
‘policy of inaction, which is a policy which in my judgment is timid and ha't-
ing. They should adopt a bolder policy, a policy which will lead to the pro-
gress of the working classes in this country within a measurable period of
time.

Mr, President: Cut motion moved:

Y
.

“That the demand under the head ‘Department of Labour’ be reduced by Rs. 100."

Dr. Zia Uddin Ahmad: Sir, I agree with most of the arguments advanced
by my friend Mr. Joshi. But I feel that he is living in the year 1946 and
backwards ‘and not in the year 1947. He has not sufficiently advanced. He
must realise that in these days everything is decided by counting of heads and
show of hands. In every political organisation all over the world labour will
always defeat every other party by counting heads. Therefore the government in
future will rest with labour and not wth the persons who obstruct and stand
in the way of the progress of labour. That is the principle in which, whether
you like it or not, the world is moving from 1947 onwards. I suggested to
him sometime ago—and I think if we adopt th's principle most of his troubles
will end—that labourers in every industry should be treated as business part-
ners and not as employees of the capitalists. Once this principle is accépted
a large number of things which he has suggested will follow as the logial conse-
quence. I think the first thing that has stayted in the vear 1947-is that labour

will not allow itself to be treated as the servant of any class of people who
\ g .
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will -be in the minority in every leglslature and everywhere. Therefore, the
majority, which will be labour, will not allow itself to be ruled in their owa
way by the minority, which is the capitalists. Therefore I beseech that if you
‘really want to have a good atmosphere in the industrial development, then
labour should be treated as business partner. Accept this principle and the
other things will follow naturally. Everything which Mr. Joshi has suggested
will either follow or will be unnecessary because some of the troubles mentioned
by him will end if this principle is accepted.

1 entireJy agree with Mr. Joshi that housing should be treated as an impor-
tant problem. No factory should be recognised as a factory unless it has
sufficient hygienic and comfortable accommodation for every employee—I use
the word ‘employee’ *for the time being—er worker in the factory, may be he
is the Director or may be he‘is the last labourer. This should be a condition
precedent for the recognition of any factory in this country.

The second thing is that it is not the business of the Government but it is
the business of the industries themselves to provide all the amenities for their
labourers. I meéun education for adults, social clubs and all such facilit'es are
to be provided there. Labour should feel that the factories are their homes.
and are not jails for indentured labour. This is the atmosphere which we
ought to create in every factory., Then and then alone will the atmosphere
which Mr. Joshi has in view will be created. He suggested some time ago—I
did not follow that part of his speech—and I agree with him and I say now
that in every factory an elected representative of labour should sit in the Board
of Directors. He must be a Director there. In addition to this one Director,
there should be a Director appointed by the Government. It is like the
Director appointed by the Secretary of State on the Company-managed rail-
ways to act as the watch-dog of the Indian taxpavers. So, he will be the
watchdog of the Legislature and the watchdog of those organisations which
look after the interests of labour. If you have these two representatives, a
representative of the workmen and a representative of the Government, on the
Board of Directors, many of the existing evils will disappear. The Companies
Act should be amended accordingly in order to. secure this object. I under-
stand that this thing is necessary and probably many other things are required

which necessitate the amendment of the Companies Act. .

The other thing is that these labourers should have a common mess. Tt
may be vegetarian or non-vegetarian. Once or twice a week, the directors,
all the high officials and even the managing directors must have meals together,
8o that they may meet on the same level. Tf the managing director sits on
the 7 Heaven and the labourers on the 1st Heaven or even below the earth,
there will not be created the necessarv atmosphere which will conduce to har-
monious relationship. They' should meef ‘as equals and business parfners.
Subject to the prejudices which are sometimes unavoidable in connection with
social societies, there should be a common mess in  which all these people
should have meals.

The next thing is that if we want our indusfries to be in a flourising condi-
tion we must have both internal and external markets. For the internal mar-
ket we must raise the standard of living. increase the purchasing power of the
labourers who form the bulk of the population of the countrv. T go one step
turtter and T do not know whether mv friend Mr. Joshi will acree with me.
You must not be salisfied only with the internal markef. You must also -
canture the external market. Otherwise the industries will not flgurish. 1In
order to capture the external markef it is very desirable that the cbst of nro-
duction should be as cheap as possible. because most other countries are using

, machinery and we employ only man power. It is therefore necessary that our
workmen should work harder. We ought not to feach them #o be lazy, onlv
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to demand facilities and do no work., We must train them to do harder work:
than they have been doing so far. I am not in favour of 56 hour week or 43
hour week or 42 hour week. I never like a thing of this kind. In a fuctory
everybody must have two jmonths of holidays and it should be open to him
either to enjoy the two months on full pay or if he wants to work he must be
given double pay for these two months. The factories must be kept going all
the vear round. There should be no holiday in the factory. We may employ
extra staff in order to relieve the men but the factory itself should nét be
closed even for one minute, consistently with the life of the machinery and
other traditions. These labourers should work in the same spirit as the capi-
talists. We know that the capitalist works up to 2 in the morning in order
to close and adjust his accounts. Tf you want the labourer to be treated as
a business- partner and give him all the amenities, you must at the same time
make him do the work with the same enthusiasm and in the same spirit as the
capitalist. If the cost of production goes up, you will not be able to compete
with the world markets. As far as the internal market is concerned, we can
adjust the thing by means of import and export restrictions but with regard to
the external market we must try to make things cheaper. That is'the thing
which I would like to insist upon. ,

I entirely agree with my friend in regard to the I.L.O. and other confer-
ences which he mentioned. If you treat labourers as business partners then
the necessity for many of these things will disappear or will be minimised.
Everything will be solved by the labourers themselves in their own way aad
the question of adjudication or the interference of the experts will not arise
at all. -

At the same time there should be frequent conferences between employers
and employed, and also the consumers. All these people should be repre-
sented, so that we can consider the progress of the movement as a whole.
You cannot consider only one aspect, leaving out the others. The consumers
afe in a majority and yet their interests are always neglected. That is be-
cause they are not organised properly. That is a thing which we have got to
consider if we want to compete in the world markets and also in the markets
inside the country.

If labour is treated as a business partner, then the labourers should work
with the same enthusiasm as the capitalist and not insist on working only a
particular number of hours a day, it may be 8 or 6. They must be prepared
to work longer hours according to the necéssities of the moment. This should
be the feeling of every labourer in a factory. Only if this feeling is creatied,
can we hope to compete in the world markets and then alone shall we be abls
to obliterate altogether the differences that now exist between emplayers and*
empioyees. These two words will then disappear from the Webster’s dic-
tionary and will have no meaning. With these words, I resume my seat.

Mr. S. Guruswami (Nominated Non-Official): ] rise to support the motion
moved by my Honourable friend Mr. Joshi. 1In doing so, I fully realise bhat
the Honourable the Labour Member has not been long enough in office and 1
shall not be as harsh towards him as I should otherwige like to be. The social
policy of the Goveriiment will be judged-by its labour policy. Therefore the-
Member in charge of the Labour Department holds the most responsible posi-
tion in the Government of India. We expect much from him because he re-
presents a popular Government. Last year I had the honour of moving a cub
motion criticising the previous Government for its failings. On that occasion
I had the fortune of being supported by the Congress Party. I would ke
Honourable Members representing the Congress Party fo fully support the cri-
ticism which I made against the previous Government in regard to its policy or
absence of policy in regard {3 unnemployment. The problem that is going to-
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inuneluately present iwself is the problem of unemployment. Due to the war,
nearly five million workers got additional ‘'employment. Due to post-war con-
ditions, sooner or later there is a threat to the employment of these men. Not
ouly wnat, industrial.workers who would otherwise” have obtained employmens,
will vot have the avenues of employment which would normally have heen
open to thew but for these post-war conditions. In these circumstances, I
ghall be failing in my duty if I do not emphasise the seriousness of the threa
upon emplgyment and urge upon the Labour Member to take active steps to
meet that prpblem before it is too late. In the latter portion of the year 1945
the Labour (Departmeut issued circulars to various Departments of the Gov-
ernment asking for information about the probable post-war unemployment
that might be caused by the discharges of workers in various Departments.
They have constituted Employment Exchanges, but I would like the Labour
Member to tell this House what is the exact position of those men who have
been thrown out of employment in the post-war period and what are the pros-
pects of employmeunt awaiting them? Dr. Zia Uddin Ahmad said that he
was against the reduction of working hours. We are for the reduction of work-
ing hours and that for a very big principle. Abraham Lincoln said that as
long as there are able-bodied men willing to work, but unable to find employ-
ment so long the working hours are too long. I want the Labour Member to
accept this principle and to promote actively the policy of the reduction of
hours so that employment may be shared by all the able-bodied men. 'what
is a point which I would like to emphasise very often because if it is not
tackled from now, it wj)l become impossible for the Labour Member to tackla
it later on.

Then, Sir, the Labour Member has been responsible for introducing several
labour measures, but most of them were formulated by his predecessor. As a
Congressman myself, T want to be the supporter of one of his measufes for
whick the Congress itself can take sole credit by promoting a scheme of social
security, by providing unemployment insurance, by. providing against risk of
old uge and the death of the bread-winner of family. Unless these steps are
taken, labour will not be satisfied. India is going to get freedom next year,
but her International status will be judged by the number of the ratifications
of the International Labour Conventions undertaken by the Labour Depart-
ment. Sir, the Government of India is the gregtest labour employer in this
country. I am glad that there is one good point about the Trade Disputes
Bill which might becante law very shortly, namely, that it covers workers not
only in factories but also in agricultural undertakings and in civil service. I
want him to promote joint standing machinery which would deal with problems
as and when they arise without causing unnecessary friction between the
employer and the employed. There should be well laid down targets which
must be achieved within five years.

He has been convening labour conferences, but I am sorry to say that an
organisation of the standing of the All-India Railwaymen’s Federation, which
represents a million workers, has not been consulted. I do not know what is
the five years plan which is being discussed with the other organisations. But
I would request him to consult an organisation like the All-India Reilwaymen'’s
Federation and also to consult organisations which deal with plantation labour
and-also to promote organisation of labour in argicultural undertakings. Under
the provisions of the Trade Disputes Bill agricultural workers are also included.
It would be good if the Government took active steps to promote a Labour
Code like the French Labour Code or the Code which is prevalent in many of
the South American States whieh would lay down the policy regarding the
minimum conditions of service that should subsist in a particular industry. I
want him alsp ‘to -say another thing, whether he would not modify the factory
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legislation to remove the lacuna that has been {requently complained
of, namely, what is not being done to dock workers and the port workers under
the provisions of the Factories Act. Today thousands of industrial workers,
like the dock workers ande the port workers, have mnot got the
benefit of the limitation of working hours and other benefits of the o
Factories Act. I want him not to delay the introduction of neces-
sary legislation for bringing this class of workers within the pro-
visions of the Factories Act and also to provide a proper labour standard for those
workers who have been outside. Lastly, I want him again to place before him-
self the idea that he should within a period of five years promote a comprehensive
scheme of social secur.ty. This is a thing which even tae Tory Governments
of other countries have achieved. I know that this Government represents
leaders who have suffered for the country and who have . sacrificed for the
country and therefore it should not lag behind those countries where even the
Tories have been able to promote such social legislation. I would therefore
appea! to them within the short space that is available to them to promote an
active policy of sociasl security and also a policy of increasing the standard of
life of the so-called industrial workers and also the agricultural workers and to
“define a living wage on the principles which are defined in the Australian legis-
lation The mere introduction of a legislation providing for minimum wages
by which nothing is meant is of no use. The objective of the Government
should be to promote legislation to secure an equitable standard of living of
the workers consistent, of course, with the economic conditions of the country:
But that does not mean that they. should be made to accept starvation wages
when other classes are enjoying luxury. There must be a policy of even a
-:apital levy m order to seoure for the workers a condition where living wages
are attained and where social security is recognised as an integral part of the
Government legislation. With these words I support the cut motion that has
been moved by y Honourable friend Mr. Joshi. :
Prof. N. G. Ranga: Sir, our friends who have spoken have to recognise
that it is not only the industrial proletariat who are to be treated- as prole-
tariat in this country but there are also various other classes who are obliged
to eke out their living both by wage labour and also in cottage industries. 1
am glad my Honourable friend Mr. Guruswami has this time made a promi-
nent mention of the existence of agricultural labour and I think the House
ought to congratulate itself upon having accepted the suggestion of.the Gov-
ernment themselves to include labour within the terms of the Industrial Dis-
putes Bill. This is a very great departure indeed and a very happly departure
too and I trust that the Government of India will hereafter try to pay as
much attention to the needs of agricultural labour as they have done so far to
industrial labour. But in addition to industrial as well as cottage industrial
workers, we have another very important section of workers and they are the
forced labour. Very little attention has so far been paid to their welfare.
Recently we have heard that Government were thinking of appointing a Cemn-
mittees to inquire into their conditions, but so far nothing fangibie has happened. *
I want Government to do something very active in this direction.
. Coming to agricultural labour again, 1 wish to suggest to Government that it
is their duty, as they have considered it to have been their duty in the past
in regard to the industrial proletariat, to try to encourage the organisation of
the agricultural labour. They have not been able to organise themselves so
well and therefore the Government ought to go out of its way in order to pro-
vide necessary steps for their betterment. They oughs to go and carry on
necessary propaganda amongsb the agricultural labour and encourage them to~
organise themselves. Then, there are the cottage industry workers. Im
England there is an institution known as Trade Boards. When they were organ-
ised,”the Government specifically stated that one of the objects with which
the Trade Boards were being established was to help those labourers, who
. L] .
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were fouud to be unorgamsable, to organise themselves under the auspives of

fhe lrade Boards. S.milar institutions will have to be organised and similar

efforts will nave to be made to encourage our agrcultural labour to orgauise
themselves.

A large portion of our cottage industrial workers happen to be wage
labourers and today they derive little protection indeed from the lactory Act
or from any other labour legislation. The Workmen’s Compensation Act
and the various other Acts have to be extended to agricpltural labour as well
as cottage industry workers. At present they have not been extended with
the result that they are not able to take advantage of this legislation.

1 do suggest that there should be joint standing labour committees, they
must be organised not only for organised industries. but also for other indus-
tries.

The most important thing is the provision of housing. I should uke to
warn the Government that whenever they provide housing for labour
in tms country, they shouid not connne tneir attention only to towns and
factory labour alone. Agricultural workers in our villages happen to be .iving
in novels and mud huts and in any scheme of providing housing fer labour
the first priority should be given to agricultural labour. @ The Government
should set apart funds for providing housing for agricultural labour first.
Lust year we were to.d by the Honourable the rinance Member that farge
sums of money were being set apart in order to encourage provineial govern-
ments to provide housing establishment for lower mniddle classes anu aso for
lavour. But we have not been given detailed .nformation at all as to the
progress made in that-direction. I therefore wish to suggest thap waienever
the Government spend money at all on improvement of housing conditions for,
labour, & major portion of it should be spent over villages for the improvement
of housing conditions of our agricultural labour and second priority alone should
be given to industrial labour. ’

Mr. N, M. Joshi: T may assure my Honourable friend that I am not at all
against agricultural labour.

Prof. N. G. Ranga: Merely because industrial labour is more vociferious,
their needs are better attended to.

Mr. N. M. Joshi: I can assure my Honourable friend that I also stand for
agricultural labour more than I stand for industrial labour. I can give this
assurance straightway. .

Prof. N. G. Ranga: I am glad to have this assurance now. I onlv wish
that my Honourable friend Mr. Joshi took this stand consistently for the
past 25 years during which he has been working for labour. He should have
taken up the cause of agricultural labour also and in that case, their position
would have been much better than it is now. Unfortunately my Honourable
‘friend and other leaders of labour in this country, whenever they talked of
iabour, they were concentrating more upon industrial labour than upon agri-
cultural labour and my warnings given both here as well as outside in regard
to agricultural labour have gone in vain. Fortunately now the National Gov-
erninent has begun to pay some special attention to agricultural labour and
therefore T congratulate this Government. Then there is the question of social
secarities, old age pensions and retirement benefits. I want all these things.
The trouble is thai these facilities must be provided for all classes of labour.
Jt any priority were to be given, it should be shown to the class of peorle
aalled agricultural labour and forced labour, not so much to industrial lahour.
The ‘ndustrial labour is paid twice or thrice as much as agricultural labour.
Nobody pays any attention to the poor agricultural labour at all.  Neither
the provincial government nor ‘the Cemtral Government did anything for them
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4ill now. Therefore I suggest when you demand this costly service, for
Heaven'’s sake, be moderate in your demands, and if you grant these benefits
to labour, then grant it to all classes of labour in this country and give such
standard of social securities to labour so that the Government would not get
broke by the heavy expenditure. After all we have got to consider the financs
of the country, the funds that are at the disposal of the country. We have
now come into our own. We have to get into grips with our finances. We
have to find out what is the tofal amount of money that we might be able to
get from the provincial governments and the Central Government for the wel-
fare of labour. Let us first of all consider that. Let us fight to get more and
more for labour. Once you get the money, let us see how best we can distri-
hute it in various directions for the social welfare of labour generally. In
ihat also we have to decide which particular class of labouring class or work-
ing class should have first priority. If you-keep all these considerations in
mind, then it will be possible for any one to see this thing in the proper pers-
pective and realise that industrial labour has got to make up its mind to wait
a little longer before it can ask for more privileges and in this way industrial
labour should help agricultural labour and cottage industrial workers to come
to their own.

Ohaudhury Sri Chand (Nominated Non-Official): (The Honourable Member
spoke in Hindustani. For Hindustani text see Appendix to the Debutes for the
10th March 1947. English translation given below.—Ed. of D.) Sir, my learned
Friend Prof. Ranga has made a true statement. In fact mBo pro-
vincigl government pays any heed to agricultural labour and, perhaps,
the Central Government do not even know that cultivators require labourers
or that there are any labourers in the villages and the condition of those who
are there. Since the last few months the condition of Agricultural labour has
greatly improved. Unfortunately, some persons have made it & means of their
livelihocod to collect contributions in the name of the Congress or'some other
body. They go to the villages and incite the farmers, the cultivators and the
1abourers against one another and these quarrels have all the more deteriorat™
ed their condition. I want to draw particular attention of the Government to
these people who by false propaganda want to create friction between the culti-
vators and the labourer in the villages. These men go to these uneducated
poor people and collect thousands of rupees in the name of some organization
from them. In view of the poverty of these people Government should take
immediate steps to safeguard them.

There is another thing to be considered. It has already been said on the
floor of the House that after the war a great number of people will be thrown
out of employment, and that the Government will have to find work for them. .
Keeping this in view I want to draw the particular attention of the Go®ernment
to the fact that in Delhi Province cultivable land of fifteen villages, which is
a source of livelihood to the people of those villages, is being acquired throwing
nearly twenty-five thousand cultivators and labourers out of emplovment.
They are being given no land in exchange. It is said that the land acquired
from them will be converted into a green belt of zardens, etc. Efforts are being
made to take land from the villagers for the benefit of the towns people with-
out giving them any land in exchange or meking provisions for their livelihood.
It is said that they will be employed by the Governinent and the profit from
the produce of the land will be distributed among them and thus thev will
hecome rich. So far as my experience goes about the Government Agricultural
Farms they are all run at a loss. I have seen no agricultural farm vielding
any profit. In view of this Government is deceiving those people by holding
out prospects of profit. Thus, thev are being ruined. I particularly request
the Lahour Member not to acquire the lands of the cultivators of Sultanpor? and
Lailoti, but instead of it acquire the lands of cultivators round Aligunj.
The land of 128 villages on Muttra Road may he acquired. Why do you acauirg
land which is better cultivable. I inform the Labéur Member that the
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25,000 people who will be thrown out of employment will swell the number
of unemployed after the war.

Now consider a while. People working in factbries when come out of their
workshops do not appear as coming out of a factory but they look as if they
were coming out of a hospital. They look withered and unhealthy. There is
no arrangement for the education of their children. We hear everyday that
Government of India takes great interest in the welfare of the labourers. These
are mere words and no action. Government reach there when there is a
strike or any other such thing to order firing at.them. They have no place
to live ip. SQme sleep in the factory, and some on the footpath. They work
all the day long in the factory. They get no milk, no ghee, etc., nor is any
heed paid to the education of their children. I request the Labour Member
to watch the people coming out of a factory and see their plight with his own
eyes. I request that something should be done to better their condition.
Increase in their.pay and reduction in the hours of working will do them no
good if no arrangements are made for the education of their children.

. Government must take some immediate steps to stop the efforts of the
mischiefmongers in the villages. They should acquire some other lands in
the Delhi Province instéad of the lands they are planning to acquire because
Government have plenty of land.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the
11th March, 1947,
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